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LOK SABHA

Wednesday, November 28, 1962/Agra-
hayana 7, 1884 (Saka)

- ,Oc e
.« Sabha met at Twelve of the
zv Clock.

[MR. SPEAKER in the Chair]
JRAL ANSWERS TO QUESTIONS

SHORT NOTICE QUESTION

M & 7 I g & F 17 WRErT

(%) ¥ s@ # AW ¥F0
T F T TE ATy A F
TR ¥ M= &9 § FIE guaT S
ge

(a) afz g, @ & 9% fosaa &
Y FAT FY TG AT AT A A

() v 5= feay & Al

(o) 7 g ¥ f&r wea-
T T w9 w9 #1399 37 qre
& & fad Fgr 3 ?

226€ (Ai) LS—I.

ﬂ“3666
wfaen w=

Tgm) : (F) e
(@) *& g s T

(st T

(7) & TEET, QR A ¥
fagw =T grem Afww feam wivdia
@ 1 & T gEAr F AT 9

O] N

(w) a7 34 fawa # qgaa
2 & fag seasdw oW afafa &
AT &Y & 1 gy 3w afafa
F) frar F+a7TT #1 5qagr< § A7 4T
qg af=at & art & % faawor aeafy
FE 9F FF TF AT GEC § AGY
qrew gIT o | W AT @y et
AT &1 T 9T Igia 7N o sfafafa
#t araefla #ea & fom b J9w w7
e g fFar &1

[(a) Yes, Sir.

(b) No information is available.

(c) 927 as notified by the Chinese
Foreign Ministry to the Indian
Embassy in Peking on the 16th
November, 1962.

(d) Government have requested the
International Committee of the Red
Cross for assistance in this connec-
tion. The International Red Cross
have not so far received any com-
munication from the Chinese Govern-
ment about the application of Geneva
Conventions or further details of pri-
soners of war. They propose to send
one of their delegates to Peking for
talks as soon as his visit is agreed to
by the Chinese Government].



3667 Oral Anwers

ot gma fag o Fw § S awar
g fr za% g=m @ fras € o) avg-
T am fee # oY IdErew gAe
T TG !

WA WP W oA &) @

7S @1 THHT ST 98 I & |

U S R PTIE T LT 1
gFaamEm N W@ E ar faeaa
dvagug’

Shri Y. B. Chavan: Unless there is
any formal communication it is diffi-
cult for me to give any "nformation.

Shri Hari Vishnu Kamath: May I
know if any Chinese prisoners of war
have been captured by the Indian
Armed Forces, and if not, is it due
to the fact, as reported in a section
of the world press, that the Chinese
shot dead their soldiers who were
wounded and is that why we could
not capture any prisoner of war or
is there any other reason?

Shri Y B. Chavan: I think it does
not arise out of this question. I have
no information on this point.

Shri Hari Vishnu Kamath: Have
we got any prisoners of war in our
custody?

Shri Y. B. Chavan: No, Sir.

o SEIER W S gHIR
WA 37 gud qfaw 7 §, 9T T
AFRE TG g4 TET & AAT
far & fr gt wrfRA &1 3@ @
% fqq a8 wag 917 AT AT A
sfcfaiy #1 agh 95/ afe gt @ 399
AFT F AT g gAR AT
7 77 g fRar § 7

Shri Y. B. Chavan: Normally the
procedure is to initiate steps through
the Red Cross International Com-
mittee and these are being initiated.
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Shri Hem Barua: Are the Govern-
ment aware that some of our officers
in Chinese custody are made to make
broadcasts presumably for consump-
tion in India over the Chinese radio
or Peking radio or the Lhasa radio
and if so, may I know whether Gov-
ernment have monitored these broad-
casts for future check-up?

Mr. Speaker:
question.

That is a different

Shri Hem Barua: May I submit that
it is linked up with this question. The
hon. Minister said that there are 927
prisoners of war in China. I want in
the interest of the country to know if
they are made to broadcast and whe-
ther these broadcasts are monitored
or not. M

Mr. Speaker: Monitoring of the
broadcasts is a different thing from
the number of prisoners that we have
got or they have got.

ot ®TGATT : TAT F JI9 G §
fF wra g@R 7 feaq Sifwl |
FEY Ay §

Heqer HEIRA © 47 FATS &1 AT §
AR TaT Sara Y faor o g4 @

Shri S. M. Banerjee: Now that
many of our scnior officers have
returned safe from there, may I know
whether any information could be
had from them about the number of
Indian soldiers detained by the
Chinese?

Mr, Speaker: The question is whe-
ther any information has been
received through those officers who
have come back, whether they can
tell ug about our prisoners that are
there.

Shri Y. B, Chavan: We have not
received any information from them.

Shri Indrajit Gupta: May I know
whether the Government’s present
efforts are going to be directed simply
to seeking information regarding the
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health and welfare of these prisoners
or, in view of the fact that there is
no official declaration of war, in terms
of international law, between the two
countries, also to seek their release as
early as possible?

Shri Y, B. Chavan: This question of
secking release is not considered.
Even though the war is not declared,
according to the Geneva convention,
any other country can also apply to
any other armed conflict; and it is
under these conditions that the steps
are being taken.

St IR qF% AT d o FregaR
gu g 4 fr ofefeafaai 7, frm ag ok
gl W gu &, & W <]
F1 3 T AT ard o g § 7

waw WEET : 39 a<g ¥ 99
FT Wik FF 991 6 |

Shri Maheswar Naik: May I know
whether the Government of India
have made sure that the international
organisation which is entrusted with
getting information from the Chinese
is getting really at the truth of this
fact, namely, how our prisoners have
been treated?

Shri Y. B. Chavan: 1 could not
follow.

Mr. Speaker: He may put the ques-
tion a little more distinctly. We are
unable to follow.

Shri Maheswar Naik: May I know
whether the Government of India
have made sure that the International
Red Cross organisation is getting the
real truth as to how our prisoners
are being treated in the prisons?

Shri Y. B. Chavan: May 1 explain
this? Otherwise, unnecessarily, there
might be some casting of aspersions
which should be avoided. As a matter
of fact, the Chinese Government are
also party to this convention. They
have ratified this convention, but
there are certain reservations, we are
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being told, in their ratification. The
international committee of the Red
Cross has approached them, have gent
a communication to them; after get-
ting a reply to the communication,
they have decided to send a delegate
to seek further information. At the
present juncture, we have no more
information.

Shri P. K. Deo: In view of the fact
that the present Chinese Government,
the communist Government, was not
a signatory to the Geneva conven- -
tion, may I know how far it is obli-
gatory on taeir pact to....

Mr. Speaker: He has said that.

Shri P, K. Deo: I could not hear.

Shri Y. B, Chavan: The Chinese
Government is a signatory to all the
conventions, and the ratification has
come into effect from June, 1957.

Shri Harish Chandra Mathur: The
Chinese have made so much of this
unilateral pronouncement that they
are withdrawing from this country
and that they will be behind the
so-called MacMahon line and all that.
May I know if they have said any-
thing about those prisoners whom they
have taken in this particular connec-
tion, and whether any clarification
has been sought from them?

Mr. Speaker: Nothing has been
received here.

Shri Hanumanthaiya: In view of
the fact that the Government is try-
ing to obtain information under the
international convention, are we to
take it that a war has been declared
between China and India?

Shri Y. B. Chavan: The conventions
can be applied even otherwise when
there is no declaration of war.

Mr. Speaker: We shall now proceed
to the next item on the agenda.

s
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12.07 hrs.
RE: CEASE-FIRE

o vt fag (FTwar): q@ F A0
g¥ar g 5 wafs gl awE ¥ ax
T forg # fegr mar & 5w =g
AR #F HrEAe foEd @i ®@ET F
warfer® A7 991§, qE EIT FA IF
&F AAx # gwr few snaa ?

were AT ¢ A 08 F W &
FIAT QAT |

12.07% hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL CoM-
MODITIES ACT

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): I beg to lay on the
Table a copy each of the following
Notiflcations under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955:

(i) The Rice (Madhya Pradesh)
Price Control (Amendment)
Order, 1962, published in
Notification No. G.S.R. 1548
dated the 20th November,
1962. [Placed in Library, see
No. LT-618/62].

(ii) The Rice (Punjab) Price
Control (Second Amendment)
Order, 1962, published in
Notificatien No. G.S.R. 1549
dated the 20th November,
1962. [Placed in Library, see
No. LT-619/62].

(iii) G.SR. No. 1561 dated the
24th November, 1962, rescind-
ing the Rice (Import from
Punjab) Order, 1961. [Placed
in Library, see No. LT-620/
62].

Members’ Bills and
Resolutions
DispLACED PERSONS  (COMPENSATION
AND REHABILITATION) SEVENTH AMEND-
MENT RULES

The Deputy Minister in the Minis-
try of Works anq Housing (Shri P. S.
Naskar): I beg to lay on the Table
a copy of the Displaced Persons
(Compensation and Rehabilitation)
Seventh Amendment Rules, 1962,
published in Notification No. G.S.R.
1541, dated the 17th November, 1962,
under sub-section (3) of section 40
of the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1954.
[Placed in Library, see No. LT-617/
62].

12.08 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to repcrt the
following message reccived from the
Secretary of Rajya Sabha:—

“In accordance with the provi-
sions of rule 125 of the Rules of
Procedure and Conduct of Busi-
nes; in the Rajya Sabha, I am
di.:cted to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 26th November,
1962, agreed without any amend-
ment to the Pondicherry
(Administration) Bill, 1962, which
was passed by the Lok Sabha at
its sitting held on the 22nd
November, 1962.”

12.08} hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-
TIONS

ELEVENTH REPORT

Shri Krishnamoorthy Rao (Shi-

moga): I beg to present the Eleventh
Report of the Committee on Private
Members’ Bills and Resolutions.
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12.08% hrs.
DEFENCE OF INDIA BILL—contd.

Mr. Speaker: The House will now
proceed with the further clause-by-
clause consideration of the Bill to pro-
vide for special measures to ensure
the public safety and interest, the
defence of India and civil defence and
for the trial of certain offences and
for matters connected therewith.
Clause 18.

“~ Shri Hari Vishnu Kamath (Hoshan-
gabad): The amendments are being
considered.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Clduse 18 is under discussion.

Shri Hari Vishnu Kamath: I have’

moved my amendments Nos. 148 and
149. The two are really one. I seek
to substitute five years for ten years
in clause 18 of the Bill. It is unfortu-
nate that the amendments tabled by
Government are being altered from
time to time, from day to day. I am
sorry to say that; I am not making a
charge against the Government, but
the Government seems to be rather
fickle-minded or vacillating even on
the matter of amendments.

Mr. Speaker: There can be another
interpretation also. ...

Shri Harf Vishnu Kamath: You
mean, it shows an open mind.

Shri Tyagi (Dehra Dun): They are
accommodative.

Mr. Speaker: As a result of the
discussion that had taken place bet-
ween the Members and the Ministers,
thcy agreed to accommodate.

Shri Hari Vishnu Kamath: After
the discussion was over, they tabled
a substitute amendment No. 154 and
then they have tabled another substi-
tute amendment No. 156. Yesterday
we were faced with amendment
No. 136, to which we had naturally

Bill

no time to table an amendment yester-
day itself. Ultimately, as it has
emerged from the hands of Shri
Datar, we have amendment No. 158.
There he wants to enlarge the scope
of this provision. The earlier substi-
tute amendment No. 154 was not so
bad. It retained the original phraseo-
logy of the provision, but only soughs
to substitute “five years or more” for
“ten years”. Here he has sought to
include the whole Act and the rules
made thereunder within the ambit of
this provision. In the previous
amendment No. 154, he retained the
words “under section 5 of this Act or
under sub-section (4) of section 5 of
the Indian Official Secrets Act, 1923”.
Now, the whole Act and also the rules
made thereunder have been broughs
in.

I would like to submit that amend-
ment No. 156 has changed the whole
complexion. It is not a mere amend-
ment. It is a substantial change of
the entire provision contained in
clause 18. We have been literally
taken by surprise that he has not
sought to explain to the House why
its scope has been substantially, com-
pletcly and may I say, unjustly and
unnecessarily, enlarged in this fashion
So, I have moved my amendment
No. 148, which is a very simple one.
It it is accepted, it will mean:

“A  person sentenced by a
Special Tribunal—
(a) to decath or imprisonment for
lite, or
(b) to imprisonment for a term
extending to five years....”

I do not see the point in Mr. Datar's
amendment, which says “five years or
more”. When a person who is sen-
tenced to five years has got the right
of appeal, it follows ipso facto—it is
ordinary simple logic—thal a person
who is sentenced to more than five
years will have that right. In clause
15, “five years or more” was neces-
sary. Here it is wholly unnecessary,
redundant and superflifolls. Sir, you
were an eminent judge, a very wise
judge, and you will understand and
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[Shri Hari Vishnu Kamath]

appreciate that if a person who has
been sentenced to five years has the
right, a person sentenced to more
than five years naturally will have
that right. How is he barred? There-
fore, “or more” is unnecessary.

Mr. Speaker: He pays me compli-
ments every day so that it becomes
superfluous.

Shri Hari Vishnu Kamath: I will
not say that the proverbial adage is
‘“memory is very short” ; I will not
ascribe it to you. But the House's
memory may be very short, and
therefore I am reminding it that you
were an eminent judge. You have the
good fortune of adorning the Chair,
you have been an eminent judge and
you can appreciate this argument.
Another person may not be able to
appreciate it.

Therefore, 1 would respectfully
urge the Minister and the House to
consider the pointlessness of the
amendment of the Minister. The ex-
pression “or more” is wholly unneces-
sary. If it is applicable to a man
sentenced to five years, a man sen-
tenced to six years, seven years or
more number of years will naturally
have the right to appeal. Therefore,
my amendment is simpler, more poin-
ted, more precise, concise and I will
commend it to the acceptance of the
House.

Dr. L. M. Singhvi (Jodhpur): Mr.
Speaker, Sir, we welcome the enlarge-
ment of the scope of appeal provided
under clause 18 inasmuch as appeal is
now being provided for all sentences
of flve years or more. I, however,
hoped that the Law Minister and the
Home Minister would have considered
the possibility and the feasibility of
providing for some appeal or, if an
appeal is not considered feasible, even
a revision in cases in which senten-
ces less than five years are awarded,
because it would be easy to circum-
vent the provisiong by awarding a
sentence only of 4 years and 8 months
or 4 years and 9 months in which case
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the person who is convicted by the
Tribunal would be precluded from
preferring an appeal to the High
Court. An appeal may not be pro-
vided in such cases on the criterion
that all cases in which the sentence
is below five years an appeal is not
really necessary. But at least for pro-
cedural miscarriage of justice and for
a perverse view that may be taken
by a tribunal, some provision must be
made. All sentences below five years
should not be made completely un-
reviewable in any manner whatever.
I would, therefore, request the Gov-
ernment to consider the feasibility of
at least providing for a procedural
revision in cases in which the sentence
is less than five years.

Some Hon. Members rose—

Mr. Speaker: Shri Mahida—I would
quote Shri Kamath and request hon.
Members to be precise, concise and
pointed—I do not know what else he
said.

Shri Narendrasingh Mahida
(Anand): My amendment reads:

Page 19, lines 19 to 27,—

omit “but save as aforesaid and
notwithstanding the provisions of
the Code, or of any other law for
the time being in force, or of
anything having the force of law
by whatsoever authority made or
done, there shall be no appeal
from any order or sentence of a
Special Tribunal, and no court
shall have authority to revise such
order or sentence, or to transfer
any case from a Special Tribunal
or to make any order under sec-
tion 491 of the Code, or have any
jurisdiction of any kind in respect
of any proceedings of a Special
Tribunal.” (8)

What I want to suggest is that the
Special Tribunal is not the final
authority for awarding sentences for
five years. We are having this legis-
lation during the time of emergency.
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Even in this emergency we must have
a dcmocratic set up. I, therefore,
suggest that we should omit lines 19
to 27 and make it much simpler
whereby the right of appeal shall
remain.

Shri S, M. Banerjee (Kanpur): Sir,
1 rise to support amendment No. 149.
The amendment is very simple as
explained by Shri Kamath, and I hope
the hon. Minister, if he attends to the
debate, will have no difficulty in
accepting it. It clearly says:

Page 19, line 14,—
for “ten” substitute “five”.

Sir, may I invite the hon. Minis-
ter’s attention?

Mr. Speaker: Special attention of
the hon. Minister is being solicited.

Shri S, M. Banerjee: If he does not
hear, Sir, he may not accept the
amendment. I am using my elogquence
and the logic of Shri Kamath to con-
vince him. I request him to accept
this amendment. It does not take out
the spirit, whatever the spirit may
be, out of the context, and I hope the
acceptance of this suggestion will go
a very long way in redressing the
genuine grievances of the person who
is said to be the accused. Moreover,
he will not be deprived of the natural
justice which should be accordedq to
him under our Constitution.

Shri Ranga (Chittoor): May I also
add my word of support to this amend-
ment moved by Shri Kamath?

Shri Datar: May I point out to my
hon. friend, Shri Kamath, that Gov-
ernment are not fickle? Government
are responsive to the suggestions
made by the hon. Members. That is
the reason why I have piloted a num-
ber of amendments in the light of the
discussions that we had. Thereafter
also I was prepared to accept a num-
ber of amendments which the hon.
Members had moved. That does not
show its fickleness but its responsive-
ness to the opinion of hon. Members.
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So far as amendment No. 148 is
concerned, may I say in all humility
that Shri Kamath’s amendment does
not bring out the purpose that we had
in view? What we propose is that
there ought naturally be an appeal
for every case involving five years or
more. Now he wants to rubstitute
“extending up to” for the word
“exceeding”. If you say “extending
up to”, it might mean even one year.
The hon. Member has not scen the
implication of his own amendment;
he has not grasped the implication of
his amendment. If you say “extend-
ing up to five years” it may mean
even one day and the matter would
be open for appeal. This is a question
where we have to follow a very clear
principle and be precise. That is the
reason why I have moved amendment
No. 156, which makes a gesture, so
far as the desire of the hon. Member
is concerned. Formerly, we had put
down the limit at 10 years. Now, out
of consideration for the views of the
hon. Members, we have brought it
down to five years. So, you will find
that we have deliberately put “five
years or more”. While flve years
should not be excluded, if it is below
five years, naturally, there cannot be
any appeal.

My hon. friend, Dr. Singhvi, wanted
to know whether it would be open to
move the Supreme Court or the High
Courts in the matter if there is any
question of law to be decided. The
Law Minister has made it very clear
in reply to the debate that article 136
of the Constitution is still in force.

Shri Hari Vishnu Kamath: By your
leave, I want a clarification from the
hon. Minister. Even in the original
clause the wording was “extending up
to ten years” which will mean even
one day. Did they not contemplate it
then?

Shri Datar: That is the reason why
we have made it clear “five years or
more”; not below five years.

Mr. Speaker: There are amendment
Nos. 86 and 87 by Shri Nambiar and
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[Mr. Speaker]
No. 88 by Shri Daji. They are not
present here. But, since they have
been moved, I shall have to put them
to the vote.

Amendments Nos. 86, 87 and 88 were
put and megatived.

Mr. Speaker: Shall I put the other
amendments?

Shri Hari Vishnu Kamath: Amend-
ment No. 148 I am withdrawing, but
I would like to press Amendment
No. 149. ’

Amendment No. 148 was, by
withdrawn.

leave,
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Shri Tyagi: Whose
this?

Mr. Speaker: Shri Mahida's.
The question is:
Page 19, lines 19 to 27,—

amendment is

omit “but save ag aforesaid and
notwithstanding the provisiong of
the Code, or of any other law for
the time being in force, or of any-
thing having the force of law by
whatsoever authority made or
done, there shal] be no appeal
from any order or sentence of a
Specia] Tribunal, and no court

shall have authority to revise such
order or sentence or to transfer
any case from a Special Tribunal,
or to make any order under sec-
tion 491 of the Code, or have
any jurisdiction of any kind in
respect of any proceedings of a
Special Tribunal”

Mr. Speaker: What about amend-
ment No. 8 by Shri Mahida? Does he
wish to press it for a division?

Shri Ranga: Yes, we do.

Mr. Speakerc So, let the lobbies
be cleared. Order, order. Now, I
am going to put amendment No. 8 to
the vote of the House, The Lok Sabhq divided:

Division No. 7] AYES [12.29 hrs.

Bagri, Shri Keishing, Shri Rishang Reddy, Shri Narasimhe
Banerjee, Shri S.M. Kohor, Shri Reddy, Shri Yallamanda
Basant Kunwari, Shrimati Lahri Singh, Shri Roy, Dr. Saradish

Mahida, Shri
Marandi, Shri
Mukherjee, Shri H.N.
Murmu, Shri Sarkar
Pandey, Shri Sarjoo
Pattnayak, Shri K.
Pottakkatt, Shri
Raghavan, Shri A.V.
Ranga, Shri

Sen, Dr. Ranen

Sezhiyan, Shri

Shashank Manjari, Shrimati
Singh, Shri Y.D.

Soy, Shri H.C.

Swamy, Shri Stvamurthi
Utiys, Shri

Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Berwa, Shri

Bhawani, Shri Lakhmu
Bute Singh, Shri

Deo, Shri P.K.

Gulshan, Shri

Gupta, Shri K.R.
Kachhavaiya, Shri
Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Kar, Shri Prabhat

NOES

Birendra Bahadur Singh, Shri
Bist, Shri J.B. S.

Brahm Prakash, Shri
Chakraverti, Shri P.R.
Chaudhuri, Shri D.S.
Chaudhuri, Shrimati Kamala
Chavan, Shri D.R.

Chavda, Shrimati

Chettiar, Shri Ramanathen
Daljit Singh, Shri

Dassppa, Shri

Alva, Shri A.S.

Alva, Shri Joachim
Aney, Dr. M.S.

Azad, Shri Bhagwat Jha
Barrow, Shri

Barupal, Shri P.L.
Basappa, Shri

Besrh, Shri

Bhagvati, Shri

Bhanja Deo, Shri L. N.
Bhattacharyys, Shri C. K.

Datar, Shri
Desai, Shri Morarji
Deshn:ukh, Dr. P. S.
Deshpande Shri
Dube, Shri Mulchand
Gajraj Singh Rao
Gupta, Shri Shiv Charan
Hasjarnavis, Shri
Harvani, Shri Ansar
Hem Raj, Shri
Jagjivan Ram, Shri
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Jain, Shri A.P.
Jamunadevi, Shrimati
Joshi, Shrimati Subhadra
Jyotishi, Shri J.P.
Kajrolkar, Shri

Kanungo, Shri

Karjee, Shri
Karuthiruman, Shri
Khadilkar, Shri

Khan, Shri Shahnawaz
Khanna, Shri Mchr Chand
Lakhan Das, Shri
Lakshmikanthamma,Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Mahtab, Shri

Majithin, Shri
Malaickami, Shri

Mandal, Dr. Pashupati
Maniyangadan, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandra
Mehrotra, Shri Braj Bihari
Minimata Sheimati

Mishra, Shri Bibhuti
Mohiuddin, Shri
Muthiah, Shri

Naik, Shri Maheshwar

Mr. Speaker: The
division is:

result of the
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Naskar, Shri P.S.
Nigam, Shrimati Savitri
Pande, Shri K.N.
Pandey, Shri R.S.

Lal, Shri
Paramasiven, Shri
Patel, Shri Mansinh P.
Patel, Shri N.N.

Patel, Shri Rajeshwar
Patil, Shri D.S.
Patil, Shri S.B.
Patil, Shri S.K.

Pattabhi Raman, Shri C.R.

Prabhekar, Shri Naval
Pratep Sing, Shri
Reghunath Singh, Shri
Reghuramainh, Shri

Rai, Shrimati Sshodrabai
Ram Sutkeg, Singh, Dr.
Ram Swarup, Shri
Remdhani Das, Shri
Renanjai Singh, Shri
Rane, Shri

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Rameshwar
Reo, Shti Thirumala
Rey, Shrimati Renuks
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Reddi. Dr. B. Gopala
Reddy, Shri Ramaekrishna
Reddy, Shrimatf, Yasboda
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S.K.

Sehu, Shri Remeshwar
Saigal, Shri A.S.

Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhsme Devi, Shrimati
Sen, Shri P.G.

Shah, Shri Manabendra
Sharma, Shri D.C.

Sheo Narain, Shri

Shree Narayan Das, Shri
Siddanenjappa, Shri
Subramaniam, Shri C.
Subramanyam, Shri T.
Sweran Singh, Shri}
Thomas, Shri A.M.
Tiwary, Shri R.S.

Tyagi, Shri

Valvi, Shri

Varma, Shri Ravindra
Vidyalankar, Shri A.N.
Wasnik, Shri Balkrishna
Yadav, Shri Ram Harkh

The Lok Sabha divided:

Ayes 37; Noeg 118,

The motion was negatived.

Mr. Speaker: Now, I shall put
Shri Kamath's amendment (No. 149)
to the vote of the House.

The question is:

Page 19, line 14—

Shri Ravindra Varma (Theruvella):
I wanted to vote for ‘No'.

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): Mine has not worked.

Shri Hanumanthaiya: (Bangalore

City) rose—

Mr, Speaker: 1 have added three
to the ‘Noes’.

for “ten” substitute “five” (149).

Division No. 8]

Bugri, Shri

Bsenerjee, Shri §.M.
Basant Kumari, Shrimati
Berwa, Shri
Bhattacharya Shri Dinen
Bhawani Shri Lakhmu
Biren Dutt Shri

Buta Singh, Shri
Dasaratha, Deb, Shri
Deo, Shri P.K.

Gulshan, Shri

Gupta, Shri Indrajit
Gupta, Shri K.R.
Kachhavaiya, Shri
Kamath, Shri Hari Vishou

AYES

Ksapur Singh, Shri
Kar, Shri Pralhat
Karjee, Shri
Keishing, Shri Rishang
Kohor, Shri

Lehari Sinph, Shri
Maehida, Shri
Marandi Shri
Mukherjee, Shri H.N.
Murmu, Shri Sarkar
Pandey, Shri Sarjoo
Pattnayak, Shri K.
Pillai, Shri Nataraja
Pottakkatt, Shri

[12.31 hrs.

Raghavan, Shri A. V.
Ranga, Shri N.G.
Reddy, Shri Narasimha
Roy, Dr. Saradish

Sen, Dr. Ranen
Sezhyan, Shri

Shashank Manjari, Shrimati
Singh, Shri Y. D.

Soy, Shri H, C.

Swamy, Shri Sivamurthi
Utiya, Shri

Warior, Shri

Yadav, Shri Ram Sevak
Yashpal Singh, Shri



3683 Defence

Alva, Shri A, S.
Alwa, Shri Joachim
Aney, Dr. M. S.
Azad, ShriBhagws sha i
Barrow, Shri
Barupal  ari P. L.
Basappa, Shri

Shri
Bhagavati, Shri
Bhanja Do, Shri L. N. 1
Bhattacharyya, Shri C. K.
Bitendra Bahadur Singh, Shri
Bist, Shri J. B. S.
Brahm Prakash, Shri
Chakraverti, Shri P.R.
Chaudhuri, Shri D.S.
Ctanthuri, Shrimati Kamala
Chavan, Stiri D.R.
Chavda, Shrimati
Chettiar, Shri Ramanathan
Daljit Singh, Shri
Dasappa, Shri
Desai, Shri Morarji,
Deshmukh! Dr. P.S.
Dsshpande, Shri
Dube, Shri Mulchand
Gajraj Singh Rao,
Goni, Shri Abdul Ghani
Gupta, Shri Shiv Charan
Hajarnavis Shri
Hanumanthaiya, Shri
Harvani, Shri Ansar
Hem Raj. Shri
Jagjivan Ram, Shri
Jain, Shri A. P.
Jamunadevi, Shrimati
Joshi, Shrimati Subhadra

Mr. Speaker: The
Division is:

result of the
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NOES

Kajrolkar, Shri

Kanungo, Shri
Karuthiruman, Shri

Khan, Shri Shahnawaz
Khanna, Shri Mehr Chand
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N.R.

Laxmi Bai, Shrimati
Mahtah, Shri

Majithia, Shri

Mandal, Shri Yamuna Prased |
Maniyangadan, Shri
Matcharaju, Shri

Mathur, Shri Harish Chandre
Mchrotra, Shri Braj Bihari
Minimata, Shrimati

Mishra, Shri Bibhuti
Mohiuddin, Shri

Muthish, Shri

Naik, Shri Maheshwar
Naskar, Shri P.S.

Nigam, Shrimati Savitri
Pande, Shri K.N.

Pandey, Shri R.S.

Panna Lal, Shri
Paramasivan, Shri
Patel, Shri Mansinh P.
Patel, Shri N.N.

Patel, Shri Rajeshwar
Patil, Shr S.B.

Patil, Shri S.K.
Pattabhai Raman, Shri C.R.
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath, Singh, Shri

under this Act or

of India Bill

Raghuramaish, Shri }
Raif, Shrimati Sahodrabai
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rananjai Singh, Shri
Rane, Shri

Rao, Shri Jaganatha
Rao, Shri Krishnamoorthy
Rao, Shri Rameshwar
Rao, Shri Thirumala

Ray, Shrimati Renuka
Reddi, Dr. B. Gopsla
Reddy, Shri Ramakrishne
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath

Sadhu Ram, Shri
Saha, Dr. S. K.

Sahu, Shri Rameshwar
Saigal, Shri A.S.

Sanji Rupji,Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shri §
Sen, Shri P.G.

Shah, Shri Manabendra
Sharma, Shri D.C.

Sheo Narain, Shri

Shree Narayan Das, Shri
Siddananjappa, Shri
Subramaniam Shri C.
Subramanyam, Shri T.

Swaran Singh, Shri
Thomas, Shri A.M.

Tiwary, Shri R.S.
Tyagi, Shri

Valvi, Shri

Varma, Shri Ravindra
Vidyalankar, Shri A.N.
‘Wasnik, Shri Balkrishna
Yadav, Shri Ram_ Harkh
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the rules

Ayes 43; Noes 113,
The “Noes” have it. The amend-
ment is lost.
The motion was negatived.
Mr. Speaker: I will now put Gov-
ernment’s amendment No, 156.

The question is:

That for the amendment pro-
posed by me, printeq as No, 154
in List No, 8 of Amendments,
substitute the following amend-
ment,—

Page 19, for lines 14 to 17, subs-
titute—

“(b) to imprisonment for a term
of five years or more,

made thereunder or under sub-
section (4) of section 5 of the
Indian Official Secrets Act, 1923,
as amended by section 6 of this
Act”, (156.)
The motion was adopted.

Mr, Speaker: The question is:

“The clause 18, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 18, as amended, was added to
the Bill.

Clauses 19 and 20 were added to the
Bill.

Mr. Speaker: Clause 21: any am-

endment to be moved? None,
Shri Hari Vishnu Kamath: We
wanted to speak on this Chapter.
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Mr, Speaker: That is a different
thing. The question is:

“That clause 21 stand part of
the Bill.”

The motion was adopted.
Clause 21 was added to the Bill.

Clauses 22 and 23 were added to the
Bill.

Shri Datar: I beg to move:

Page 22, lines 38 and 39,—

for “in his former employment
otherwise than in a probationary
or temporary capacity”, substi-
tute—

“in an establishment immediate-
ly before his employment in the
nationa) service” (122),

Mr. Speaker: The second one: is.

3t going to be moved?
shri H. C. Soy (Singhbhum): I
am moving it,

Mr, Speaker: He might move and
say what he wants to say in a minute.
st go Wo ®lW : WeH WERT,
FE ¥ 9 HYAT HHTHCT T 36

A IR —
Page 23, after line 7, add—

‘Provided further that a person
who was serving in a probationary
or temporary capacity with his
former employer shall be rein-
stated on permanent basis in the
original post.” (38)

Tq wisde ¥T 9ew g8 & fF &
safe Az afag & =97 919 q© 49
F g 99 afgw o @1 Sy AT
gy I AFQ 9 TEAC qrC 9T
T I |

& qifagT st & 9 N aewr sy
&I ¥ W OF wAgHe 7T g e §

AGRAHAYANA 7, 1884 (SAKA)

of India Bill 3686

Y GBS @ 7Y THIAHT qAW 0
LURSCL IR 1 SR C O 2 1 B G O
W ag o8 fF fag #edEr ) foe g
I GZA T WG I AT SATEIT
% g mH @ g #r oFg
TREr qgt & R SEw qve afar
9T 38 g ety w17 7 fF ag ey
gRT | 5@ waE qr'ag € fF owe ag
safeg ufees afer & w8% omar a1 a8
FAYAT TG U< &Y, A a9 &F T7EL TIHT-
dz g s W gfw ag dfweq afaw
9T FAT AT & AT FEA! SqIEdT EAT
Tifgd fF  dler o aor AdeEe
e 9T gHe afew 9 @ | gated
AT I8 wHSHe FgaT g fF Ammer
afaw @ g & 913 99 ag e Al
JT IY HUAT I AT TRE IR qLHTAS
afeg qx forqr w17

Shri S. M. Banerjee: I wanted to
speak on clauses 20 and 21.

Mr. Speaker: They were passed
long ago.

Shri S. M. Banerjee: Just now, they
were passed,

Mr. Speaker: We are now decaling
with clause 24,

Shri S. M, Banerjee: I thought
somebody wanted to speak on this.
Chapter.

Mr. Speaker: I can allow any hon.
Member to speak on a clause when it
is put, There are no Chapters put
separately.

Shri S. M. Banerjee: Clauses 24 to.
29..

Mr. Speaker: If he wants to speak
on clause 24, he might.

Shri Hari Vishnu Kamath: These
are very important provisions with
regard to employment of technical
personnel. I would only briefly sug-
gest to Government and urge them to-
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[Shri Hari Vishnu Kamath]

be more expeditious in regard to this
matter of employment of technical
personnel, I am sorry to say that I
have not been fortunate enough to
observe the same spirit of expedition
and urgency which I expected from
Government in this time of national
emergency.

As a matter of fact, I do not want
to mention any names; I do not want
to mention particular cases. But I
would refer to the case of two techni-
cians who are prepared to work hon-
orarily in the present emegency. They
do not want any remuneration at all.
1 referred these cases to the Home
Minister about ten days ago, but I
find that the Ministry have not decid-
ed or made up their minds in regard
to this matter. These are people who
are eminent and competent technicians
who worked during the last war, that
is, the Second world War, and who
have some experience, and they want
to work and help or assist the Gov-
ernment, and they are offering their
services free to Government so as to
assist Govenment in thic emergency
so that they may be useful to the
country and to the nation. But Gov-
ernment have not made up their
minds. I a:: told that the case is be-
ing passeq from Ministry to Ministry,
that is to say, the papers are being
passed on from Ministry to Ministry.

Shri Ranga: Protocol.

Shri Hari Vishnu Kamath: I do
not know what protocol there is; God
save us from protocol if it is really
S0.

I have just been infoimed that the
papers that I had sent with regard to
these technicians have been forward-
ed to some other Ministry. I do not
know why they are not bucking up.
I do not know for how long and how
far they wil] delay this matter; un-
less this red tape and buck-passing is
eliminated in this emergency at least,
we shall be nowhere against the
Chinese military might. God forbid
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that the Chinese should overcome us
because of this weakness and other
weaknesses, I hope Government will
wake up to this matter and see that
these technical personnel are employ-
ed. They are prepared to work.
Therefore, let them be summoned for
interview  anq then employed. I
know that they are competent, and
they are not overaged also. I
know those persons whose cases I
have forwarded to Government,

Shri S. M. Banerjee: While I
welcome these provisions, I would
submit that I had pointed out those
cases myself. 1 hope my hon. friend
Shri Kamath has not mentioned the
names. I also know that thepersons
concerned have made al] sorts of ap-
peals during the emergency to. the
Prime Minister, to the President and
probably to the Home Minister. I am
sorry to say that such a gentleman of
eminence and techmnical qual:fi-1tions,
having experience of planning etc. is
still rotting, and he has not been
favoured with any reply other than
an acknowledgement,

There are many persons in the
country who really wish to serve this
Government at this time of emer-
gency, and they want to give the best
of their skill and ability in the in-
terests of the country. I would also
talze this opportunily of requesting
the Home Minister to see that those
technical persons or even non-techni-
cal persons with ministerial ex-
pericn~2 and so on, who were un-
fortunately removed or dismissed from
service during the strike, are also
taken in; they are prepared today to
serve this Government for the national
cause. Government can take any
undertaking from them. After all,
they were dismisscd only ocause of
participation in the strike. Therefore,
there is no charge against them or
there is nothing else against them ex-
cept their having participated in the
strike, 1 would request the hon.
Minister to kindly consider whether
the time has not come when they
could be forgiven and given an oppor-
tunity to serve the country.
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I have got with me six or seven
names which I shall pass on to the
Home Minister. Those persons are
prepared to serve today even without
any remuneration. They say that
their conduct may be watched for six
months, and then only salaries may
be given to them. They do not want
to remain idle; they want to serve the
country which they cannot do by re-
maining outside, I would humbly re-
quest the hon. Minister to kindly con-
sider these cases and give them em-
ployment so that they may also get
opportunities to serve the country.

Shri Ranga: I am very glad that
Government have come forward with
amendment No. 122. In this connec-
tion,.I only wish that when they cons-
titute these nationa) service tribunals
and appoint the officers, they would
try and see that those people who
have had good experience in the
management_of labour exchanges are
given preference, because those people
have devoted a good amount of their
time to understand the minds and the
ways of working of the workers, It
would be a very good thing indeed to
entrust this work to such people as
was done during the last war, instead
of entrusting this work merely to the
IAS officers and other people who
have got to learn the thing anew,
and who have to go through this
training for knowing how to deal with
industrial workers.

I am also anxious that every care
should be taken to see that sympa-
thetic consideration is given waile
giving effect to this proviso which is
put in here in clause 24 that when the
workers go back again to their
former employers consideration will
be given to the additional skill and
experience acquired by them in the
course of their employment in the
national service, Otherwise, what is
likely to happen is that so many
junior people would be employed in

" their place while they are at work in
war service and when they go back
again they will find themselves real-
ly at a great disadvantage. On the
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other hand, if due weightage is given
to the experience they have gained
and the time they spend in war ser-
vice, they would not have to suffer
and the employers also will not be
suffering; in any way. 1 sincerely
hope my hon, friend, the Home Minis-
ter, will give definite instructions or
advice to the Labour Ministry here
at the Centre as well as Labour De-
partments in the States so that the
interests of the workers are properly
safeguarded in this direction.

Shri Tyagi: I know it personally
that the Government is really busy
with the war effort perhaps round the
clock. But my grouse—and I know
the House feels one with me in this—
is that whatever arrangements Gov-
ernment is making are not known to
the public in such cases at least where
the public are directly interested. In
the case of these technicians, I wonder
if it would not have been much bet-
ter if an advertisement were to be
issued in the Press asking technicians
to offer their services, Some central
office must maintain a complete list of
these technicians who are prepared to
volunteer their services in the emer-
gency so that as and when people
are needed whorever necessary names
could be drawn from that register
and the persons concerned summoned.
From that angle, it would create a
very good atmosphere if Government
were to advertise in the whole of
India whether there are technicians
ready to render service in this emer-
gency. Let them forward their names
and we shall feel very rich after the
response is received. I hope the
Minister will take immediate action
in this respect.

Shri Datar: I have noted the valu-
able suggestion that Shri Twrngi and
some other hon, Members have made
so far as the general advisability of
having g register of technical per-
sonnel is concerned, Government will
pursue the matter as vigorously as
possible. That is why in the Bill a
special chapter has been embodied’
for this ve-y purpose.
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[Shri Datar]

As regards the two amendments be-
for the House, I purposely brought in
my amendment No. 122 with a view
to cause no inconvenience to presons
who are either in a probationary or
temporary capacty. In the original

Bill, we had used the expression ‘in

his former empioyment otherwise
than in a probationary or temporary
capacity’. It was felt that after their
services were fully utilised, there
should not be any prejudice to their
interests. That is why these words
have been removed by my amend-
ment,

So far as the hon. Member is con-
cerned, he wants to go still further
by his amendment, he wants that a
person who was serving in a pro-
bationary or temporary capacity with
his former employer shall be rein-
stated on a premanent basis in the
original post. That goes too far. The
doctrine of reinstatement or restora-
tion to the former position, whatever
it was, has been accepted. That does
not mean that merely because subse-
quently he came to serve in another
capacity, at the time of restoration he
must be confirmed as a matter of
course. That would be going too far.
‘What I have now proposed is that he
shall be restoreq to his former posi-
tion he was holding at the time when
hig services were availed of.

Shri Tyagi: What about his pro-
motion? Suppose a promotion was
due it he had continued the service
in the parent office itself, That period
must, therefore, he counteq for pro-
motion at least.

Shri Datar: That suggestion also
will be considered.

Shri Hari Vishnu Kamath: I hope
he takes note of the point we made
that there should be cxpedition in this
matter, and no red-tapism.

Shri Datar: Government will have
to be expeditious.

Shri Hari Vishnu Kamath: I hope
you will wake up.
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Mr, Speaker: I put amendment 38
to the House.

Amendment No. 38 was put and
negatived, ’

Mr. Speaker: The question is:
Page 22, lines 38 and 39,—

for “in his former employment
otherwise than in a probationary
or temporary capacity”, substi-
tute—

“in an establishment immediately
before his employment in the na-
tional service” (122).

The motion was cdopted.

Mr. Speaker: The question is:

“That clause 24, as amended,
stand part of the Bill.”

The motion was adopted,

Clause 24, as amended, was added
to the Bill.

Mr, Speaker:
ment 92.

Clause 25. Amend-
Is it being moved? No.

The question is:

“That Clauses 25 and 26 stand
part of the Bill.”

The motion was adopted.

Clauses 25 and 26 were added to the
Bill.

Clause 27— (Service of summons,
notices, orders etc.)

Shri Datar: 1 beg to move:
Page 24, line 18—
for “by post” substitute—
“by registered post” (123).

We have accepted here the sugges-
tion that all these notices etc., should
be by registered post instead of ordi-
nary post.
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Mr. Speaker; The question is:

Page 24, line 18—
for “by post” substitute—
“by registered post” (123).
The motion was adopted.
Mr. Speaker: The question is:

“That clause 27, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 27, as amended, was added to
the Bill.

Clauses 28 ang 29-(Power to make
rules; requisitioning of
immovable property)

Shri Hari Vishnu Kamath: May 1
say just one word? I do not know
who drafted :nd incorporated the
Statement of Objects and Reasons in
this Bill, It is a very bald and very
scrappy statement of objects and rea-
sons. As a matter of fact, when an
ordinance is promulgated, the State~
ment of Objects and Reasons is pub-
lished along with it ang that is al-
most bodily wholly incorporated in the
Bill to replace the ordinance when it
is brought before the House, Will
you kindly read the Statement of
Objects and Reasons? Only the provi-
sion with regard to the appointment
of technical personnel is referred to
in the Statement that is incorporated
in the Bill. Why the ordinance was
promulgated and all that are given
in the Statement of Objects and
Reasons attached to the ordinance.
It should have been given in the
Statement of Objects and Reasons in
the Bill also, It has not been done
in this case. This is a lacuna which
should have been looked into by the
Minister before it was presented to
the House,

Mr. Speaker: He had the opportu-
nity of speaking in the genera] dis-
cussion also.

Shri Hari Vishnu Kamath: I did
not take part then.
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Mr. Speaker: Then this is not the
place where it should be taken up.

Shri Hari Vishnu Kamath: They
should be more careful in future.

Shri S. M. Banerjee: May I speak
on clauses 29 and 30 both?

Mr. Speaker: No, Clause 30 has
amendments.

Shri S. M. Banerjee: Clauses 29
and 30' deal with requisition of im-
movable property and payment of
compensation.

I would like to mention that when
we passed the Land Acquisition Bill in
this House there wags general opposi-
tion to it only because the hon. Mem-
bers thought that any employer or
millowner or industrialist can take
shelter under it and ask the Govern-
ment to requisition any land of his
choice and pay nominal compensation.

I feel the hon. Minister must clarify
here and now unfier what circums-
tances the property will be taken.
The pow-r is very sweeping.

There arc cases going on in  the
Supreme Court over particular lands
acquired. After the passage of this
Bill, even the Judges of the Supreme
Court are likely to tal. no notice of
the petition, and they are likely to
be rejected because it ig in the inte-
rests of the emergency. So, I feel
there should be proper clarification
by the hon. Ministey that immovable
property will not be touched.

Mr, Speaker: This provision would
apply only to acquisitions under these
rules and not to those that have been
done earlier, The Supreme Court is
dealing with them.

Shri S. M. Banerjee: I said it will
prejudice.

Mr. Speaker: How can it prejudice?
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Shri S. M. Banerjee: Supposing 1
am an industrialist and I want a parti-
cular land, and I am going to produce
an article which is needed for the
emergency.

Mr. Speaker: I wish he were an
industrialist, but the question is when
the land has been acquired under
quite a different Act, how would this

apply?

Shri S. M. R n=rjee: No, in future
the land is going to be acquired by
Government themselves.

Swri Datar: Sub-clause (1) makes
the whole position clear. The point
he is raising is not material here.

Shri S. M. Banerjee: Previously
under the Land Acquisition Act of
1898, the compensation was clear:
market value plus 15 per cent or 25
per cent. But here it is not clear. In
clause 30 it says that the compensa-
tion shall be determined by taking into
consideration the rent payable in res-
pect of the property or if no rent is
payable in respect of similar property
in the locality and if in consequence
of the requisition ¢f the property the
person interested is compelled to
change his residence or places of
business, the reasonable expenses in-
cidental to such change. My point is,
while the provisions of the Land Ac-
quisition Act are going to be nullified
by this, and when a land is  being
acquired under this Bill, what will be
the compensation and why should
there be deviation from the old
formula?

Mr. Speaker: It is not being ac-
quired permanently; therefore, rent is
mentioned.

Shri Datar: This Act would be
supreme; subject to this other provi-
sions of the law would remain.

Shri S, M. Banerjee: Parliament
ig supreme.
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Mr. Speaker: Therefore, hon.
Member had an opportunity to speak.
The question is:

“That clauses 28 and 29 stand
part of the Bill.”

The motion was adopted.

Clauses 28 and 29 were added to the
Bill.

Shri Datar: Sir, I have two amend-
ments to clause 30—124 and 125.

(Amendment made)
Page 206,—
after line 12, insert—

(iii) such sum or sums, if any,
as may be found necessary to
compensate the person interested
for damage caused to the property
on entry after requisition or dur-
ing the period of requisition, other
than normal wear and tear.” (124)

(Shri Datar)

(Amendment made)

Page 26,—

for lines 27 to 31, substitute—

“Explanation. In this section
an. in section 37, the expression
‘person interested’ in relation to
any property includes all persons
claiming or cntitled to claim an
interest in the compensation pay-
able on account of the requisi-
tioning or acquisition of that pro-
perty under this Act.” (125)

(Shri Datar)

Mr. Speaker: The question is:

“That clause 30, as amended, stand
part of the Bill”,

The motion was adopted.

Clause 30, as amended, was added to
the Bill.

Clause 31 was added to the Bill,
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Clause 32— (Power of entry into,
and inspection of Pro-
perty, etc.)

Mr. Speaker: We take up clause 32.

Shri Narendra Singh  Mahida

(Anand): Sir, I beg to move:
Page 27, line 1,—

for “person” substitute “officer”

(9).

I fail to understand why it should be
‘any person authorised in this behalf’.
My submission is to substitute ‘person’
by ‘officer’.

Shri Ranga: 1 hope my hon. friend
would be agreeable to this amend-
ment. We would not like anyone and
everyone to be  authorised in this

manner but only officers who would be

deputed.

Earlier I had suggested that only
gazctted officers should be deputed but
my suggestion was not accepted. Then
he said that they would not be able
to do so in this emergency. In view
of that I hope my hon. friend would
agree to this amendment. If an offi-
cer misbehaves he runs the risk  of
losing his job or being suspended. If
they were to authorise any person
they like, he would not be subject to
similar punishments and disabilities.
That is why we have taken the
trouble to move this amendment.

Shri Datar: May I say that ‘per-
son’ has been purposely and advisedly
put in. Circumstances might arise
where Government will have to use
the services of an expert for the pur-
pose of valuation. He may or may
not be a Government servant. The
fact of authorisation is there and
therefore Government will see to it
that only when it becomes necessary a
person who is not an officer will be
authorised.

Shri Ranga: Will he be subject to
punishment if his authority is misus-
ed?

2266 (Ai) LSD—2.
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Shri Datar: Government is always
accountable for what it does either it-
self or through others.

Mr. Speaker: I put amendment No.
9 to the vote of the House.

Amendment No. 9 was put qnd
negatived.

Mr. Speaker: The question is:

“That clause 32 stand part of
the Bill.”

The motion was adopted.

Clause 27 we: added to the Bill.

Clauses 33 and 34 were added to the
Bill.

Clause 35— (Release from requisi-
tion)

Mr. Speaker: We take up clause
35. Government amendment is No.
126. The other amendment is No. 10.
Is it moved?

Shri Narendra Singh Mahida: Sir,
I beg to move:

Page 27,—

after line 25, add—

‘Provided that such preson is
not different from the one from
whom the possession was taken
and in his absence, if he was a
tenant, to the owner thereof.”
(10)

I have instances of very recently retir-
ed =rmy officials who own  houses.
They cannst reside in them, They
have no other place. They are coming '
from former Pakistan area, Punjab,
etc. and they served the army ‘for the
last 20 or 21 years or more and they
never resided in Delhi. They have
built houses from their savings and
they could not get those houses back
for their own use. I request the Home
Minister to look into this matter. My
amendment seeks to remove that

- difficulty.
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Shri Datar: Sir, 1 have also tabled
an amendment No. 126 and when it is
accepted it makes the whole position
clear. 1 beg to move:

Page 27, line 25.—

after “the property shall be
given”, insert—

“and such possession shall, as
far ag practicable, be given to the
person who appears to the Gov-
ernment or, as the case may be,
the person authorised as aforesaid
t» be entitled to the possession of
the property at the time such
order is made.” (126)

At the time when possession has to be
restored Government will hand it
over to the person who, in their opin-
ion, is entitled t> it. This has been
made purposely clear, Sometimes
there are certain changes and hence
this power.

Mr. Speaker: 1 shall put amend-
ment No. 10 to the vote of the House.

Amendment No. 10 was put and
negatived,

Mr. Speaker: I shall put Govern-
ment amendment No, 126 to the vote
of the House. The question is:

Page 27, line 25.—
after ‘“the property shall be
given”, insert—

“and such possession shall, as
far as practicable, be given to the
person who appears to the Gov-
ernment or, as the ca<: may be,
the person autherised ~s aforesaid
to be entitled to the possession of
the property at the time such
order is made.” (126)

The amendment was adopted,
Mr. Speaker: The question is:

“That clause 35, as amended,
stand part of the Bill.”

The motion was adopted.
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Clause 35. as amended, was ulded to
the Bill,

Clause 36 was added to the Bill.

Clause 37— (Compensation for acqui-

sition of requisitioned
property)
Mr. Speaker: There are some
amendmcoats to clause 37—127, 128
and 129.

(Amendments made)

(i) Page 28, line 36,—

for “the owner of any property
acquired under section 36”,
substitute—

.

“any person interested”. 127)
(ii) Page 29.—
after line 4, insert—

“(3) The provisions of section
31 and section 32 shall apply in
relation to the acquisition of any
n-operty or the determination of
compensation for such acquisition
as they apply in relation to the
requisitioning of any property or
the determination of compensation
for such requisitioning.” (128)

(iii) Page 29, line 5,—

for “(3)” substitute “(4)”. (129)
(Shri Datar)

Mr. Speaker: The question is:

“That clause 37, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 37, as amended, was added to
the Bill.

Clauses 38 and 39 were added to
the Bill.

Clause 40 was added to the Bill.
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13 hre,

Clause 41— (Rule to be laid before
Houseg of Parliament)

Mr. Speaker: Now, there is clause
41. There is amendment No. 130 by
the Government. Is amendwnent No.
65 also going to be moved?

Shri Datar: 1 beg to move:
Page 30, line 35—
substi-

for “made under this Act”
tute—

“made by the Central Govern-
ment under this Act”. (130)

Shri Siddananfjappa (Hassan): 1
want to know the reactions of the
Government.

Shri Datar: We are following the
usua] practice of laying the rules on
the Table of the House. The hon.
Member wants that they should be
placed on the Table of the House
either in the next session or at
some other time. That is the reason
why the expression has been put,
namely, “successive”. So, the dis-
cussion can be held either when the
rules have been laid or in the. next
sgssion in which the period ex-
pires.

Mr. Speaker: He is not accepting
them. Then, the hon. Member is not
moving it?

Shri Siddananjappa: No, Sir.

Shri Hari Vishnu Kamath: Sir, 1
submit that it is a unijversally-accepted
axiom of the system of Parliamentary
Govermment that when Parliament
empowers the Government to make
rules or orders under an Act passed
by it, it only delegates its power and
does not abdicate its power. In this
connection, may I invite your atten-
tion to the fact that the rules that
have been laid on the Table of the
House at present, at the moment,
are rules under the ordinance and as
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such, we did not table any amend-
ment to the rules, and after the Act
is passed by the House, they will
have to amend the rules perhaps in
the light of the amendments made in
the Bill and bring them before the
House again.

May I request you to direct the
Government that they place the
rules—because this is an important
Bill involving the life and property
of our citizens—under the Defence of
India Act before this House in this
session itself. These rules must come
before this House in this session. We
do not mind sitting through the whoie
night if need be. The rules must be
considered in the House.

Mr. Speaker: This suggestion of
sitting through the night has always
been contingent on the Minister of
Parliamentary Affairs giving hin a
dinner! (Interruption).

Shri Hari Vishnu Kamath: May I
humbly  remind you, Sir, that you
yourself offered it; all the Members
were good enough to accept it, and I
accepted it straightaway,

Mr. Speaker: That offer came fromr
me. The present suggestion is from
him.

Shri Hari Vishnu Kamath: In this
context, may I invite your attention
and the attention of the House and of
the Minister particularly, to the very
illuminating observations that you
had made when you addressed the
Committee on Subordinate Legislation
on the 31st August of this year. it
was the first or the second meeting; I
think it was the first meeting. If the
Government pays heed to what you
said, the observations you had made,
it will be good. Perhaps you feel a
little embarrassed when I read them.
but they are in keeping with the tradi-
tions of the best Parliament in the
world.

May I read out, with your leave, one
or two extracts from what you said.
I hope I have your indulgence. Even
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[Shri Hari Vishnu Kamath]

the other day, the Government did
not accept my very innocuous amendi-
ment that every rule under the or-
dinance must be placed here. You
alsp persuaded them but they would
not accept it. 1 do not know—this spi-
rit of parliamentary democracy does
not grow in the Treasury Benches;
it only grows in the Opposition Ben-
ches. It does not strike root in the
Treasuary Benches. I hope in your
time, at least, vou wii] see to it that
this spirit flourishes and grows, parti-
cularly on the other side.

May I, with your leave, take just
a few minutes and quote what you
have said—the usefu] and helpful sug-
gestions made by vou ty the Govern-
‘ment, particularly because we are one
with you in this respect? You said
on the 31st August:

“Parliament has to keep an over-
all control over the executive, be it
financial, be it legislative or in other
respects.”

Then, you went on to sav—this is
very striking and it is a very serious
matter—

“We had instances where rules in
respect of certain matters had not
been framed at all even for two
years and the executive went on
doing what they liked according to
their whims and fancies.”

Some of wus are accused of being
very irresponsible when we make cer-
tain charges but you cannot be accus-
ed of any such thing, 1 am sure you
must have very valid grounds for
making such serious charges against
the Government. Let them pay heed,
even at this late hour of the day, and
mend their ways before they are
ended.

An Hon. Member: Hear, hear.

Shri Harj Vishnu Kamath: May I
just point out another matter? In the
course of the illuminating speech you
made on that occasion,—

Shri Tyagi: I do not know if this
is proper. He takes resort,—belong-
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ing to the Opposition,—to your state-
ment and to quote from it. I do not
know whether he is authorised—

Shri Hari Vishnu Kamath: The peo-
ple, the people of India, have authoris-
ed me, ’

Mr. Speaker: Order, order.

Shri Hari Vishnu Kamath: I come to
the last observation you made—per-
haps the best of the observations:

. “We should be in a position to tell
them that they have excceded in
something, they have not complied
with some other things, etc. Now,
the rules are not made by the Min-
isters themselves though the Min-
isters are as good representatives
as the members of this Committee.
They are made by those officers
who sit in their rooms,—"

Therefore, the importance and the
urgency of Parliamentary control
comes in here. I do not blame Shri
Datar. Personally he has not the time
to go into these things. it is not his
fault. The rules are made by the
officers sitting in their rooms.

“They are made by those officers
who sit in their rooms, who have no
contacts with the public outside.”

The citizens outside—you and I and
Members on the other side also come
under the public outside.

“They cannot realisec the feelings
that an ordinary citizen huoz”

May I add, in this context, that
these citizens are those whosx lives
and properties are also involved in
this particular Bill?

“The officers do not know how it
affects the citizens. Theyv do not
know what reaction the rcilizen has
to the rules that are made and how
harshly they have affected the citi-
zens.”

Shri Tyagi: How can the Speaker
come here?
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Shri Hari Vishnu Kamath: Perhaps
he does not know that we are on the
rules.

Shri Tyagi: On a point of order. I
do not know how far it is regular for
any Member to bring the Speaker's
spoech into discussion. This  speech
cannot be a part of this discussion.
The hon. Member is taking too much
advaniage. He has become a prob-
lera for us indeed. We cannot object
to what he has brought forth because,
after all, he is quoting from your
speech, but then.... (Interruptions).

Mr. Speaker: I was not speaking
during an emergency. It was ordin-
ary time. At that time, with the ex-
perience I had, and as Chairman of
that «Committee, I expressed myself
freely and they are there. (Interrup-
tion).

Shri Hari Vishnu Kamath: Shri
Tyagi perhaps thinks that this is a
secret and privileged document which
cantiot be uted in the House. I am
sorry for his ignorance,

Shri Shiva’i R:o S. Deshmukh (Par-
bhani): Is it something relating to the
clauses here in the Bill?

Shri Hari Vishnu Kamath: Please
read the clause under consideration.
Then you will understand. This should
not be Shivaji’s spirit! Then, you,
Sir, said:

“We are Members of Parliament.
The executive also is responsible to
the Purliament. But, as qustodians
of the rights of the citizens, we have
to look to the interests of the citi-
zens.”

1 will not quote more. I wish the
Miniter reads his speech in extenso
and I hcpz he wil] be benefited by the
guidance that you gave to the Govern-
ment in this regard. (Interruption).
Before I conclude, may I repeat ‘he
request I made to you the other day?’
Once the Parliament adjourns, it may
not meet for another six or seven
weeks, and we will not know what
Government may do with the powers

AGRAHAYANA 7, 1884 (SAKA)

of Indig Bill 3706

that are given in this Bill, that are
conferred on the Government, to make
rules, after the Parliament adjourns.
Therefore, it ig imperative, in the
context of the national cmergency,
that the rules inust be framed now.
Let them sit overnight ang we will
also sit through the night, and let
us pass these rules under this clause
of the Bill in the interests of the lives
and properties of the citizens of India.

Dr. M. S. Aney (Nagpur): May I
make one observation, Sir? It could
have been more decorous if my hon
friend, in quoting the extracts from
your speech, had not referred to you
as Speaker but as Chairman of the
Committece on Subordinate Legisla-
tion. It would have been more de-
corous if he had done so.

Shri Tyagi: I wish to make one
point, and would like to have a clari-
fication. I agree with the anxiety of
my hon. friend Shri Kamath about
these rules; and that is justified toc;
so many powers are being given t{o
the Government with the fullest con-
fidence ang believing in the sincerity
of the Government, and we know that
they will never misuse it. But even
then, it is for the Parliament to safe-
guard the rights of the citizens. There-
fore, I quite understand my hon.
friend’s anxiety.

I know the rules will be laid on the
Table of the House. But rule-making
puwers are also being given to State
Governments in certain cases. For in-
stance, clause 38 says:

“The Centra] Government or the
State Government, as the case may
be, may by notification in the Offi-
cia] Gazette, make rules for carry-
ing out the purposes of this Chap-
ter.”

Will those rules also be laid on the
Table of this House?

Mr. Speaker: They would be laid on
the Table of the State Legislatures.

Shri Tyagi: But the Act is ours. The
State Government wil] have to comply
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[Shri Tyagil

with this Act according to what Par-
liament decides. So, Parliament must
know what rules are there and in what
‘manner they are exercising that execu-
‘tive power. This is a matter, Sir, which
vuu may yourself look into. Those
rulec must be at least laid on the Table
.of this House, because this law
.cperates according to those rules. Sup-
pase the rules are such that we do rot
agree; then the blame will come on
Parliament. I would like to have a
ciarification on this point.

As regards the anxiety of my hon.
iriend, Shri Kamath, that the rules
'nust be passed in this very session, I
am afraid it would not be possible
for the Government to frame all these
detailed rules and place them on the
Table in this very session. There 1s a
committee of Parliament on Subordi-
nate Legislation and all the parties
are represented on that committee.
The rules, after they are framed, may
be placed before that committee and
<hat committee might approve of those
cules. It would be enough if that
committee looks into those rules even
after the session is over.

Shri Hari Vishnu Kamath: The rules
vnder the ordinance are published
already.

Mr. Speaker: If the rules have to be
placed and remain’ on the Table for
;30 days, how would it be possible to
r:asg them before 11th?

Shri Hari Vishnu Kamath: Let them
riace the rules on the Table this
segsion.

Shri Ranga: I agree with my hon.
friend, Mr. Byagi. In the meanwhile,
before the next session is convened,
it should be possible for the hon.
Home Minister to convene a wmeeting
~f the Subordinate Legislation Com-
mittee and place the rules before
them, for their information and any
cuggestion that they might possibly
make. Thereafter, he may bring for-
ward those rules and place them on
the Table of the House before the next
gession,
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Regarding the other point aoow
State Governments being authorised
to make rules, ‘if and when they make
those rules, I dare say they would
be placed ordinarily before the Guv-
conment of India for their approval.
Thereafter, I would like those rules to
be placed on the Table of the two
Houses of the Parliament, so that
Farliament would have an opportunity
to study those rules and if any Mem-
bar finds it necessary to suggest any
amendments, it should be possible for
hima to draw the attention of the
House.

Shri C. K. Bhattacharya (Raiganj):
Sir. Mr. Kamath has been quoting
your remarks in a spirit of bravadc
as if a second Columbus . '

Mr. Speaker: [ may correct this mis-
tuke also that those observations were
not made by the Chairman of the
Committee, but by the Speaker. I
had said that these were the resul: of
the experience gained by me as Chair-
man of the Committee, but I made
those observations as Speaker after
‘hat. Many of those things that have
been  suggested—the lacunas—have
bBeen remedied also.

Skri Tyagi: Why should he quote
scriptures?

Shri Hari Vishnu Kamath: Because
he is the devil

Shri C, K. Bhattacharyya: He has
yuoteq your remarks. . . .

Shri Hari Vishnu Kamath: On a
poin! of order, Sir. He has used the
word “bravado”. I only quoted from
vour speech and by transferred epi-
thet it would mean he is attributing
travado to you, Sir, because you ac-
tually said that and I only quoted your
remarks. It is wrong on the Member's
part to attribute bravado to the Spea-
ker. He should have refrained from
that.

Shri C. K. Bhattacharyya: I do not
know, Sir, if you have followed the
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point of order in Mr, Kamath’s inter-
rupting my speech; at least I have not
been able to follow. He has been
quoting your remarks in a spirit of
bravado as if a second Columbus had
discovered America. In fact, these are
very elementary things in a democra-
tic Government and as you yourself
remarked, they were said in normal
t:mes. What I gbserve from the opin-
ions expressed and the remarks made
ig that some of the Opposition Mem-
bere are completely out of touch with
realities,

Shri Hari Vishnu Kamath: The
Prime Minister was; the Govern-
ment was.

Shri C. K. Bhattacharyya: They com-
pletgly forget and overlook the fact
that the Government they are dealing
with is a people’s Government.

Shri Hari Vishnu Kamath: We are
also people’s opposition.

Shri C. K. Bhattacharyya: I do not
want to take away from the repre-
scntative character that Mr, Kamath
might have derived from the peo-
ple. . ..

Shri Hari Vishnu Kamath: Al] of us
on this side have derived it.

Mr. Speaker: Order, order. Word
vy word there ought not to be a dis-
pute,

Shri C. K. Bhattacharyya: In any
case, the Opposition Members may
form mutual admiration societies
among themselves. . . .

Mr. Speaker: Qrder, order, Now he
should come to the amendment and
leave that.

Shri C. K. Bhattacharyya: So far as
the rules are concerned, I say there
nred be ng such apprehension if only
this very elementary fact is remem-
L.red that the times we are dealing
vrith are abnorma] times. It is a situa-
tien in which an emergency has
come into existence and the Govern-
mwent that we are dealing with is a
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Government of the people and not an
outlandish Government, as the Opposi-
tion Members would make it look to
be. If it is looked upon with that
spirit. there would be no difficulty in
appreciating and accepting the position
that has been put into the clause under
discussion now,

(]

Shri Datar: Mr. Speaker: Sir, your
observations were quoted. May I
point out to my hon. friend that the
Speaker’s observations are entitled to
the highest weight and Government
give the greatest and most respectful
attention to all the suggestions made
by the Speaker. . .

Shri Hari Vishnu Kamath: And im-
rlementation also.

Shri Datar: But you have yourself
made it clear, Sir, that the observa-
tions to which my hon, friend made
refcrence, hag been made before the
emergency. That rises certain ques-
tiong also which will have to be taken
inte account. According to the amend-
raent that I hdve proposed, all the
rules that the Government of Tndia
make will be placed on the Table of
the House. The practice is to nlace
on the Table of the House the rules
that the Government make under the
authority vested in them by the power
of delegation that has been given.
After the ordinance was issued, Gov-
ernment made certain rules and those
rules also have been placed on the
Table. Under the circumstances, after
the Bill has been duly approved of by
the two Houses of Parliament and the
President sets his seal of approval,
thereupon this Government will have
to make the rules in accordance with
the provisions of this Bill, which would
become law, Therefore, some more
time is essential and it would not be
possible to make all the rules and
then to place them on the Table of the
House during this very session.

So far as the rules which the State
Governments make are concerned, it
is entirely a matter within their pro-
vince and you rightly pointed out that
those rules will have to be placed on
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[Shri Datar]

the Table of the various State Legisia-
tures,

Shri Ranga: May I point out that
it is a delegated authority that we are
giving to these Governments. They
do not derive that from their legisla-
tures. Therefore, those ®rules should
be submitteq to the Home Ministry
and through the Home Ministry to this
House.

Shri Tyagi: The meaning of placing
the rules on the Table of the House
is to give the House an opportunity to
judge as to whether the rules are in
conformity with the wishes of the
Hcouse. It is our wishes and therefore
enly we can best judge as to whether
these rules are the real interpretation
of our wishes. Therefore, it is not for
the legislative assemblies to decide.

Shri Ranga: Sir, T would like to
seek guidance from you whether the
State Governments are really bound
10 place these rules on the Table of
their legislatures, because this power
is not deriveq directly from their legis-
latures, it is being delegated by this
Parliament through the Government
to the State Govermments.

Shri S, M. Banerjee: Sir, if I have
correctly followed the hon. Minister's
contention, what he hag stated is
this, that whatever rules are framed
by the State Govermments will only
be laid on the Table of the State legis-
latures. It means the Centre will have
nothing to do with them. This is a
very serious matter. After all, this
Bill is supposed to be the “mother
Bill” and all the rules follow from
this Bill. Naturally, it will be highly
objectionable, rather something unique
in the history of this House, that
after a Bill has been framed by this
House the rules arising out of it or
framed under that Bill will not be
laid on the Table of this House. This
will be something very wrong, and 1
totally oppose it.
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Shri Datar: As my hon, friend, Shri
Tyagi, pointed out, the State Gov-
ernmenis will be making rules under
their own authority and those rules
they wil] place on their Table of their
own legislatures. (Interruption). So
far as we are concerned, whenevcr we
make any rules under the powers
granted by the Parliament or by the
provisions of the Bill, those rules
will be placed on the Table of this
House. That is the reason why I
have made it clear by amendment 130
by saying: “all the rules made by
the Central Govermrment under this
Act”.

Mr. Speaker: The question here is
this. The hon. Members here are an-
xious that because this law is being
enacted by this Parliament Govern-
ment should not divest itself of the
responsibility of placing those rules
bere because the State Governments
are being authorised to make rules
under this Act also. The first question
is whether really al] those rules made
by the State Governments should be
placed on the Table of this Parlia-
ment. That is not possible because
‘hat woulq certainly be making a bad
rrecedent. We have already decided
that those rules that are made by the
State Governments are to be placed
on the Table of those legislatures and
not on the Table of the Central legisla-
ture. But there is one thing that I
have experienced, and I would there-
fore request the hon. Minister to take
precautions in that. When a Bill is
passed and an enactment is made by
the Central legislature and the State
Government is authorised to make
rules thereunder, tMey do not place
those rules even on the Table of the
State legislature. They find refuge in
this respect that they are only bound
tno place those rules on the Table of
that House which are made under any
law passedq by them. Therefore, they
escape all liability. They are not
placed here and they are not placed
there. They are placed nowhere. The
Henuze would not  tolerate this. Of
course, it must be subject to the scru-
tiny by a legislature,
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Then, if the rules are made by
State they would be different in diffe-
rent States in some respects. There-
fore, we canot decide on those rules.
If the States have to make rules ac-
cording to their own requirements,
according to their own needs, then the
best authority that can scrutinise them
and make amendments, I think, is the
State legislature. But at least this
much should be assured to this Heow
that the Home Ministry would 1iss .
directiong to the State Government:
that the rules made by them under
this Act shall be placed on the Table
of their legislatures. That must bc
acsured to this House. This is the
minimum that is required.

Shri Tyagi: Sir, if you will kindly
permjt me, could they also assure this
House that whatever rules are framed
by the State Governments shall have
the approval of the Ministry at the
Centre? Let them at least see that
copies of the rules that they make are
sent to the Central Government, if not
Parliament, and let the Central Gov-
ernment see that the rules are strictly
in conformity with the wishes of this
House.

Mr. Speaker: There are committees
on subordinate legislation. It is for
those committees to see that any rules
made by the executive are in confor-
mily and do not exceed the extent,
authorised under the provisions of the
iaw. There is a Committee on Sub-
ordinate Legislation here.

Shri Hari Vishnu Kamath: Sir, on
a point of clarification on your direc-
tion given to the Government, may I
ask whether it will involve a serious
deviation from the existing practice if
after the rules framed by the State
Governments have been adopted by
the legislatures finally, after being
placed on their Table, they are laid
on the Table of this Parliament or
before the Committee on Subordinate
Legislation of this Parliament for in-
formation only?

Mr. Speaker: There is no harm. For
information they might be called for.
This might also be provideq that the
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State  Governments might be asked
thal they should send copies of the
rules here to our Committee for infor-
mation.

Shri Tyagi: Why should they not be
made to obtain the Centra] Govern-
ment’s approval, if not Parliament?

Mr. Speaker: This is the responsi-
bility of the Central Government.

Shri H. N. Mukerjee: Sir, I could:
not understand one thing. If these
rules made by the State Governments
are sent to Delhi only for information
then it wil not be open io Parliament:
or top the Subordinate Legisiation Com-
mittee to examine whether they are
or not in conformity with this Act.

Mr. Speaker: Then the Commitiee
here can only sugge® to the Com-
mittce in the State that in their opi-
nion they have exceeded the powers

granted and therefore they should look
irnto it.

Shri H. N. Mukerjee: It means the
Subordinate Legislation Committee of
this House has the power, the juris-
diction and the duty of examing the
rules made by the State Governments.

Mr. Speaker: No one can debar us;
we might examine whatever we like.

Dr. M. S. Aney: Have the States also
committees on subordinate legislation?

Mr. Speaker: Yes.

Dr. M. S. Aney: Can we not issue
one instruction that the rules made
by the States should be consistent with
the principles of thisg law and the rules
made by us?

Mr. Speaker: That is always there;
that is to be understood. I shall now
put the amendment to the vote of the
House. The question is:

Page 30, line 35—

for “made under this Act"—substi-
tute—

“made by the Central Government
under this Act” (130).

The motion was adopted.
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Mr. Speaker: The question is:

““That clause 41, as amended,
stand part of the Bill”

The motion was adopted.

Clause 41, as amended, was added to
the Bill,

Clause 42 was added to the Bill.

New Clause 42A

Mr. Speaker: There is an amend-
-ment for New Clause 42A. Is he
‘moving it?

Shri K. Pattnayak (Sambalpur):
:Sir, T beg to move:

Page 31,—
after line 17, insert—

“42A., For the removal of
doubts it is hereby declared that
notwithstanding anything con-
tained in this Act the writ of
habeas corpus is not suspended
and that there can always be a
resort to the Supreme Court for
revision or appeal.” (98).

Sir, this is a general and somewhat
fundamental amendment. It is a
simple move to assert that the essence
of democracy should never be sacri-
ficed, because we say that we shall
win as we are democratic, and the
writ of habeas corpus and the Supreme
Court constitute about 80 per cent of
democracy. That is why I urge that
there should be an assurance that this
would not be sacrificed.

Shri Datar: Sir, the amendment that
the hon. Mover has moved cannot be
accepted at all for the reason that
already orders have been issued by
the President under article 359(1)
suspending the rights under articles
21 and 22. What the 'hon. Member
wants is that the right of filing a writ
petition should continue. That is
entirely inconsistent with what has
been done by the President already.

Shri Hari Vishnu Kamath: May I
ask for a clarification? The Presi-
dent passes an order and the order is
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laid before Parliament. A question
was raised some time ago by Shri
Tyagi also as to when an order of the
President is laid before Parliament
whether it is not open to Parliament
to suggest a review of the order, or
changes in the order, to the Govern-
ment so that Government might pass
it on to the President. Is it not open
to us to do so? Can we not do it? Is
it final? The Constituent Assembly
debates...... ..

Mr. Speaker: We should look into
the words in the Constitution. If the
words are clear, we cannot look back
to the debates.

Shri Tyagi: The very fact of laying
before Parliament means that Parlia-
ment immediately takes coatrol of
that document and we can decide sne
way or the other.

Mr. Speaker: The ‘hon. Member
should quote the article or iuc rules
so that I might consider whether it is
possible or not. We cannot argue in
the air.

Shri Datar: Article 359.

Mr. Speaker: That article says:

“(1) Where a Proclamation of
Emergency is in operation, the
President may by order declare
that the right to move any court
for the enforcement of such of the
rights conferred by Part III as
may be mentioned in the order
and all proceedings pending in
any court for the enforcement of
the rights so mentioned shall re-
main suspended for the period
during which the Proclamation is
in force or for such shorter period
as may be specified in the order.

(2) An order made as aloresaid
may extend to the whole or any
part of the territory of India.

(3) Every order made under
clause (1) shall, as soon as may
be after it is made, be laid before
each House of Par'iament.” .
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Shri Hari Vishnu Kamath: May 1
carnestly request you to consider that
even during the second world war the
British Government did not deprive
us, did not take away this prerogative
of habeas corpus......

Mr. Speaker: But we have a written
‘Constitution.

Shri Hari Vishau Kamath: That is
all right. But even the British Gov-
ernment did not deprive the citizens
of that liberty which is conferred by
the prerogative of habeas corpus. It
is for your consideration whether
Parliament cannot suggest anything to
the Government to be passed on to the
President so that he may review his
order.

Shri Tyagi: We use the term “laying
.on the Table of the House” frequently.
When something is laid on the Table
of the House, it means that directly
or indirectly the approval of the House
is obtained for that. The very fact
of laying a document before the House
means that the House has full control
over it. In the case of an Ordinance
also, the same words are used that it
shall be laid on the Table of the
House.

Mr, Speaker: But that is under a
different provision of the Constitution.
‘Then, the Ordinance has to be follow-
ed by an Act of Parliament, where
Parliament can do whatever it likes.

Shri Tyagi: Therefore, anything laid
on the Table of the House becomes in
possession of the House. That is the
intention. If it is only a notification,
laying on the Table is not necessary;
publication in the Gazette is enough
for the purpose. The very fact that
it is specifically mentioned in the
Constitution that it shall be laid on
the Table of the House, and not mere
publication in the Gazette for publi-
city, shows that the House will have
fuller control over it and will con-
sider it. The supremacy of the House
has to be established even over the
President because, after all, Parlia-
ment is the representative of the
people.
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Mr. Speaker: But when there is a
specific provision in the Constitution,
giving powers to the President, those
powers are his because the Constitu-
tion is supreme.

Shri Tyagi: That is true. But
Parliament is supreme in the sense
that we can impeach even the Presi-
dent.

Mr. Speaker: We are only repre-
sentatives of the people. The will of
the people, the Constitution, is there.
We are subordinate to that Constitu-
tion. Ours is only the will of the re-
presentatives. When it is specifically
provided in the Constitution that
every order passed by the President
shall be laid on the Table of the
House, that does not necessarily mean
that it is subject to any modification
being made by Parliament. In every
law or order that we pass here we
add the phrase “subject to modifica-
tions that might be made by Parlia-
ment”. It is only in such cases that
we are competent to make any alter-
ations, modifications, omissions or
additions. When that phrase is not
there and the Constitution itself only
provides that it shall be laid on the
Table of the House, it does not neces-
sarily mean that it would be subject
to modifications or alterations by
Parliament.

Shri Hari Vishnu Kamath: May I
humbly request you to view this mat-
ter from another angle? We submit
to your ruling and we agree with your
ruling that Parliament cannot make
any modification. Is it not a funda-
mental rule of law-making or rule-
making that the power or authority
which maxes the rule or order can
also change its own order and pass
another order?

Mr Speaker: Yes.

Shri Hari Vishnu Kamath: There-
fore, if Parliament takes cognisance
of this and, under your able guidance,
suggest certain changes—we do not
modify it; we suggest certain changes
to Goerument—and Government con-
veys it to the President and the Presi-
dent passes a fresh order, modifying
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[Shri Hari Vishnu Kamath]

his own previous order, will it not be
in order?

Shri H, N. Mukerjee: It seems that
the emergency envisaged in  that
article of the Constitution is an
emecrgency of such a sort when even
Parliament cannot meet. The emer-
gency at the present time is one when
luckily Parliament is in a position to
meet and have its deliberations. In
view of that, my suggestion is—I am
not questioning your ruling; I am not
even sayit~ that the provision in the
Constitution has to be defied or any-
thing of that sort—that Government
should take into consideration the
desirability of consulting Parliament
when Parliament has actually been
summoned by the President himself,
and asking the Parliament’s advice in
regard to a certain emergency declara-
tion which the President has made.
That is a matter of propriety, that is
a matter of courtesy to the represen-
tatives of the people. That is the
point which I wish to convey.

Mr. Speaker: The suspension of
Parliament is for a different emer-
gency.

Shri H. N. Mukerjee: My point is
that Parliament is not in the picture
at all. The President issues an order
which surely ‘has to bc obeyed by
everybody, irrespective of the fact of
Parliament having discussed it or npt.

Mr. Speaker: Now Parliament is in
the picture.

Shri H. N. Mukerjee: Naturally,
Parlioment cannot discuss it. But my
point is that the makers of the Con-
stitution envisaged a period when
Parliament cannot meet; it is such an
emergency. Therefore, President
orders. . . .

Mr. Speaker: They did envisage that
contingency. That is provided for in
a different article.

Shri H. N. Mukerjee: It may be so;
naturally, it has to be provided for
differently, because you have to
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envisage the functioning of the coun-
try without Parliament. But the
country today is fuacctioning with the
Parliament very much in the picture.
Therefore, it is necessary, in the inte-
rests of parliamentary propriety, for
the Government to come before Parlia-
ment and to cxplain the reasons why
President has been advised by the
Council of Ministers to make that
order so that Parliament may have a
full opportunity to discuss it.

Shri Rane (Buldana): We have
already approved the proclamation of
emergency and discussed this matter
for four or five days.

Shri Krishnamoorthy Rao (Shimo-
ga): The operative portion ‘“shall re-
main suspended for the period duting
which the Proclamation is in force”
is very important.

Some hon. Members rose—

Mr. Speaker: I think we have had
sufficient discussion on this and I have
given my reaction or ruling, whatever
you would like to call it. I do not
think I can introduce into it words
that hon. Members wish ought to be
read in it. I do not agree there.

Now the question is:
“Page 31—
after line 17, insert—

‘42A. For the removal of
doubts it is hereby declared that
notwithstanding anything con-
tained in this Act the writ of
huveas corpus is not suspended
and that there can always be a
resort to the Supreme Court for

revision or appeal.” (98)”

The motion was negatived.
Mr. Speaker: The question is:

“That clauses 43 and 44 stand
part of the Bill”.

The motion was adopted.

Clauses 43 and 44 were added to the
Bill.
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Clause 45— (Savings as to orders)

Mr. Speaker: Is any amendment
being moved to clause 45 by any hon.
Member?

Shri Hari Vishau Kamath: ! am not
moving my amendments Nos. 150 and
151 to clause 45.

Shri Datar: I am not moving any
amendment to it.

Mr. Speaker: The question is:

“That clause 45 stand part of
the Bill.”

The motion was adopted.
Clause 45 was added to the Bill.

‘Clause 46— (Chupter III mot to apply
to measures taken for the protection
of Armed Forces)

Shri Hari Vishnu Kamath: Sir, I beg
to move:

Page 31, line 40,—
add at the end “or stores”. (152).

Sir, 1 want to make this clause a
little more comprehensive. As it
‘stands, in my humble judgment, it
does not include military stores and I
do not think, in the ordinary connota-
tion of the words “military installa-
tions” they include ‘“military stores”

““‘Validation of
<efta'n requisitions.
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also. As I know it, the meanings of
these words, that is, ‘installations’ and
‘stores’ are not co-terminus or
synonymous.

Shri Datar: May I say, Sir, that I
am accepting the hon. Member’s
amendment?

Mr, Speaker: Then, the question is:
Page 31, line 40,—
add at the end ‘‘or stores”. (152)
The motion was adopted.
Mr. Speaker: The question is:

“That clause 46, as amended,
stand part of the Bill.” *

The motion was adopted.

Clause 46, as amended, was added to
the Bill.

Clauses 47 and 48 were added to the
Bill.

New Clause 49 (Validation of certain
requisition)

Amendment made:
Page 22~

after line 16, insert—49 (New).

49. All property, immovable or movable, purporting
to have been requisitioned under the Defence of India
Ordinance, 1962, on or after the 26th October, 1962 and 4 of 1962.

before the coming into force of the relevant provisi‘ons of
that Ordinance or the Defence of India Rules, 1962 mgd;
thereunder shall be deemed to have been validly requisi-
tioned, as if that Ordinance and those rules had been in
force on and from the 26th October, 1962 and accordingly
the provisions of this Act and those rules shall apply to and

in relation to such requisition.”” (131)

‘Mr. Speaker: The question is:

“The clause 49 be added to the
Bill.”

The motion was adopted.

‘Clause 49 was added to the Bill.

(Shri Datar)

Clause 1— (Short title, extent, applica-
tion, duration and savings)
Shri S. M. Banerjee: Sir, I beg to
move:
Page 1, line 13,—
for “the Defence of India Act,
1962"”, substitute—

“the National Defence Act,
1962".  (66).
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[Shri S. M. Banerjee]

Sir, this amendment is very simple.
1 only want that for the words “the
Defence of India ‘Act, 1962”, the
words “the National Defence Act,
1962” be substituted. I hope the na-
tional leaders who are in power to-
day realise that under the name.of
“Defence of India” the Britishers
ruined our country. They put all
our national leaders in jails. So
these words sound very bad. They
remind us of the old stories of atro-
cities committed by the Britishers.
When under the emergency every-
thing in this country is called Na-
tional Defence Fund, National De-
fence Council etc., what objection can
there be in accepting this simple
amendment saying that the Bill should
be known as the National Defence
Act, 1962 so that this mayv enthuse
the people and arouse their national
sentiments to a pitch where they do
not see the defects of the Bill? The
very name of the Bill will arouse
their national sentiments.

Shri H. N. Mukerjee: Sir, I sup-
port the suggestion made by my hon.
friend, As I said when I spoke at
the consideration stage, it is neces-
sary that this kind of an emergency
legislation is implemented in the
spirit of having the complete trust
and the confidence of the people.
That is why the nomenclature also
has a certain significance. If today
instead of having the bad old British
title of the old day -regarding the
defence of India, we have another
title which is more in conformity with
the understanding of our people to-
day, it should appea]l to the heart
That ig why it should be easy for
Government to accept it.

Shri Ranga: May I also say, Sir,
that we would certainly very much
like the hon, Home Minister to agree
to this amendment? It sounds bet-
ter. I think there is much force in
what our hon. friends have said.
When the executive officers begin to
enforce this legislation and when it
is stated that it is being done for
national defence, just as we have
fought for national freedom, it would
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evoke greater sense of co-operation
among the people and people’s reac-
tion to it would be better.

Shri Tyagi: I hope, Sir, the hon.
Home Minister will pardon me be-
cause I am also inclined to agree
with the Opposition.

Mr. Speaker: What is the reaction
of the hon. Home Minister?

Shri Datar: It is not necessary. My
difficulty is. ...

Mr. Speaker: I also must join with
the reasons advanced for it. The
hon. Minister might consult his ad-
visers. I also feel that way.

Shri Tyagi: I would like the hon.
Minister to pay heed to one thing. It.
was called the Defence of India Act
because the British Government had
to defend many other colonies also.
Therefore, India being one of the
colonies, they came out with the De-
fence of India Act because the de-
fence of other colonies could alsoc:
come, If we are an imperialist
power and havé so many colonies to
defend, the word ‘India’ is necessary;
but what is defence of India in India
itself? It looks as bad as some
friend= in Assam and some other
places found the slogan “Welcome to
Indian soldiers”. Why Indian soldiers?
The word ‘Indian’ is used by those
who are not Indians. W should say,
“Welcome to our soldiers” or “Wel-
come to soldiers”. To emphasise the
word °‘India’ does not look well in
the context of today. During the
British days when the Defence of
India Act was passed, they had so
many other colonies to defend and
therefore it was called the Defence
of India Act. But now we are Indians
and we have no colonies. So, National
Defence Act would look much better.
It will also inspire a good spirit. I
would make one appeal to the Gov-
ernment Benches. Let them see that

th~ whole House has given so much

! co-operation ta them by giving
these huge powers which are vested
in them for this purpose. Therefore,.
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if the words ‘National Defence’ are
more inspiring, let us name it ‘“Na-
tional Defence Act”. It will be an
excellent idea. I fully support this
suggestion.

Shri Datar: Sir, I would have been
very happy to accept the suggestion
of the House but I feel that the word
‘national’ is out of place here.

An Hon. Member: Why?

Shri Datar: We have got a Pro-
clamation and the words that we
have all along used are ‘Defence of
India’, ‘Safety of India’ etc.

Shri S. M. Banerjee: By whom?

Shri Datar: All these circumstances
will have to be taken into account.
What we are anxious about is the
defence of the whole of India. There-
fore, It we put in the word ‘national’,
it is likely to be a bit out of place.

An Hon. Member: Why?

Shri Datar: 1 would have been
happy to accept the suggestion spe-
cially when you also lent your power-
ful support to it. But I feel, with
all deference, that it looks a bit out
of place. So far as the present Bill
iss concerned, it is an emergency
measure. So, let it be ag it is,
namely, “the Defence of India Act,
19627,

Shri Shivaji Rao S. Deshmukh:
No, Sir. I think, what the hon. Home
Minister wants to convey has ade-
quately been conveyed by sub-clause
(2) in which it says that it extends
to the whole of India.

Mr Speaker: Is he supporting the
hon. Home Minister?

Shri Shivaji Rao S. Deshmukh: No,
Sir, When sub-clause (2) is clear, we
can accept this amendment and make
it “the National Defence Act, 1962".

Shri Tyagi: I fully accept it, It is
a good thing.
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Dr. M. S. Aney: I only want to
draw the attention of the House to
our Constitution which says that the
name of this country is India, that is,
Bharat. So,, the word ‘India’ can
mean nothing else but the whole of
India, that js, Bharat. I have got no
objection to put in the words ‘Na-
tional Defence’. Put the words ‘Na-
tional Defence’ if you like, but to
say that by having it as “Defence of
India Act” it is likely to carry some
other idea is not correct.

Shri Tyagi: It is a better sound-
ing word,

Dr. M. S. Aney: It is intended for
the protection of India,

Shri Tyagi: Are you aching for a
defeat?

Mr. Speaker: Order, order. The hon.
Member should not get up like that
when another hon, Member is speak-
ing.

Shri C. K. Bhattacharyya: I do not
understand why there is this aversion
to the term India, What is the diffe-
rence between itg being called the
Defence of India Act and the Na-
tional Defence Act?

Mr. Speaker: This accusation can
be thrown by this side also, why is
thig side averse to the word National.
That is no argument.

Shri C. K Bhattacharyya: Be-
cause. ...

Mr. Speaker: They are not averse
to the word India. They only say that
if ‘National’ also is put, that would
inspire the people much more, That
was the idea. Otherwise, if the Gov-
ernment insists that there is no need,
I cannot say.

Shri Datar: May 1 point out one
difficulty? The amendment as has been
moveq is the National Defence Act.

Shri S. M. Banerjee: National De-
fence of India—I am rcady to correct:
it.

Shri Ranga: We can do it now.
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Shri Datar: National Defence Act;
that is as he wants to put it. Defence
of India is better so far as the pur-
poses of this Act are concerned. In
the preamble, all along, we have
been making reference to India, With
due deference to hon. Members....

Shri Tyagi: Will it make any diffe-
rence?

Shri Datar: ....I should like that
it should not be pressed.

Shri Tyagi: Suppose you agree to
that, will it make any difference?
Why on such a matter do you not
accommodate the wishes of the
House?

Shri Datar: This is out of place.
That is what I have pointed out
here.

Mr. Speaker: Now, I think, we
should stop here. Amendment N¢
66: does he press it?

Shri S. M. Banerjee: No.

Amendment No. 66 was, by leave,
withdrawn.

Mr. Speaker: The question is:

“That clause 1 stand part of the
Bill.”

Th> motion was adopted.

Clause 1 was adied to the Bill.

Mr. Speaker: The question is:

“That the Enacting Formula stard
part of the Bill.”

Shri Datar:
ment.

Mr. Speaker: That is not to this.
"The question is:

There is an amend-

“That the Enacting Formula

stand part of the Bill.”
The motion was adopted.

“The Enacting Formula was added to
the Bill,

Mr, Speaker: The Preambie.

NOVEMBER 22, 1962

of India Rill 3728

Shri Datar: I move:

Page 1, line 5, for “expedient”,
substitute “nccessary” (100).

So far as the Preamble is con-
cerned, it is suggested that the worC
ecessary’ should be put in the place
. ‘>wpedient’. That is all.

Mr. Speaker: The question is:

Page 1, line 5, for “expediert”’
substitute “necessary” (100).

The motion was adopted.
"!v. Speaker: The question is:

“That the Preamble, as amend-
«1 =stand part of the Bill.”

The motion was adopted.

Ti.c Preamble, as amended, was added
to the Bill.

s1r. Speaker: The question is:

“That the Long Title stand part of
e BilL?

The motion was adopted.
Tl Loeng Title was added to the Bill,
“iri Datar: I move:

“That the Bill, as amended, be
pased.”

NMr Speaker: Motion moved:

“That the Bill, as amended, be

pussed.”

Shri H. N. Mukerjee: They will be
viry brief.
Shy H. N,
Speaker, ..

Mukerjce: Mr.

Shri Ranga: Five minutes each.

“nri S. M, Banerjee: Two minutes
o,

Skri Ranga: How can you do it in
two minutes?

.54 hrs.

.. Drpury-SPEAKER in the Chair.]
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Shri H. N. Mukerjee: . . We shall

be putting on the statute-book the De-

fence of India Bill in a very short

while and I wish to say at this stage

that, while we would have been hap-—
pier if certain provisions suggested

from this side of the House had been

agreed to by the Government, even

so, it goes without saying that, in an

emergency, when extraordinary steps

are necessary, the Bill should have our

entire support and the Bill, as the wis-

dom of the House has fashioned it,

does have our complete and un-ambi-

fuous support.

We had sought to amend the provi-
sions regarding the constitution of Spe-
cial Tribunals, the right of the de-
ienu to represent his case against the
charges on which he ig held, his right
of appeal and such other things., A
colleague of ours, Shri Nambiar, was
here yesterday pressing for some of
these provisions. Today, I am told, he
has been whisked off to jail. I wish
he could be told, why he is being held
and he could also give his side of the
case to the authorities. Anyway, we
asked for certain changes because we
felt, and we are convinced, that na-
1ional defence can best be conducted
if the total unity of the country against
aggression can be trusted by the Gov-
ernment and utilised to the maximum
extent. However, since the emergency
is very much there, we do not make
a grouse of these things and I reiterate
our support to this Bill. We hope in
its implementation, the Government
would act with firmness, no doubt, but
. at the same time, with justice,

1 say I reiterate our support advi-
sedly because, in the course of the
debate on this Bill, our attitude has
been sought to be seriously mis-cons-
trued. I do not know why. The Law
Minister, when he spoke, chose to say
that I spoke intemperately and raised
what he calld the sole discordant voice
-against the Bill. I do not know why
he did not mention my good friend
Shri Ranga whom I heard very care-
fully, who was perhaps a great deal
more critical of certain provisions of
the Bill than I was. I find the West
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Bengal press, certain sections of it,
are trying to make out as if we had
opposed the Bill. Ag a matter of fact,
I have done nothing of that sort. My
hon. friend the Minister of State was
perhaps not there. But, the Deputy
Law Minister listened to what I had
to say. I never raised a discordant
voice against the BillL 1 said catego-
rically that it was imperative and a
necessary carollary from the Resolu-
tion that we had all unanimously ac-
cepted, the Resolution moveq by the
Prime Minister. Of course, I felt
s.rcg'y aubout about certain things
and I expressed myself. 1 fclt strong.
ly about the large-scale arrests of
Communists which I cannot but con-
sider extremely ill-advised. Even
now, I ask the Government to re-con-
sider this policy of arrests. As far as
we are con-erned, our decision is there.
Our Resolution is there, and what-
ever the Government does to us, we
shal] back with all our strength
the national policy proclaimed by the
Prime Minister and that is why we
have every hope that at least the un-
animity of the country in regard to
the duty of our people at this emer-
gency is not disturbed in the process
of the implementation of thig Bill,

In regard to this, I seek your per-
mission to refer to the report in to-
day’s papers of a resolution adopted
by the West Bengal State Committee
of the Communist Party. It is very
significant and I crave your indulgence
for quoting a section of it. In one
part of the resolution it is said:

“Had we not struggled with our
understanding to come to the reli-
zation—which we have today—
and instead, made a volte face
overnight, that itself would have
been unreal, insincere and sus-
pect. Mindful ef the past hesita-
tions we pledge to do all in our
power to rally the entire party on
the basis of the National Council
resolution in defending our
motherland, to prove by our blood
and sacrifice that the Communists
are among the best sons of the
motherland.”
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I know, sometimes, all kinds of
things have been said about us. The
Law Minister,—I am sorry he is not
here; I am sorry also that when he
spoke, I had some other work and
could not be present in the House—
quoted something which I had written
in an article in some newspaper some
12 years ago. It is a magazine article,
a copy of which I do not have even
with me. I am not a very wise man
as the Law Minister said. Perhaps,
1 am not a very discreet man either.
I do not keep copies of these things.
Bu¢ I write pretty often. I have
written about Mahatma Gandhi, I
have written, about Jawaharlal
Nehru so many times and at least
the country should know what
my position is in regard to these pro-
blems of national significance. But, I
am not referring to my particular
case. I would ask the Government and
the country through my position here
in Parliament to ask certain questions
to themselves. Is it not a fact of tre-
mendous significance that when the
Chinese Revolution took place, it rais-
ed high hopes which were expressed
by everybody including our Prime
Minister and so many other people?
Iy raised high hopes especially in
countries like ours which were fight-
ing for their own freedom and had
just emerged into freedom. But, then
after 3 decade or so, dogmatism in
China has led to the degeneration of
that Revolution.

Is it not a stupendous fact of human
history? Is it a fact which has to be
trifled with? Is it a fact which can be
understood just like that straightaway
by everybody? We do not claim that
much of knowledge. that much of in-
sight. We had some hopes about the
Chinese Revolution behaving very
differently, just as the Prime Minister
had hoped about the People’s Repub-
lic of China behaving differenlty. This
kind of thing has happened elsewhere.
In the French Revolution also we have
seen how a revolution degenerates.
1s it not a fact of seminal significance
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that the Communist Party of India as-
serts unequivocally its denunciation of
the cruel blow which China has dealt
India and defamed and degraded so-
cialism in the process. That is the ac-
tual thing which has happened. That is
why today we find 50 much of feeling
against what China has done. That is
why the country is today genuinely
and sincerely united in its determina-
tion that want China has done cannot
and ought not to be supported. That is
why we are all absolutely positive in
regard to our duty as to what should
be done in the present crisis.

14 hrs.

I do not wish to speak much more
about it, but since I do not know whnat
might happen in the near future, and
since so many of us perhaps are still
suspect, I would like to repeat here
what I once said to our former Spea-
ker, when some suspicions were voiced
about the patriotism of the communists
of this country. I remember how even
among those in West Bengal who are
arrested—my hon. friend the Minister
of State can verify it—there are peo-
ple who have spent nearly 25 years in
jail, people who went to jail in the
British times at the time of the Chit-
tagong Armoury Raid in 1930 or even
earlier. Our patriotism is suspected
from time to time, and I told our for-
mer Speaker on one occasion, quoting
from the Ramayana wher Sita’s pathal-
apravesha is described—my hon. fri-
end the Minister knows it so very
well—that if this was the age of mir-
acles, I could, by changing a few
words, just changing for the word
‘Rama’ the word ‘desha’ or ‘Bharat’, use
the very same words, and the earth
would open to take me inside. I could
very well say: PS

RTGT FAO ATAT A, 3G GHAT,
aqr ® q1ud; &9 faad arqasfa
I could have said that.

Shri Tyagi: Being a communist, you
still know Sanskrit.
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Shri H. N. Mukerjee: I could have
said:
g WitAEG AAgify T G,
Aar & wredy I faag qrgadfa |

1 could have said that, and if this
was the age of miracles, the earth
would open, and everybody would
have known where justice lies. I do
not want to press this point.

1 happen to belong to a university,
the Calcutta University, where Ashu-
tosh Mukerjee was the Vice-Chancel-
lor for a very long time, and in a col-
lection of his speeches as Vice-Chan-
cellor, which I read a long time ago,
there is a reference to a poet; and
those lines have stuck, in my Brahmi-
nic memory and they have still stuck
in my memory, and I want to repeat
them to you. He quoted these words
of a poet whose name I forget. He had
said at his convocation to the students
of Calcutta these words. He said, 'You

take this vow’, and this was the vow:

“l vow to thee, my country,
All earthly things above,

Entire and whole and perfect.
The service of my love,

The love that asks no question,
The love that stands the test,
That lays upon the alter,

The dearest and the best,

The love that never falters,
The love that pays the price,
The love that makes undaunted
The final sacrifice.”.

If we can mobilise inside of our-
selves that love for our emerald coun-
try, then no matter what danger
threatens from abroad or from inside,
our country shall be on top of the
world again, our country shall again
reach that glory which it has been its
tradition to achieve during ages past.

Shri Ranga: I reciprocate the fee-
lings expressed by my hon. friend Shri
H. N. Mukerjee in regard to the love
of country. It is because of that love
of our country that Government have
come forward with thig Bill, and it is
because of that love of our country
that this Parliament has risen to the
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expectations held by the Constituent
Assembly when this Parliament was
bing created by it and has now agreed
to let this Bill be passed. The Consti-
tuent Assembly gave these powers
to the President to declare an emer-
gency as and when such a situation
arose to abrogate some of these most
precious human rights and place the
trust of the whole of the country in
the hands of the Government of the
day and the civil service and other
services which may have to carry out
the decisions of the Government. I am
glad that the privilege has come to all
of us of this day, during this period,
to rise to the expectations of the Con-
stituent Assembly and place our trust
in the President as has been provided
for in our Constitution, The various
personal group, class, religious, caste
and other groups in which we find
ourselves in our country have all
placed their trust; we have all placed
our liberties, our special privileges
and the fundamental rights that have
been conferred upon us by the Consti-
tution, in the hands of the Govern-
ment, in that high hope and trust that
armed ag they are, or armed as they
will be with all these powers, the Gov-
ernment of the day and all those who
would have to be assoriated with the
Government, the Opposition as well as
the party in power, would be able to
achieve the freedom of our country
freedom from aggression by the Chi-
nese communists.

This House has found it possible in
spite of its own many fears to agree
to even those suggestions which have
sought to increase the quantum of
power or the area of power which
Government wanted to take originally
under the Bill which they had intro-
duced, through the amendments that it
has accepted. most of the amendments
having been brought 'forward at the
suggestion of or by the Minister him-
self. 1 sincerely hope that the Gov-
ernment here and the Governments in
the States will come armed with all
those powers, and will also be able
to rise to the occasion, and rise above
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partisan political interests and consi-
derations and even temptations that
may arise from time to time and imple-
ment this law in the national spirit
in which this Bill is being accorded
consent by this House, and I hope, by
the other House also.

It is a dangerous thing, as everyone
knows, to place so much power in the
hands of any Government. But in a
nationa] emergency, it is necessary to
run that risk in order to avoid bigger
risks and to get over greater dangers
and to maintain the  integrity of the
nation and its existence. That is why
we are placing all this power in the
hands of the executive. We sincerely
hope and trust that not only the Minis-
ters and their Cabinets but also the
officers all over the country now func-
tioning and others also who will be
brought within the sphere of the exe-
cutive authority in the future will
also rise to the occasion; as you know,
Sir. this morning, I wanted the word
‘person’ to be dropped, but my hon.
friend the Home Minister was not wil-
ling to do so because he thought that
it would be necessary to invoke the
aid of many persons who are not now
treated or who may not hereafter also
come to be treated as officers but whose
aid will have to be invoked; I hope
that all those officars and those per-
sons whose aid we shall have to in-
voke in the future in this terrible
struggle that we have got to go through
in order to liberate our country from
Chinese communist imperialism will
also rise to the occasion and see that
in the exercise of these powers
they would, first of all, cherish, and
then display the greatest possible res-
pect for the freedom, for the privileges
and alsp for the needs of the masses of
thig country most of whom happen to
be illiterate, and, therefore, are more
liable to make mistakes through their
ignorance of the law than other peo-
ple who are better educated.

I need only add one more point and
that is. that my heart is very hcavy
indeed when I think of the prospects
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of a large number of our colleagues in
different parts of the country as well
as in this House having possibly to be
induced to come within the mischief
of this Bil] and who, therefore, will
have to pay at the altar of our own
motherland, whatever may be their
political predections, the price that
would be exacted from them because of
our national need to exact the maxi-
mum poissible patriotic sacrifices from
each one and all of us. That is a kind
of punishment, a kind of offering,
which, fortunately for us of this gene-
ration, is nothing new, I have myself
been a detenu for years, a political
prisoner on many occasions in the past
when some other Government hap-
pened to be in this country and they
passed their own laws. When I was go-
ing through all that, I did not feel
any kind of a sense of grievance against
my country. On the other hand, I
felt a great sensc of elation that I was
paying at the altar of my country that
price which was necsssary in order to
achieve that freedom which we were
then fighting for, the national free-
dom. Today I do feel, and I would
like my friends also who have already
paid the same price and who may have
to pay the price in future, té begin to
think that the price that they would
be paying would be a nobler one than
the price that we had to pay because
in those days we were trying to gain
something which we did not possess,
but today we are trying to protect
something for which we had to fight
for all these years. That is the only
solace that I can possibly offer.

With this heavy heart and with all
my sincerity to those people who may
have to come within the mischief of
this law, I support the Bill. But I also
sincerely h ope that the President's
power to exercise mercy would be
kept intact and the Governments, at
the Centre as well as in the States,
will try to see that that power of
mercy of our President would come to
be utilised and used to the maximum
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possible extent consistently with the
interest of our country.
Mr. Deputy-Speaker: Shri Kamath.
Shri Sham Lal Saraf (Jammu and
Kashmir) rose—

Mr, Deputy-Speaker: There should
be very few speeches now.

Shri Sham Lal Saraf: ] have not
spoken on the Bill so far.

Shri Hari Vishnu Kamath: It is one
of the strangest ironies of history that
it has fallen to the lot of those, many
of whom were victims of the Defence
of India Act passed two decades ago
by the British Government, to bring
before free India’s Parliament this
measure and get it enacted by the two
Houses of Parliament. I have no doubt
in my mind that had the Government
served the cause of India’s defence
with half the zeal with which it served
the cause of China during the last
decade, the country would not have
been in this sorry plight today and
there might not have been any need
to bringing in the Defence of India
Bill before this House.

We have supported unanimously al-
most all the provisions of the Bill and

"1 hope that with the passage of this

'Bill the Government, the executive,
will use these powers with discretion,
restraint and great circumspection. 1
am confident that with the support of
the people, including the Communist
Party which my hon, friend. Shri H.
N. Mukerjee, represents here, after the
conclusion of the emergency, India
will emerge even a stronger democracy
than it is today and will prove to the
world that totalitarianism is an effete
and a weak system compareq to the
parilamentary democratic system./

I would have been happy if the
amendment I had suggested with re-
gard to the detenu being served with
the grounds for his detention and his
being allowed to make representation,

AGRAHAYANA 7, 1884 (SAKA)

of Indig Bill ~ 3738
had been accepted. That would have
provided a built-in safeguard against
nususe o puwers in that respect. As I
said, I hope these powers will be used
against the really anti-hational ele-
ments, the enemies of the country,
because we have to defend the coun-
try from enemies without and from
within, and not misused against those
persons who are promoting the na-
tiona]l cause, who are defending the
cause that the Government and the
people have in common.

I find under the Ordinance, the Gov-
ernment have banned certain publica-
tions of the Chinese Embassy here.
It was well done. It should have
been done earlier. I am not for a
witch-hunt in this country. But I have
no doubt in my mind that in very
many high places already there has
been infiltration of elements who are
not the best well-wishers of our coun-
try and who might play an isnoble,
ignominous role, if —god forbid—
the Chinese are not stopped and are
not driven out from this country. As
I said, I am not for a witch-hunt, but
1 was rather perturbed when I read
in the papers the other day that a
Minister of Government. who went to
Moscow recently, was reported to have
said—according to press reports—
when asked about his views with re-
gard (o the Chinese aggression, I
have my own views’. He should really
have said ‘My view is that of the Gov-
ernment of India.’ This creates suspi-
cion in the minds of the public that
even within the Council of Ministers
there is perhaps rightly or wrongly
called a pro-China lobby. This should

not happen. I hope the Government
will be wide awake to this danger
also,

As I said, the Government has ban-
ned certain publications. But here I
have got a live instance. It is an Urdu
poem which has been translated into
English. The translation also is in
circulation in this country. It has ap-
peared in several communist party
papers or the so-called pro-communist
or fellow-traveller party organs. Even
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today it is in circulation. It ought to
have been banned. I do not know
whether it has come to the notice of
Government. I will just read parts of
the poem in a minute, because the
whole poem ig a long one. It runs like
this:
“The army of Mao Tse-tung
as a blood red flood”—
that is the Chinese leader—
“Flows into it the blood of
Malabar and Telengana

Flows into it the blood of
Kashmir and Alamner”’—

I do not know where Alamnar is.
An Hon. Member: It is Amalner.

Shri Hari Vishnu Kamath: Perhaps
so. It is in Maharashtra.

“Who dare stop thig on-rush
now?
Who dare cry halt to it?

This blood shall continue
spreading on from lands of
.China on to Malaya,

From Malaya on to Burma,

And from Burma further on to
Hindustan

The surging waters will sweep
on..”

The author is an Urdu poet.

Shri Sham Lal Saraf: Is it published
in India?

Shri Hari Vishnu Kamath: It is by
a poet called Ali Sardar Zafri, and it
is translated into English by Sham-
shere Bahadur Singh and published in
India Today, a magazine edited by
P. C. Joshi, formerely General Secre-
tary of the Communist Party.

Shri Lahri Singh (Rohtak): And
the husband of a certain M.P.

Shri Hari Vishnu Kamath: The Gov-
ernment has not suppressed this poem.
I do not know what the Government
agencies have been doing in this regard,
They have appressed certain other
publications, but this, I am told, is
stil] in circulation. Thig poem may
have ‘been translated into otner
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languages also. If this is allowed to
circulate, you can imagine what effect
it will have on the minds of the people
here. If this is allowed to circulate,
if this is not suppressed by this
evening, I will have no hesitating in
charging the Government and saying
that in the Government also there is
a pro-China lobby which is dangerous
to the country. I hope action wilj be
taken under the Defence of India
Rules against members of any party,
whether it is the Communist Party
or the Congress Party or .ven
Ministers. There have been instances
in other countries where a minister
after he has resigned, and even while
he was inside the government, has
been arrested, if he is suspected: of
anti-national sentiments. I hope the
Government is capable of that much
courage in this emergency to arrest
elements even among themselves if
they are suspected to be dangerous to
the safety of the country, and I for
one pray that the' Defence of India
Act will not fail in its purpose. I
hope the Government will wake up
up betimes lest worse befalls the
nation.

Mr. Deputy-Speaker: Shri Ram
Sewak Yadav. Only one Member
from each party.

| THAEE gEE  (aEET)

I WEIEH, FAqiAF goer A
faamg s aor Gt Y [ & fo@
dfeam # fawr gu wifas afusrd A
T AT AT T | TTHET TG &Y
T & fad S 99 a€r o R,
gaFT d&7 wifes mierd €1 o
& wa € 1 3wl 99 aifas gfasra
&7 fEmaT OF g@T 93T g AT & |

g dfaum § gw a<g * sgaen
& % wsgafa & gra wse-Freq feafq
F W FF qfes wfed #@
gara fpar S aear &, arfer g feafa
FT SATKT TG qE ¥ qFvAar frar S
g% | gfaam &Y I sgaeaT & "R
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At fadas sif=or ot & fad @=q
F gTAY WA & AR 91 & a9y F qTE
4 919 §Y AT | §9 4G F FAA 78
FgaT Agw g F 99 gw 3 Alfas

AfgF A &7 g w I w® § W

gadt saTeT wfE AR afeqa g
13X o @ &, A g A Ay
Fasdl #T ged fed sy ary wfy-
F Favaeq § g9q @A T1fEd |

T AT &y F e § faoe
T T AR Y FG A THE IS § |
=g g fF s faamw & fog
I AT BT [T AT AEET TR
FT A | TAFT FIO g § R o
Fafh AT Iq FY FAoMEY F fAF T
T e 47 8 T &, AR W AR g
A ¥ I FHe FT qHEAT F F fod
FER FT g4 de™ A T agamw
Fafrg g far wfaa s
g @ o @ wfaard F e Ay
wfs Arasawar T 93 | T feafa
X gfy I e w1 AT foar ST,
q 2 H saveEr wAgd g W gArdy
THAT H1 Aqfaw qo fqdar N 93
a9 § 7@ faw F g@rr & art § awt
A FFTF T AY AT

fwT oY, 91 sifereTe 7 waq aWR
YA T G, T IqF AR g AT
g, wiasa & 59 ama &1 fo &
T mfese www 0 F3 o Wr § ?

oI 3 AT A ZTT F S FAFT-

FAT FIAT § AT oyt v ffw
At F gra { /47 7 &, I9 A qO_
FT 8 1 af g wfawrd ® A g s
& s &1 afor ag grar § fF g
TG 2 Y T F1 AT Y qTe| & o)
A HT A T & G2 I A A%
Y &, Y g auAR i § wfae e
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W@ A 9@ @ ang ¢ i gger a
sfuare fad a1F o

LY T, 8% FY I9 g @Ay
g0 @ W F A ohF gu—fegmm
A qifFe™ | 3w awg fegeE #Y
| e ff AR faa qfw gw o w
#aA § faey Y, Suwr gua "o
AR T @ & | I9 3T Ft if
F A9 o 3 & G AR R 37 A
afe aE F g9 § g 7 W g
T s ifF gy g
&%, 73 gurd qfq F1 Af=t & aw
feom 1 R T SEE Y wifE g g,
AN ag fa9g+ ariF AT & WX [Wh
g it iy @R WY 5T T ©
gaMmams g

™ g 3w A} N afcfeafy g,
g AR F W F 3G Fgar A gm |
9 gg 99 TG 91, I g9g | A
St fafs ok gz few 3 I 3@
# ot feafa @ w8 &, I AT
%\ gz fauw & 9gw S @ an fF
T § gwar A% a9 s 2, AfE g
faom & ag g T N '@ whEaR
fraT, I3 St a0 AT, SO
§ oF g A I by oW @ 2
wrer A § e gfaem &Y foafa dar @
TE | @ A AT Y v ATEEL
1e%8 W o faamay, reny A ol
Fi at & o g AT T A ¥ AW
T qiam g9ar §, AfFT # ox 9w
g A IAY TSEHCOT A ST §
st ey #IX Q&R #1 feafaat §
e & g%, a1 & T A FT G
ETT—3 FX0T W A TF Ffaum &
AT GG 31 T § | WA JAGAT F
77 % 7 AT Gar g1 1% § FF A A
S # oAy T ¥ @2 3 41T wa
fft ® a9 F A7 @99 w7
U & 41 ag FHAW a@l F @
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F [ wwdas area]
oA Ay fae g 3 &
frag wxm T § f = & faeg
T # A FY N swwAa o, oS
FL FTO g1 gFd &, AfFA gEy a=r
FOT 48 91 fF gamk A9 ¥, g |3
FI, AFA HX qq€T F 79 H, giawr
ot TR o7 fT axH T woen Afa &
ar 3w § gfawr Ger FT QY 21 & qwemn
g fF = gfam 3 wwam dw
TE & ATARG FT AFEAT AG FT
aFaT & | & W fF o ol
T, 3@ gfaan A Feafa &t awr <F
W R fAfmm fam & 9,
i @dT gfTaT F1 9T 99 o 6
T LT FY 37497 fAaer & o7 ag #ar

gt ]

& TN AVIE g4 9, T I qHa &
e T T AR "N Iafeaa g1 T
41 | 3 FT FEATT gAT W FAL A
WA FT ARH-IEE g6 | g R
W ¥ FA-FTEW @2 F F, @dT &1
FUTAT 9T HR AW HT HFF-29C FAT
ITTAT AT | T4F (9% g6 F1 T A F
TR 9T, |y AT fageafaar & e
9T, 99 FT AW FT AIGA A AT |
Wgﬁmaﬁfama’ttzem%
HHT TT qF gH @1 7¢ HIT TF THAT
fFa ® W o weme @ feer
TARA T | T§ 99T AL gH FT SO0
H A% g, Al aw Y M7 § o
FAT & @ 2, I a7 g e
FEM ATV A R E 1 gH I &
AT qEE FT qFEA FA F fAF
3 ¥ foaeafaan 9T gwan &1 aErE
&2 FF # M A1 2 IoW e,
W AFT 7 39 &1 AGH 50T § |
SRR & foF Ay wgE g afe
93 F ST FY Af9A | HrEEHAT T
TN A frsEH WA AT AT F A
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Wil #Y foT S, A fF S s
F qHEAT W F @4 W F JAR
F I IgH! il T § 930F
X | afFT gm qEd & 5 99 afwg
&1 &S O forart T @, S i ag wia
FTHTT FT JUAT TFET FT AHAT &1 |
|

# fagq T 9@aT § fF W
Zw gt AT o /W, A g B
ATHT A X gRA | § F0E H qgEN G
g TP AR AR R A A
TEEAT FE 5 F9 ¥ FW 79 WS
FIHT JYAT &7 J@T FT T3 AT T
w=t  wer  Afa ¥ afeEaa
FT | T U FA TAT TG HQ &,
@ * U F AT IR A
Fgm % F I F A= g, WiF ™
FEY 77 WK HEH & AT FIE A sufe
I A A & FFAT &)

Shri Tyagi: I am sorry I shall not
be able to make any big speech, but
1 have been highly moved. In fact,
the Opposition has put so much moral
burden on the shoulders of the Gov-
ernment and this party that I cannot
express my gratitude,

Shri Hari Vishnu Kamath: We have
discharged our duty.

Shri Tyagi: Really speaking, the
whole House has practically unaai-
mously agreed to such drastic mea.
sures. It is a sight. After all, what
is there? The most precious thing in
politics is freedom. For the freedom
of our country we have sacrificed all
individual freedom, of all the citizens
of India, and have vested this moreal
responsibility on the Home Minister.
It is really a moving sight even those
who opposed our policies from time
to time, for years together, today they
stand as one man behind the Govern-
ment. We hope that this trust vested
in the Government will not be in the
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least betrayed. The man who misus-
es these powers will really be com-
mitting an act of treachery, because
this is the confidence of the whole
nation. /Therefore I want to assure
all my frineds on this side that with
the best intentions Government will
make use of these powers; in the first
place they will make sparing use of
these powers; these powers will not be
liberally used for the purpose of de-
priving people of their freedom but
they will be very sparingly used; and,
secondly, there will be justification in
each action they take with regard to
this Bill,

Mr. Deputy-Speaker: You began
by saying that you will not make a
big sp.eech,

Shri Tyagi: No, I will not,

Therefore, it must be absolutely
judiciously done.

But there is one remark only whicn
I would like to make at this stage.
Before you took the chair we had
casually discussed whether the Presi-
dent’s order under this article could
be discussed in this House.

Mr. Deputy-Speaker: The hon.
Speaker has given a ruling on that.

Shri Tyagi: I want a further ruling
in consideration of the discussions we
have had. My freind Mr, Kamath
and I had opposed this article in the
Constitution when it was discussed in
the Constituent Assembly. You were
also there.

Mr. Deputy-Speaker: That was only
a discussion, not a ruling.

Shri Tyagi: Dr. Ambedkar said that
when there is a proclamation in such
cases of emergency, that proclamation
must be put before the House for dis-
cussion. In the origina] draft article
there was no such provision. But Dr.
Ambedkar, after seeing the spirit of
the Constituent Assembly and the
consensus of opinion of the whole
Assembly, made this speech. He ad-
ded those two clauses and he said in
his speech . .

.
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Shri Datar: Sir, is it necessary?
Shri Tyagi: The first clause is:

“Where a Proclamation of Emer-
gency is in operation, the Presi-
dent may by order declare...”

Mr. Deputy-Speaker: After the
Speaker has given a ruling I think it
will not be proper to comment on his.
ruling,

Shri Hari Vishnu Kamath: He is
trying to convey his point through
you to the Speaker, so that the Spea-
ker may tomorrow revise his ruling.

Shri Tyagi: I am not commenting.
I only just want to put on record
what Dr. Ambedkar had said with re--
gard to this. He said then:

“The House wil] realise that
clauses (2) and (3) are additions
to the old article”.

Two clauses were

added by him..
Clause (2) was:

“(2) An order made as aforesaid
may extend to the whole or any
part of the territory of India”.

And clause (3) was:

“(3) Every order made underw
clause (1) of this article shall as
soon as may be after it is made be
laid before each House of Parlia-
ment.”

Explaining these two clauses which.
were added, Dr, Ambedkar said:

“The House will realige that
clauses (2) and (3) are additions
to the old article. In the old
article there was a provision that
while a Proclamation of Emer-
gency was in force the President
may suspend the provisions for:
the rights contained in Part III
throughout India. Now, it is held
that, notwithstanding the fact that
there may be emergency, it may
be quite possible to keep the en-
forcement of the rights given by
Part III in certain areas intact and:



3747 Defence
[Shri Tyagi.]
there need not be a universal

suspension throughout India mere-
ly by reason of the Proclamation.
Consequently, clause (2) has been
introduced intp the draft article
to make that provision.”

Sir, I must again thank Mr. Kamath
for the pains he took to bring these
amendments there.

And then he says: “Thirdly...

Mr, Deputy-Speaker: It is all over
now. You are only doing a post-
mortem examination.

Shri Tyagi: The salient thing is this.

‘Thirdly, the original article did not
contain. . .

Mr. Deputy-Speaker: It cannot be

discussed now.

Shri Tyagi: I am not discussing. I
.only want to bring on record what he
hagq said. I want to emphasize hat
Parliament has the right to discuss
this emergency.

Then he said:

“Thirdly, the original article
did not contain any provision
permitting Parliament to have a
say in the matter of any order
issued under clause (I). It was
the desire of the House that the
order of suspension should not be
left absolutely unfettered in the
hands of the President and conse-
quently it is now provided that
such an order ghould be placed
before Parliament, no doubt with
the consequential provision that
Parliament will be free to take
such action as it likes”.

Shri Hari Vishnu Kamath: That is
important,

Shri Tyagi: This was the original
intention. I therefore suggest that
the hon. Minister may take notice of
this and commit before Parliament
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that the laying of this emergency
ordinance on the Table of the House
means that the House will have a say
in the matter. This is so very clear
in the Constitution.

With these words, I have only to
make this appeal to the Government.
Now all the powers have been given
The Leader of
the Government carries the confidence
of all the parties, of the whole of
India. After having this power, if
there is a lapse, only the Government
sha]] be responsible. Therefore I ap-

peal to them to realise how much
confidence they have reposed—the
whole of India. There can be no

compromise on this matter. It iy only
for the sake of the freedom of the
country that the people have unani-
mously agreed to forego their free-
dom, all types of freedom, even their
property. This gacrifice is being made
today by them with the definite ob-
jective of seeing that we regain the
parts of our country, wherever the
enemy has entered. They must be
vacated. We must get them back,
we must win them and take them.
And not an inch of India shall go into
the hands of the enemy, We shall not
have any compromise on this. The
people of India would rather like to
die with their children from end to.
end. Let the whole population of
India get extinct but we shall not
surrender, we shall not give our land
to the enemy.,

st sgQ fag : e feedt =<
TigE, fegem i adm # 7 9w
qF7 § f afsos o T oF §
I Ao F ATAA agT AT @
X I gaX F QI gC F e §
f& @@ faw F q & g fod
g TN 97 | TEw o9 R i
AT FTH I §Y T qFHaAT 9T |

AHT TF qrq § Tade 1 aag
FINT AEHE | TET I F A
Ao aga W qrars & we & At
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D7 F 90 o W W@ §, e q A
FOH! AT F GR 9 I FX
FT @ & g W\ X FRA a9 @
& w3 7 darar w9 @ &, q@i 9w o
T IR F T AT 9 A
STH, AT qG T T, SHF AR TE
T B A | O g § F wwen g 5
fog faet s e 9x mmowr GRE
frer F1 31 gaEg & 5 9g @ ag
W F @ g, 6 9 ag feer
il FT HIHT W A Y, FAT F @Y,
SEY T 8, FRfee qEf 1 g, S¥
o frorm # % AT wifgr 1w
ATH ag AR @ g g F oA
T T T &, A IART WOAFT FRA
fr #T Fr 9fgd | TEd Eae
ardt, wre qref, sEw qiEf ar s
fet ot a1 fag A fear s
arfgd |

U qeF T AT HT GAT §,
o frgemT A A # ga<T o
TS &W OF Q¥ T FT [FEAT FAT
& i fir agg Jageq &, aga aTHaa g
T IaF fod ogr g 7oA wfead wy
AT T, WA M @A
FE AT F HRAL FAI T IF TE, ToF
¥ wedy GaT T & I | T f ay
et ot s o g, e A § A,
a7 fFdy gEdr aEf § &, 97 o< et
G T Y @ @ oy T =figd o

Fomm g fFagwgn v g
=9 faq F MF FF T TG FT
@ &, 3% TG & | 7 7Y qwaar fF Ta
FCH g IS TR FT @ E 1 H
FE FHIGET F qq A § | A
T qoF qLHTL AT GG FEAT Agar
g S W9 ST §, ITH AEZ HCAT
STEAT § AR W @ gEA qO qTad
@7 g, IgHT FET FAT ATEAT |
& F19 ¥ ¥ ;rer g AvEEY wor 6
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1T AT ATEAT & | gL T AN AYorarT
FSH B QT TR B, &L TF A1EAT @
5 IoF F T A9 §Y | SfAd -
T ¥ A T g R fow ag
THA TEAHE A 9g &7 AT ey F
g 9AK TEY, T4 avg 4 "G qG) g
Tifed | g7 F) gu7 a7 ¢ 5 ogw &y
arg § g 7 99 | sty 97 oA gawr
&Y, 9RT 9T avEw &, agl ¥ U W
T T ¥ FEwTE i Wfed | 7@ A
& fF S 9X FIE [IAT FTHY FEafewd
e ag R amfor A
far s fo o A qER &), AR
AET 9§ AT FE A, fw F oA
0 ¥ Frae Aigr ¢ fazar [T F1
T T A9 A W FE R
T E 5 Lo AT R0 TR TR FFT,
qifegt & a1 AEL AFT HT F G
o, ST At WY & @Egwr
IR TE@L I A T ag ¢ &%
STRT 9 Y SRR A e & qwe
& oy e F | A | WS A
oISHT Jg 7 Fg 9% [ T HEO9 Al
1 A% 777 2 QY ITHRT GI F AY R
T S A | T T g
aifgd S f5 Mo @Y o fF
el & w17 FL 6T A+ s §,
F1E ot 9t @), S IEF grET wg |
TR T T AT AT e e famr
&Y feT a1 F g-ETET 939

Ty { farrraat w1 @ & v owaw
¥ T9 wIaHT TEAE 7T Q@ §, Jo Ho
¥ areq ¥ farad =T @ & 5 agr ofr
AR ST R E | F A wE R
e 59 T9E F1 YA A A9 FT A¥FT
9 AAM ! HF FAET AN WX 99-
A FT AT G & AT TART AT F
ATCAF &1 AT I &1 TEY &7 ATeqF &l |
TR ST ATET FH FE, WK GF F
fad sy &1 fFe el & e Y w=
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feit & fo ag o g% WG T DR
ST A T g AR & | TE AT AL
BT a9 TEE fF gW AR W AREN
TN T A T AR R}/E
T s § QO IEAT AR @A
Tfef A am g s e fF
FETL W F &l § FH AT AR
Y T q7E § A LY AT

Shrimati Yashoda Reddy (Kurnool):
Mr. Deputy-Speaker, it is gratifying
that the whole House has unanimouly
given support to this Bill. Ag Shri
Tyagi has said Government has a
great responsibility. But I do not en-
tirely agree with him; every one of us
has also a great responsibility, wha-
ther we belong to this party or that
party or this community or that com-
munity, just as we gave our full sup-
port to this measure irrespective of
the party affiliations so also there is
responsibility.

I was very much moved by my hon.
friend of the Communist Party. I bow
down to his eloquence and to his sin-
cerity. But I do not want to mention
the name of a Member; but just now
I heard one communist Member say-
ing that India is mortgaging all her
liberty just because China has occu-
pied few acres of India. Such ru-
mourg and such things show really
what such people are. So I get doubts,
It is not so much a personal opinion
or conviction as it is their effect. Are
they not misleading things? It is not
their words here that show the rcal
thing. Yesterday Shri Govindan Nair
made ab rilliant speech. No steps would
be taken if they keep up to it fully
ang if they say that they will cut them-
selves from international commurism
and be independent. I will be very
happy if they can do that. I am sure
that ninety per cent of the communists
are Indians first and communists only
later and they will prove so.

The leader of the Swatantra Party
now supported this measure as it was
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a unanimous support. He said before,
that the Opposition did not have confi-
dence in Panditji or something like
that. I object to such things. You
give the unanimousg support. Then
why go about saying things?

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shrimati Yashoda Reddy: I appeal
to the Minister: when he exercises his
responsibilities, let him not see whe-
ther a person is Congressman or Com-
munist or PSP. If a person is a pro-
fiteerer, be he on this side or that side,
he should not hesitate to exercise his
powers. But he should not overuse
hig powers. Irrespective of the caste,
religion, creed or Party, we give our
support to Government, Until the
Chinese are evicted from our land.

Mr. Deputy-Speaker: Shri Kashi
Ram Gupta. I will allow time till
3 O’clock and then I will call the hon.
Minister. Hon. Member; mav take
just two or three minutes each so
that as many ag possible can speak.

st w0 TH TR (FFAY) 9T
I WRIEY, TF I & 915 4g {9 T
FY AT AN AT @Y § | TgT § AGHHT
T qT A T 93§ | T A AT a8
EFIA TR F I F A 3T
oAd F3 F1 faraer R g faaer
g OR el @ 9T wEe fEaer
FIAT & | TG TF ACHEY AT qFEY &
IAFY ATHA HGEIT A Y FRT FTH T
w®E T gue g &, afvw sw aw Y
ey mET 7 8, faed wvaw A
ag febva o 3fear Gz o= wmr @,
Ea AT ¥ F I few @ &
fre oy &1 wirs & se@ o
QAT T G A HIAT FRieT
2 | IR mEw amEear § o W a3
A, Ay agmy A oA Ao & v
g & o=t g€ afcfeafaat & & wows
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w9 EF  FT GEHT GG HqTET Y
Y AT E

R qIY & gw AF q9T & aee)
1 W 9 Y@ qEr R 3T F aw ¥
TH T3T X 69 q%€ & wwer v §
S OF e qoen v g e g fE
& Te @ A& E fr I i a,
A FEET G AT AR GEG FT @Y,
TFTT X TF F1 T3 | affa o«
f= it F1 woe el gwer SEr @ ar
9 IAH! AIZ FIA FT KT 77 § |
g A A= § R g Saa wredt 9%
TF T AW | WET F gee W AT o|r
ﬁ@w%ﬁﬁmwfmméﬁ
2 5 &t sl oA Far g, gfew
IR F T oFedr & | @lg 4
e gt afeq @ 1 @ A1 3EA F ol
SEY Y JaT & fF ST gw § ¥ o
=7 £ % a0 Y @aER | O
IR TRET @ ¥ g oarg #r oA
FL | I9F 18 TR AR F AT qTEH
& | T g, W I qiEy & A
FA 1 a1 99 QO W 9% § aed
o 3 & fAg F27 5@ A Al |

W AT F AR A qF @ &
FgT & | wfasy ¥ W &RT AU Fdew
FT 999 FL J9 A THF! THAATGAR
|7 7R

14.45 hrs.
ARREST OF MEMBER

Mr. Deputy-Speaker: I have to in-
form the House that I have received
the following communication  dated
the 28th November, 1962, from the
Superintendent of Police, South Dis-
trict, New Delhi: —

“I have the honour to inform
you that in execution of an order
of detention issued by Madras
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Government, Shri K. Ananda
Nambiar, Member, Lok Sabha, has
been arrested today at 6.45 A.m.
from hig residence at Windsor
Place, New Delhi. He has been
kept in the police lock-up at
Police Station Reading Road. He
will be sent to Madras.”

1448 hrs,
DEFENCE OF INDIA BILL—contd.

Shri Sham Lal Saraf: Sir, I am
very happy to find that the Govern-
ment has been able to accommodate
to the extent possible the views of all
hon. Members while replacing by this
Bil] the Ordinance passed by the
President.

[ Some fears have been expressed in
regard to the implementation of the
clauses of this Bill. My friends have
conveniently forgotten that this is not
the time when the Britishers are rul-
ing us. This is people'’s Government,
our own Government and this is a
time when all of us from all the parties
have offered our co-operation to fight
an aggressor and stand as one man
behind this Government, and imple-
ment our plans whether in the fields
or factories or offices or anywhere else.

I have some importany things to
say and so please allow me some more
minutes. For instance, I may tell the
hon, Minister that only this morning
two eminent Generals of two of the
greatest democracies of the world
have spoken in very high terms about
sur jawans and tighters in Assam.
The point arises: why has it happened
that the enemies could come down
sweepingly for more than a hundred
of miles in the shortest time possible?
My submission is certain things are
already coming in the press. Other
things are also coming up. I have
also been able to gather from other
sources certain things. I may tell the
hon. Minister that our intelligence is
weak; it should be immediately rein-
forced and certain things have to be
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[Shri Sham Lal Saraf]

done or found out especially in the
NEFA area and also in Ladakh. The
other day, I asked a pointed supple-
wmentary question; I put it to the hon.
Minister of Home Affairs, Shri Lal
Bahadur Shastri, gbout Ladakh. My
inforamtion is that there have been
people who have been saying all
round—they are in NEFA—"“we have
seen the British Government, we have
seen the Congress Government; let us
see the Chinese Government also.” I
have authoritatively heard this infor-
mation. 1 am told that every bit of
land was photographed; every culvert,
river, bridge and lake, has been pho-
tographed, and that there are men
who have been proclaiming a number
of things in every respect. Therefore,
I may tel] you, if anybody has not
stood by our jawans, it is We, our
civil authorities, our civilian machi-
nery, more particularly, our intelli-
gence departments. Our intelligence
should not stop there, only within our
own borders, but it should go across
and see what is happening on the
other side. Our intelligence depart-
ment should work in such a way that
this second and the most important
line of defence helps the jawans who
are fightnig on the front. We have
to pay very great attention to this
aspect of the matter.

Mr. Deputy-Speaker:
close now.

He should

Shri Sham La] Saraf: I shall finish
in one minute. My hon. friend Shri
Gupta also expressed a fear in the
implementation of some of the clauses
that touch the citizens of the country
more closely. I do not know how
such fears arise. Certainly, occasions
may arise when, in consultation with
the local leadership and local opinion
of the area concerned, of the State
concerned, of that district concerned,
certain things can be done. My sub-
mission, therefore, is, as has been
voiced by some hon. freinds of my
party and some other hon. friends of
the Opposition also, while implement-
ing some of the important clauses of
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this Bil] it should be seen that the
officers and the authorities try to get
the support of the people and take
them into confidence. I wholehearted-
ly support the Bill and assure the
Government that everyone is behind
the Government on this matter.

s fore AW (@) ;oA
IUTEAE WIS, W & 3fage # 4%
q&eT A € fF sy S
oS TaAT oF faard) &t & F awi
Y & FE e § fF ae § feaard
T &, afFT o 3 1 gV g @
TaHE F AR R AT A NG & F
T AT EF F A7 @ E WA -
= # Fg gwar § fv g &
g AR g A d# A 3w &
FN AN F AN oW ) fFgmoEe
TF § HR A9 99, 99 W 69 99 §F
[ Y O & wodt Awprfa A o F
fad 1 g wREaE W dATAeT A
FW F7 W & | HE I 9 7 e
21 7 Ao feRErd #Y awg 7 a1
TR I I RIL L
W AT & SR g A w-afw
F foy w faey My qa &0

T 99T 39 I & faq 7 g
FEAWHAT § AW & Foqror & fA@
9 guT T A% Y @Y, 918 ag wiE f
a1 WA FY, WY AT AN T §
AT IR BT F T T HIT 347 AR
¥ aXE TF gEA agd fedimd @
afF o9 fama 48 gidr wifga
N gER ¥ AT @ fw oo sasr
fese g1 =if@m, aem § fomae
& A ifgd 1 T W A Rt
fret 1 faer 7Y Bxar ag =3 W &
a1 W &y | Efed § sw faw #v
WY FT@T § | gwie dfaw q O
vaear § dfae o wn ws@ & oy
Tegafa #Y wfew faar § ot g
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@ 5w & faw am w1 wfuwr
fear & 1 fergeam & o g & e
0 ¥ gEEaw & fag @ oW &
fawr #Y gragwar & | wer A% ¥ W)
wgrE ¥ 9 weafear ) @ & s &
N 7 T AR, et § 9w
fafreex aga & Fgm f5 Sy Q=
A g § 1 S F1 % gEe A
Fg & IAE A AWET F@T § AR
wrgat § fF 99 9@l a7 avE 2w Ay
o & fag e 2

T 9 TR F A9 A 39 fawr A7
ST F@IE |

st sErEe et (faeei)
IuTee Weiey, g faer fo e wrawsn &
g # fom iR foaferl § Sea
2 7 ¢, IEFT @F gAY ) Fgr
a1 ff aFR gEEr ft IE R
AT afaaT § STEE FN TqHT TH
famm 2 1

mit AR AR fr s @Re
ST A A GF TR HT Aol
femr ooy ot #1 feafa & geaew
¥, IEF! g F TN H AW T
T At ¥ uF s faagw awAr
ATEE g | 99§ gA et
BT & g% & 99 ¥ I W A
wrat ® afverE " ST g
o IFF Fa ¥ T H A g afc
Faq v & 1 FfEE oAng g gty W'
TF AT ITHT qET F Al &) feeEry
gz feafq W gare g & f& game
TAFI WTE 59 g H AL AT A AAw
afed 98 F T favar gg & wawi
safas woq 90 & d9T g1 ¢ § wuan
T AT T AEaTHl § 99 gT & )
% feafa gaay #199 &7 @ SeA
sfgerg ? sk WA
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W wfes g a@ g 3 &
WA M MRa gt gf &
WX Ed TR d oF Tar s
31 & &5 9 foaeht vt sanfeedt &
& a1 | wafad gy o feafy
1 GHAT F<A & fog afe wvE fromr
AT TTATEE &Y aY g 99 Ao #Y ;4T
Tnfga A dar w7 ¥ fg=fearr a8
=nfeq 1
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F1 T 1T & fq99 AT 97 qraary
AT grit f& ma & W fanfad
9T 37 AN & JGAS FIT T T FT
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|fd ¥77 FET T A g T

fog =i wfuF 7 Fg0 gu & 39 feha
o sfegr fad &1 wwdd w0 g
R ATH T9AR A g wm q|
3] 97 aa ¥ A9 7 Awg T

Shri Datar: Sir, I am obliged to all
sections of this hon. House for the
spirit of unanimity with which this
Bil] is going to be passed into law.
1 am aware that om the one hand the
provisions of this Bill will have to be
of a sweeping nature taking into
account the conditions introduced by
declaration of emergency and on the
other hand, I also understand the
desire of a number of hon. Members
that the provisions, tight as they are,

could be relaxed to a certain extent,
consistant with the safety and good
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government of the country. It was
for this reason that the Government
considered it advisable to discuss this
matter informally with a number of
hon. Members from this and the other
House. That was why we have
brought forward a number of amend-
ments which have been already ac-
cepted by this House./

My hon. friend rightly suggested
that this was a solemn occasion in
the history of the nation. After the
achievement of independence, it was
an irony of fate that within 15 years,
we have to work for the defence of
the country  Therefore, all of us at
all levels have to gird up our loins.
So far as the defence of the country
is concerned, that is being looked
after by the Ministry of Defence to
the fullest and most effective ex-
tent. Side by side, the civil adminis-
tration also has to gird up its loins
and that is why we have brought
forward thig Bill, with a number of
provisions which are of a sweeping
character. There are certain provi-
sions which are of a deterrent nature
and certain otherg which are of a pre-
ventive nature. There are also provi-
sions incorporated in this Bill which
require a number of constructive
actions to be taken by the Govern-
ment for the purpose of the defence
of the country and the furtherance of
the war effort.

I would assure all the hon. Mem-
bers of this House that the Central
Government and the various State
Governments will {yy their best 1o
see to it that the provisions of this
Bill, when it becomes an Act, are
properly and effectively adminis-
tered. As an hon. Membzer on the
other side pointed out, the Govern-
ment will have to be firm. May I
add, n certain cases, especially
against anti-national or subvers:-
elemenis, Governmeny will have to
take stern action. I am not going
to give any promise that Government
will not take strong action where it is
necessary. Consistent with the nced
of the country and the requirements
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of the emergency, Government will
utilise the powers at al] levels as
fairly as possible and as humanly as

possible.  Beyond this, it is not
possible to give any further assur-
ance.

1 would point out that we are now
in a different set of conditions. We had
had two great wars in our lifetime,
but during those two wars, we were
under foreign domination. Here the
question of the life and death of the
country, namely, the defence of our
independence, has to be taken into
account. May I add on behalf of the
large class of officers and the
administrators whose privilege it
would be to administer the provisions
of this law that they are patriots
first; they are compgtent people and
they would see to it that the provisions
of this law would be administered
wherever necessary as sternly as
possible. but in all cases as judici-
ously as possible. This is the
assurance that I am prepared to give.

Government have already armed
themselves with a number of powers
to see that the officers at various
levels carry on their work as efficient-
ly and sternly as possible. That is
why Government have taken upon
themselves the numerous powers
that this law gives to them. It is not
merely the Government machinery
but the common will of the people,
the fullest cooperation from all
sections of the population that is
absolutely essential for driving out
the enemy anq winning back what we
have lost and for maintaining the
mora'e of the country in as large and
effective a manner as possible, This
Act has been nccessitated by the
declaration of emergency and
Government will have to take a
series of steps—not one or two—for
the purpose of implementing the
provisions; of this Act, which are
meant to meet the emergency.

My hon, friend rightly referred to
Sita's instance. I was reminded of
the great loyalty that Sita had. Sita,
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as you are aware is the highest
instance of icyalty to the husband.
He has stated that they are all loyal
to the country, to Bharata Mata in
he same way as Sita was loyal to her
lord, Lord Ramachandra. That is
exactly what I am expecting. Every
one of us, every Indian will have to
show unquestioned loyalty. There
can be no question so far as that is
concerned. Therefore, I am confident
that al] sections of the Indian popula-
tion will show the fullest measure of
loyalty as Sita, it must be said to her
credit, showed her loyalty to her hus-
band. I am confident that in this
hour of trial. in this emergency, all
of us will be as one, whatever might
be the parties, whatever might be
other alignments. Here all of us are
one against the enemy. Therefore,
let us try to see to it that we act in
as strong a manner as possible.

I could assure certain hon. Mem-
bers who expressed misgivings here
and there, that Government will not
tolerate any subversive act, any anti-
national act, even any dubioug act,
and Government wil] take the fullest
measure under the Act, because this
House is going to vote its complete
confidence in the nation. This is the
areatest instance wherc the Govern-
m:nt and the people are one, and I
evpress my gratitude to all the hon
Members of this House for the unani-
mity with which they propose to pass
‘his Bill into law. On behalf of the
Government I would give the fullest
¢ccurance that the provisions of this
Act would be used in as firm a manner
as possible while using it in as judi-
cious a manner as possible.

Shri Shivaji Rao S. Deshmukh: Do.
not accept Sita without agnipareclksha.

Mr. Deputy-Speaker: Order, order.
1 sholl pul the motion to the vote of
the House. The gquestion is:

“That the Bill, as amended. be
pa<sed.”

The motion was adopted.
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STATE-ASSOCIATED BANKS (MIS-
CELLANEOUS PROVISIONS) BILL

The Deputy Minister in the Minis-
try of Finance (Shri B. R. Bhagat):
Sir, I beg to move:

“That the Bill further to amend
the State Bank of India Act, 1955,
the State Bank of India (Subsi-
diary Banks) Act, 1959, and the
Bankers’ Books Evidence Act,
1891, and to provide for the wind-
ing up of certain minor State-
associated banks and for matters
connected therewith, be taken
into consideration.”

Sir, an as anti-climax to the debate
that was going on, this is rather a
simple matter and almost non-con-
troversial. The Bill has been brought
forward for the purpose of introduc-
ing. in the cnactments relating to the
State-associated banks, certain amend-
ments which are considered necessary
or desirable in the light of actual
experience.

Firstly, the House will recollect that
the Central and State Governments
came to be associated, largely as a
result of the integration of the States,
with a number of commercial banks.
When the All-India Rural Credit
Survey Committee submitted its report
in 1954, there were nine such medium-
sized banks, excluding the Bank of
Baroda (with which the then Bombay
Government was not really intimately
associated) and twenty-six other
minor institutions with deposits vary-
ing from a few lakhs to one or two
crores of rupees. The medium-sized
institutions, with the excention of the
Bank of Rajasthan which chose to
retain its independent status as a unit
in the private sector, were reconstitut-
ed as statutory subsidiaries of the
State Bank of India between October,
1959 and May, 1960 in pursuance of
the provisions of the State Bank of
India (Subsidiary Banks) Act. Of the
twenty-six minor State-associated
banks, two have been allowed to con-
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tinue as independent units, thirteen
have ceased to carry on banking
business or have been refused licences
under the Banking Companies Act,
and nine have been or are likely to be
merged with the State Bank of India
or its subsidiaries. Final decisions
have thus been taken in regard to 24
out of the 26 minor units, leaving only
two small banks, which have not been
functioning normally for some time,
to be dealt with at this statge.

The present Bill is intended to faci-
litate the amalgamation, wherever
this is considered to be appropriate or
desirable, of the medium-sized institu-
tions which were constituted as statu-
tory subsidiaries between October,
1959 and May, 1960, and also to pro-
vide for the orderly winding up of
two minor State-associated banks in
regard to which no decisions could be
taken so far, It will perhaps be
useful, if T were to refer very briefly
to the circumstances in which these
provisions have become necessary.

It was envisaged, even when the
State Bank of India (Subsidiary
Banks) Act, 1959, was enacted by
Parliament, that it might be necessary
at some future stage for one subsidiary
to take over another subsidiary along
with its assets and liabilities. Section
38 of this Act accordingly provided
for a scheme to be sanctioned by the
Central Government authorising such
a transfer. It was not anticipated,
however, in 1959 that there might be a
demand, in consequence of such trans-
fers, for changing the name of any
transferee bank.

We are now considering a scheme
which involves such a change in the
name. As hon. Members from Rajas-
than are, perhaps, aware, the State
Banks of Bikaner and Jaipur have
recently agreed that the former bank
might take over the undertaking
assets and liabilities of the latter bank,
but that the name of the amalgamated
institutions should be changed there-
after, so as to include a reference
therein to both Bikaner and Jaipur.
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This is a demand of all the Mem-
bers as well as people of those areas.
The merger of these two subsidiaries
of the State Bank of India is expected
to result in the establishment of a
single strong and well-administered
institution in the public sector, serving
the needs of the entire Rajasthan
area, and Government have, therefore,
welcomed this proposal. In order to
authorise a change in the name of the
amalgamated institution as proposed,
we have now come to the House for
permission to supplement the provi-
sions of Section 3 of the State Bank
of India (Subsidiary Banks) Act.

The other provisions in this Bill
relating to the two minor State-asso-
ciated banks to which I have referred,
namdly, the State Bank of Dholpur
and the State Bank of Kurundwad
(Junior) have been necessitated by
the fact that the relevant cnactments
relating to these banks, as issued by
the former Indian rulers, were incom-
plete and unsatisfactory. The provi-
sions which are now being made are,
as the House will find, self-explana-
tory. The intention is to authorise
the winding up of the affairs of these
banks as far as possible in accordance
with the procedurc applicable to bank-
ing companies in liquidation. The
residue of assets which may be avail-
able, when the process of winding up
has been completed, will be utilised
in the case of the Dholpur bank for
the purposes which were originally
contemplated and will revert in the
case of the Kurundwad bank to its
shareholders.

Sir, 1 do not want to comment on
the other clauses of the Bill except to
say that clause 2 is meant to bring
the provisions of the law relating to
voting or participation at board meet-
ings by the directors of the public
sector companies interested in the
items under discussion, into line with
those of the Companies Act, 1956 as
amended in 1960, and that clause 4
brings the definitions in the Bankers
Book Evidence Act up to date. These
amendments are more or less formal
in character, S

\
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There is no provision in the present
Bill which can be said to raise any
major issue of policy. We might not
normally have troubled the House
with this relatively unimportant Bill
at a time like this, but the State Banks
of Bikaner and Jaipur have indicated
to us that they would like the merger,
which they have been negotiating, to
come into force on the 1st January,
1963. As the Houuse has now managed
to find some time for considering this
measure, I would request that the Bill
may be adopted as it stands.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the State Bank of India Act, 1955,
the State Bank of India (Subsi-
diary Banks) Act, 1959, and tbe
Bankers’ Books Evidence Act,
1891, and to provide for the wind-
ing up of certain minor State-
associated banks and for matters
connccted therewith, be taken in-
to consideration.”

One hour has been allotted for
consideration and passing of this Bill.
Hon. Members will, therefore, try to
be very brief.

Shri Kashi Ram Gupta (Alwar):
Mr, Deputy-Speaker, Sir, I want to
say something about the Dholpur Bank
only. As it is evident, this bank was
created for a specific purpose, for the
Badi Maharani Sahiba Memorial. I
cannot understand how things have
drifted in the past as no adequate in-
formation is available about this, Even
at this stage certain lacunae have been
left behind. In the Bill it is provided
that the recoveries shall be made in
the ordinary way as State revenues.
It that is the case, how the recoveries
have been left behind is not clear.
Moreover, when such ends are there,
when such set purposes are there, how
the Rajasthan Government could lend

some money to that bank is glso not
clear,
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{Shri Kashi Ram Gupta ]

Then, some of the provisions in the
present Bill are quite contrary to the
provisions in the original Act. Only
today morning I have given notice of
two amendments, but I do not think
they have been received in time. Any-
how, I can speak even without moving
my amendments.

So long as the recovery method in
the original Act is there, I think we
cannot make rules for separate re-
covery until that is repealed. So, I
have stated in my amendment:

“To give effect to everything
or anything contained in (a), (b),
(c). (d) and (e) above, the
mention in the original State
Bank of Dholpur Act, 1915, in
connection with the mode of re-
covery of the bank dues and rule
53 connected therewith are hereby
declared as having no effect here-
after.”

Unless this provision is inserted, the
legal lacunae will stil] continue.

Then, this bank was established fer
a set purpose. So, unless we omit the
words “as far as may be” in line 34 at
page 5, we cannot use the funds avail-
able only for that specific purpose.

There is the question of the memo-
rial for which the bank was establish-
ed. Now that capital must have
either diminished or increased, which
may be in the knowledge of the Gov-
ernment. 1 want to know why this
was allowed to remain in an oscillat-
ing position for the last fifteen years.
First, Dholpur State was taken in the
Matsya Union and then Rajasthan was
formed, Why was this not done at
that time? Neither was this done when
the Subsidiary Banks Act of 1959
was passed. So, my submission is all
these things should be made clear and
full information given to the House.

I have pointed out some of the diffi-
~ulties that may arise. So, we must
ensurc against that. After all, the
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Maharaja has created this fund for a
specific purpose. Though the ruling
family is there, there is no question of
giving that family anything; whatever
is left behind must be utilized for
that specific purpose,

Finally, T thank you for giving me
this opportunity to speak on this Bill.

Shri Prabhat Kar (Hooghly): So
far as the provisions in the Bill are
concerned the major part relates to
the merger of the two State associated
banks, viz., the State Bank of Jaipur
and the State Bank of Bikaner. The
other two are very minor points. As
regards the amendment of section 3
of the State Bank of India Act and
clarifying the provisions relating to
voting by the directors of the State
Bank and the provisions relating to
the orderly winding up of two minor
state-associated banks, they are quite
welcome.

Here I want to know only one thing,
Now this merger is taking place bet-
ween the State Bank of Bikaner and
the State Bank of Jaipur, giving it a
new name. At this moment when
Government are reconsidering the
whole functioning of the State-asso-
ciated banks why is it that they have
not thought in terms of merging these
State-associated banks with the State
Bank of India. So far as the func-
tioning of the subsidiary banks are
concerned, it is almost the same—why
almost the same? it is the same—as
the State Bank of India, whether in
relation to a commercial bank or in
relation to services to Government,
because all the State-associated banks
are functioning as treasury offices of
the Government just like the State
Bank of India. At that time they
were made subsidiaries with a view
to consclidate their position and run
them efficiently. Now when these two
banks are being merged, is it not the
time for Government to think in terms
of merging all the State-associated
banks with the State Bank of India?
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15.25 hrs.

[SHRI SURENDRANATH DwiIvEDY in the
Chair]

Then, if it is necessary to have sub-
sidiary banks, as subsidiaries of the
State Bank, why not they merge all
the subsidiary banks now so that on a
future date both the State Bank and
its subsidiary can be merged into one
bank, instead of allowing so many
subsidiaries to function in their own
old way?

Then. I want to know the reason
for the merger of these two banks.
I can understand the merger of two
commercial banks. One of the banks
may not be functioning properly and
Govérnment, naturally, may want to
merge it with another bank which
is functioning in a better way so that
neither the depositors, nor the share-
holders or employees will be placed
in a difficult position. But these two
are State-associated banks under the
control of the State Bank and the
Government of India. So, what is
the main reason for their merger un-
less it is that one of the banks is not
functioning properly?

Many of the branches of the Bank
of Jaipur were closed down before
merger. So, there must be something
wrong with the State Bank of Jaipur.
I am quite confident that with the
merger of the Bank of Jaipur with
the Bank of Bikaner, it will function
in a better way. I also hope that there
will be no retrenchment of employees
as a result of the merger. It is with
that hope that I am supporting this
Bill.

So far as the winding up process of
the State Bank of Dholpur and the
State Bank of Kurundwad are con-
cerned, T do not know why they
were not taken over at the time when
the subsidiary banks were formed.
Today we are talking of winding up
these banks. Have any efforts been
made to see whether it was possible
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to have them amalgamated or merged
with the subsidiary banks, instead of
yinding them up, so that these banks
could also play their role in this area?

With these words, I support the
Bill and requust the hon. Minister to
explain the position in detail.

Shri Sham Lal Saraf -(Jammu and
Kashmir): I have gone through this
Bill and on principle I quite agree
that weaker banking institutions in the
country should, in accordance with the
law already on the statute book, be
taken over by stronger institutions in
order to enable them to render more
and more service to the country, more
especially to the business community.
Before 1 comment on the clauses of
the Bill, which will] come up for
discussion clause by clause later on,
I would like to ask one or two ques-
tions on a matter of principle.

1 am very happy that tne Bank of
Bikaner is in a position that it can
amalgamate an another bank, but it
would be quite pertinent to ask at the
moment about the constitution of the
Bank of Bikaner. What is its paid-up
capital? What is its subscribed capi-
tal? What are its assets and liabili-
ties at the moment? As you know,
the whole country has been wanting
to have a complete, effective and
strong banking gystem in the coun-
try which will cater not only to the
needs of the urban population but also
the rural populatien, as wel] as the
growing industrial population of the

country.

Keeping that in view it would be
pertinent to say that we know what
the position at the moment is. As I
have explained, when that position is
explained with regard to the Bank of
Bikaner and you have made out that
the Bank is quite a stable bank and
is in a position to cater to the needs
of the area that it commands or has
at its disposal, I would be the first
man to welcome it.
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Sometimes, as it has happened in the
past also, some of our officers, or everf
the gentlemen working in the Govern-
ment, have at times strived to brush
aside the smal] banks in the country
and say in one word that these should
go and should be replaced by the Re-
serve Bank of India or the State Bank
and so on and so forth. But having
seen all over the country the function-
ing of some’ of our banks, I can say
from some experience that in certain
areas banks have cropped up, more
particularly in the erstwhile States,
because of the local effort either of
the then some rulers of the States or
of the effort and aspirations of the
local business talent and men who
were working in public life. Because
of them some of the banks had come
into existence then when very little
banking facilities were available, par-
ticularly to the people living in those
States to one of which I also belong.
I belong to an erstwhile State.

I know some of the bankers have
rendered yeoman’s service to the
people of those States. Not only that,
I can say this much also that some
of the people of those States have ac-
quired a sort of sentiment towards
those banks and they would very much
like that those banks are strengthened
and, in the modren context of things,
are helped and aided so that they can
render more and more service to the
country. Of course, the opportunity
to say that will come when we will
have to say something on the provi-
sions in the clauses of this Bill, but I
would very pertinently ask one thing
of the hon. Minister. He will please
tell us as to what the general finan-
cial position of the Bank of Bikaner
is.

Similarly, they want to extend the
provisions of this Bill to other banks.
Perhaps they are the Dholpur Bank
and the Kurundwad Bank, somewhere
in the country. As far as the mush-
room growth of banks is concerned, I
would say emphatically that that
should in no case be allowed. The
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mushroom growth of banks should
straightway be stopped and the Gov-
ernment should see that not a single
bank is allowed to exist in that way.

Shri Kashi Ram Gupta: Dholpur
Bank was for a special purpose.

Shri Sham Lal Saraf: I have al-
ready explained that point.

Besides helping the country and the
countrymen, instead of doing that.
some of these banks, that is, the mus-
room growth ones, have created a lot
of lack of confidence in the past. A
very recent instance is that bank in
Kerala which closed its doors only a
year or so ago. We know how much
of misapprehensions it has created in
the minds of depositors and others.
These days because of the national
government that we have in the
country—it is not the Britisher’s
government-—naturally, the Govern-
ment is making al] efforts to see that
the income of the people is raised.
From statistics one can find that even
small savings are being encouraged
all over. Therefore keeping that in
view the main concern of our Gov-
ernment aind of those who are looking
after our banking policy is to see that
they safeguard the interests of the
depositors as also to see that invest-
meny facilities are provided to the
people, more particularly to the people
living in those areas in which those
banks are existing.

From personal experience I can
say one or two things. Talking about
the big banks which, of course, are re-
cognised anywhere and everywhere, it
is very difficult for men or for busi-
ness houses, who do not wield a lot ot
influcnce, to be able to get any facility
from the Reserve Bank and bigger
banks. Therefore this must be seen
very clearly that banks that are al-
ready exis#ng within the country and
are spread all over the country, where
people of those areas from the dif-
ferent walks of life are in a position
to get the benefit of the existence of
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those banks there which help in in-
vestments and help the depositors as
well, are not disturbed. At least,
about such of the institutions that are
being wound up it may be said clearly
as to what their financial position may
be. When that is known, then and
then alone it may be possible to agree
to it. So, he should enlighten us with
regard to the position of those banks.

With these words 1 am placing at
the moment my views before the
House.

Shri B. R, Bhagat: Mr. Chairman,
Sir, I am glad that the three hon.
Members “who have spoken on this
Bill have given a gencral measure of
support. It is, of course, natural that
~onts hon. Members would ask a few
(uesuons concerning this.

The hon. Member who spoke first
asked as {0 why the Dholpur Bank
was allowed to remain as it is for the
last 15 years, as he said.

Shri Sham Lal Saraf: I would re-
quest the hon. Minister to speak from
the front bench because that is nearer
the mike. We cannot hear him,

Shri B. R. Bhagat: I will raise my
voice a little.

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): It need not be so gentle.

Shri B. R, Bhagat: The period of
fifteen years is not very relevant in
this case because integration took a
number of years and then, when we
considered the whole question of sub-
sidiaries, it was only a few years back
that we came before this House. But
the real fact was that the bank was not
functioning at all and some of the ad-
vances made to the Directors were
against immobile collateral securities.
Also, the rules and other objectives
were worded in such a vague or de-
fective manner that it was not consi-
dered possible to rehabilitate the bank.
Therefore, the question of delay, as he
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says of 15 years, in taking up this
question does not arise because there
were the legal and other difficulties
and the bank was absolutely mori-
bund. It was not functioning.

So far ag this question of recovery
is concerned, he has asked as to why
we are changing the mcde of recovery.

Shri Kashi Ram Gupta: We should
change; but unless we remove that
clause from there......

Shri B. R. Bhagat: That is true.
That is exactly what I am going to
point out. Clause 5 starts with the
words:

“Noiwithstanding anything to
the contrary contained in any
other law or in any order or other
insirumcnt”.

So, whatever is contained there goes
if this Bill is passed into law. That
does not obtain. If I spell it out a
little more, this was one reason why
the bank remained as it was; we could
not do anything about it because the
charter of the Maharaja or the legal
documen: was so defective. It said
that recovery could be made in the
same manter as Government recovers
land revenue dues and other things.
One important legal interpretation
was whether it was the mode of re-
covery or the period of limitation that
was meant. What was the intention
of that wording? This matter was
examined first by the Rajasthan Gov-
ernment’s Lega] Department and then
the matter was examined here. Then
it went for some other judicial inter-
pretation. So, all this took a lot of
time because the question of law was
involved in it, namely, whether what
we are doing today is legal or not, We
have followed the stricter interpreta-
tion on the advice of our legal advi-
sers, that is, that it is the period that
we should take.

Shri Kashi Ram Gupta: If the
Bank was not functioning, what was
the reason for the Rajasthan Govern-
ment giving loan to that Bank? You
have written there that the Rajasthan
Government's loan is there.
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Shri B. R, Bhagat: That is all a mat-
ter of history and we should not gu
into those things. I am only saying
that whatever mistakes were committ-
ed we are trying to rectify by this.
At this stage it is not very advisable
nor will it gerve any purpose to go into
why this was done or why that was
not done.

The banking practices and other
things in some of the States, particu-
Jarly in the smaller States, were dif-
ferent. The first difficulty about this
Bill was whether it was a banking
company or not because the very ob-
iect of it said that it would be for a
charitable purpose. So, the first ques-
tion to be decided was whether it was
a charitable institufion for a chari-
table purpose or whether it was a
banking institution. The sum and
subsiance of the whole thing is, either
the documents or the charter or the
legai framework was not such that
would subserve any pattern. What
we have tried to evolve i3 what ob-
tains in banking practice whether as
regards  liquidation or recovery or
anything else. 1 think the hon. Mem-
ber should be satisfied.

Shri Kashi Ram Gupta: What about
the words ‘as far as may be’? Will
the Goverament allow these funds to
be used for that purpose only after-
wards?

Shri B. R. Bhagat: Whatever re-
mains after meeting demands will be
utilised as for the purpose......

Shri Kashi Ram Gupta: The words
‘as far as may be’ are there. What is
the meaning of ‘as far as may be'?

Shri B. R. Bhagat: As I said, the
charter or the document is such that
it cannot be interpreted in the modern
banking way. This ig an enabling
clause. The idea is, whatever is left
behind will be used for the purposes
and objects of the Dholpur State
Bank and in the other case of the
Bank of Kurundwad, whatever be left
will go to the shareholders. That is
the natural practice. ‘As far as may
be’ is only to make it more flexible
.and not to have a rigid pattern.
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The hon. Member raised two points:
why not the other Banks subsidiaries
also be merged. He knows about
these matters too well and perhaps he
appreciates that the difference bet-
ween  Bikaner and Jaipur is not the
same as between Mysore or Saurashtra,

Shri S. M. Banerjee (Kanpur): Both
are here.

Shri B. R. Bhagat: These two banks,
Jatpur and Bikaner belong to the
same area, the same region. In this
particular case, the Bikaner Bank is
sound and functiong well. The other
Bank, Jaipur is rather weak. There-
fore. by integrating the two, we not
oniy strergthen the banking in this
reg:on, it is very good from all points
of view. Here is a case for merging
Similarly, the case of mergimg ,the
Bank of Mysore and Saurashtra does
not stand on a!l fours. As the House
will recall, one of the many factors in
maintaining separate subsidiary banks
was to meet the sentiment of the local
people and loca] sentiments. Each
bank. as a result of its long work, has
developed a traditional pattern, its
own clientele. It is a rather fine
point for appreciation that they want
to maintain their clientele, that tradi-
tional way of working or their own
regional sentiments. In recognition of
these things, we maintain their sepa-
rate entity. That is the reason why
they cannot be merged either inter se
among themselves as in this case like
Jaipur and Bikaner which is good for
all purposes. Also this is welcomed
by the two banks, employces, manage-
ment as well as by the people of the
region. If such tondition obtain in
other cases, we will certainly consider
that. But they do not obtain. That
is why all the banks cannot be merg-
ed into one and all the banls cannot
be merged with the State Bank of
India. I think the hon. Member
knows too well and he smilingly nods.
I think I ghould leave it at that.

Mr, Chairman: The question is:

“That the Bill further to amend
the State Bank of India Aect, 1955,
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thy State Bank of India (Sub-
sidiary Banks) Act, 1959, and the
Bankers’ Books Evidence Act,
1891, and to provide for the wind-
ing up of certain minor State-asso=
viaied banks and for matters con-
nected therewith, be taken into
«nonsideration.”

The motion was adopted.

Mr. Chairman: We now take up
clause by clause consideration, There
are no amendments. I shall put all
the clauses to the House together.
The question is:

“That clauses 2 to 6, clause 1,
the Enacting Formula and the
Long Title stand part of the
Rill.”

The motion was adopted.

Clauses 2 to 6, clause 1, the Enacting
Formula and the Long Title were
added to the Bill.

Shri B. R. Bhagat: T move:
‘That the Bill be passed.”

The motion was adopted.

15.45 hrs.

EMPLOYEES' PROVIDENT FUNDS
(AMENDMENT) BILL

The Minister of Supply in the
Ministry of Economic and Defence
Coordination (Shri Hathi): Sir, on
behalf of Shri Nanda, I beg to movet:

“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, as passed by Rajya
Sabha, be taken into considera-
tion.”

As the House is aware, this Act
was passed in 1952, The present
amendment is a very simple one, a
non-controversial one and still it is a
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very important measure from diffe-
rent points of view. It aims at rais-
ing the contribution of the workers
and the employers from 6} per cent
to 8 per cent for provident fund. The
provident fund scheme has always
been lovked upon as a social security
scheme for workers. Especially in a
country like India where the wages
of the workers are not high, these
benefits, and retirement benefits are of
great use to the workers in their after
retirement life. Therefore, it was
conceived that this scheme where the
contribution is 6} per cent may be
raised to 8 per cent. The Act as it
stands today, does provide for the
workers to contribute voluntarily 83
per cent if they so desire. But, it is
not incumbent, under the existing
Act, on the employers to contribute 8}
per cent. They have to contribute 6}
per cent. The measure raises that
limit from 6} per cent to 8 per cent,
in the case of both the employers and
employees.

As the House knows, when the
scheme was implemented originally, it
was extended to only 6 industries in
1952, because it was a new measure
and administrative machinery had to
be set up. Slowly and slowly, many
more industries and commercial estab-
lishments have now been covered and
today, it applies to 69 industries and
establishments. The total number of
workers who derive benefit is about
33 lakhs and the number of factories
and establishments covered is about
200.

Shri Sham Lal Saraf (Jammu and
Kashmir): Including the Government
sector factories?

Shri Hathi: Yes: not the Railways.
In the initial stages, we had only 6
industries. Then, slowly, we raised
and in the last 8 years, the number
has been increased by 30. It is now
69 industries.

Shri S. M. Banerjee (Kanpur):
Sixty-nine?

TMoved with the recommendation of the President.
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Shri Hathi: That means different
kinds of industries. We should take
cotton textile as one, tea as another:
it does not mean factories; sixty-nine
different sets of industries.

The question of raising this limit
from 6% per cent to 8} per cent
was considered. Naturally, as the
House is aware, these matters are
being considered by the Indian Labour
Conference and also by the Em-
ployers and workers. While it is
essential and necessary and desirable
that the limit should be raised, and
everybodv would like that a worker
should get the maximum benefit under
the scheme, and anybody who has the
welfare of the worker at heart, and I
am sure here everybody has, will
support this measure, there is no

uestion whatsoever about the utilily
and the importance of this measure.
While today it is only 61 per cent,
ithe measure aims at raising it to 8 per
cent.

While this was being discussed, the
question had to be looked into that
while we raised the provident fund
contribution, it should not in any way
affect the cost or the prices of the
malerials, that is, the industries should
be able to bear the burden. Other-
wise, if under the pretext of a slight
increase, the cost of production or the
prices rise, then again the consumers
will have to suffer. Therefore, it was
decideq that a Technical Committee
should go into this, and it was found
that in these four industries the addi-
tional burden will be only 0°2 per cent.
That means that they can easily take
the burden. It is not such a heavy
burden as could not be borne by the
industries.

So, while the benefit has been given
to the worker, care has also been
taken to see that it does not in any
way increase the cost of production.
The Technical Committee’s report
was available in 1961, and forthwith,
Government took this step of increas-
ing the limit from 61 per cent to 8
per cent and have now gome forward
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with this measure. So far as these
four industries are concerned, they can
bear the burden. There can be other
industries also which can bear this,
but the matter has only to be looked
into. That, however, should not mean
that there should be much delay or
any delay in increasing the rate of
contribution to the provident fund in
other industries also. Government
had that view also in mind, and they
wanted to have as many industries as
possible covered. But there were
other provisions of the Act also which
had to be amended, ang later on,
those amendments would be brought
forward before the House for its con-
sideration. But pending the consi-
deration of those amendments, g¢his
particular amendment should not be
delayed. That was the view which
Government held, and it is, therefore,
that this present one-clause amend-
ing mecasure has becn brought for-
ward before the Hcuse. The other
provizions that require amendment are
under the consideration of Govern-
ment, and this does not mean that all
other provisions which require amend-
ment—and perhaps some hon. Mem-
bers may draw the attention of the
House to those provisions in the Act
which require amendment—are not
being looked into; in fact, they are
being considered. For the present,
this Bill hag been brought forward in
a limited sense, limited because we
did not want to take more time and
delay this important measure which
is important from both points of
view, firstly, as I said, from the point
of view of the benefits which would
accrue to the workers, and also from
the point of view, secondly, of
mobilising small savings. This will
mean savings also. And today we do
require resources, and, therefore, it is
that the utility of this measure could
not be over-emphasised.

I would not take more time of the
House. But if hon. Members raise
any points, I shall reply to them. But,
for the present, I shall deal only with
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these points, and with these words,
move for the consideration of the Bill.

Mr, Chairman: Motion moved:

“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, as passed by Rajya
Sabha, be taken into considera-
tion.”.

No time has been allotted for this
Bill. May I know how much time do
hon. Members want for this Bill?

Shri Indrajit Gupta (Calcutta South
West): 1 think it was one hour.

Shri S. M. Banerjee: It is a very
smportant Bill, and it will takc more
1han one hour.

Mr. Chairman: Shall we continue
the discussion of this till 5 p.m. then?

Shri S. M. Banerjee: Ycs, we shall
continue thig till 5 p.m.

Shri Indrajit Gupta: Ag far as this
Bi]) is concerned, as the hon. Minister
has said, it will naturally command
the support of everybody in this House
and it should. However, if that was
all that there was to be said, I would
resume my seat immediately, but I
have to give my support in a rather
qualified manner, the reason being
that the Bill itself is qualified. 1 feel
that this step which is certainly a step
Porward—there is no doubt about it,
and I welcome it because of that—is,
however, a very halting step, a very
hesitant step, a very long overdue
step. a step which does not keep in
step with the requirements of the
times. 1 think the Ministry, if I may
be emboldened to say so, still seems
to be living in the pre-emergency
days.

Beginning from all the talk that
we had about the nced for paper eco-
nomy, the first thing that struck me
was the way—of course, we are
sticking to the good olq rules, I know
that—this one sheet containing the
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amendment has been enclosed so
beautifully between these two pink
hard covers. One migl® make a
beginning from here. I think paper
economy should start from here,

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): It wa: out of respect to the
House and tp the hon, Members that
it has been enclosed like that.

Shri Indrajit Gupta: That is all
right, but we can do with a little less
respect in a time of emergency. We
arc prepared to do all sorts of things.
So, why no: in this also?

Anyway, my point is that this
matter has been under consideration
for a very long time, and Govern-
ment know very well that the dis-
cussion on this question in the tripar-
tite labour conference and other
bodies has been going on for the last
two or three years, namely the ques-
tion of the necessity to raise the rate
of contribution.

I am glad that the hon. Minister
has made a reference to the need not
only for providing a greater measure
of social security to the workers in a
country like ours where the wages
are low and where a comprehensive
social security legislation is stil] to
come, but also for augmenting small
savings which I wouldq have thought
is a very important thing in today’s
circumstances. Therefore, regarding
the extent of coverage which is the
main thing at stake, there is nothing
in this Bill; as regards everything
else, as regards the attitude of Gov-
ernment and the general approach of
Government etc. I support them,
but the point is this. Today, where
do we find in this Bill the urgency
regarding the question of coverage
which should be speedily brought into
operation? I shall forget about social
security for the time being. But what
about the other aspect which the hon.
Minister has mentioned, namely the
need for mobiiising small savings? I
should have thought that at least from
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that poimt of view, Governmenl
would have shown a little more ur-
gency in regarqd to this matter. There-
fore, why this great reluctance on
the part of Government, why this
moving at the snail's pace and the re-
fusal to extend this to other indus-
tries also immediately?

36 hrs.

S8hri Hathi: Where is the refusal?
It has to be notified.

Shri Indrajit Gupta: Then why
have these four industries only been
specified: 1 know that the employers’
resistance and reluctance and al] that
was behind it. I know the history of
that technical committee which was
set up. It was at the employers’ in-
sistence, when they brought forward
the piea that the capaecity of the in-
dustry to bear this extra 0'2 per cent
increase must be gone into in great
deal, industry by industry, otherwise
the industries would collapse, that
willy-nilly not only the Government
but the workers and everybody in
that tripartite body had virtually to
agree to the setting up of this
technical committee. Then  that
committee went into a long investi-
gation for nearly two years and
throughout its proceedings the em-
ployers were at pains to try to prove
that they could not possibly bear this
burden. Ultimately, very reluctant-
ly, the committee by a majority—not
unanimously —decided in favour of in-
creasing it in respect of these four
industries anqd now at long last this
hos come before us. For instance, not
cven those two industries which were
among the original six when this Act
was first put on the statute book,
namely, textiles and cement, have
been covered in the first instance by
this new Bill. Am I to take it that
Government are satisfieq that the
great textile industry of India is not
in a position to bear this 0-2 per cent
increase in provident fund contribu-
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tion? As regards the cement indus-
try, everybody knows that it certain-
ly cannot claim to be one of the least
prosperous in the country. One
branch of the textile industry, not
the cotton textile industry but the
jute textile industry, is passing
through probably the most prosperous
period in its history today. I would
remind the Minister that even before
the statutory legislation of 1952, the
jute industry in West Bengal intro-
duced this scheme in 1948. It is a
matter on which that industry prides
itself, perhaps quite legitimately.
that even before the statute came,
they had introduceq this and it was
given a sort of legal stamp by means
of an omnibus tribunal award in 1948
and brought into force.

But when it comes to a question of
increasing the rate of contribution, the
cotton textile industry. the jute tex-
tile industry, the cement industry and
all those industries are left out.
Why? 1 find that the Bil] as it has
emerged from the other House carries
a further amendment which says that
the application can be extended to
other establishments and industries too
by the Central Government after
making such enquiry as it deems ft.
The words are innocent enough. I
have no quarrel with that. But if
that enquiry means that in the case
of each subsequent industry that sort
of technical committec is to be set up
and it will go through a 'ong rigma-
role for two and three years, I do not
think this is either in the spirit of
development of social security provi-
sions in our country or ‘of mobilising
small savings which are rcquireqg to-
day for the defence effort.

Therefore, my first contention is
that as far as it goes, everybody will
welcome the Bill, but it does not go
far enough and rapid steps should
be taken to see that at least the big,
well-established organised industries
are covered with the least possible
delay.
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Another point is that the question
of financial capacity should not
really come in in the case of what
are called these fringe benefits. I can
understand financial capacity being
consideredq when it is a question of
changing the whole wage structure or
the question of paying bonus or some-
thing like that. But in the case of
these small fringe benefits, the inci-
dence of which is very very small,
that question should not arise. I do
not say that it should be totally
ignored, but it should not be made
into a fetish, as some employers try
to do.

I can alspo say that the size of a
coneern does not necessarily have a
proportionate bearing on its financial
capacity. It does not follow that just
because the number of employees in
a particular establishment is relative-
ly small, the financial capacity of
that establishment is also correspon=
dingly low. I can cite many ins-
tances. For instance, take cinema
houses. Everybody knows that it
there is one profitable line of busi-
ness today in this country, it is the
cinema houses. But there are cinema
houses which do not employ more
than 12 or 15 employees and yet they
make proportionately very good pro-
fits. Only last year or so was this
Act applied to cinema houses em-
ploying more than 20 or 25 workmien.
But I can assure the Minister that
there are cinema houses which em-
ploy 10 or 12 or 15 men and 1make
very high profits,

All thesc things should be gone into.
The question of extending coverage is,
in my view, the basic question and
questions of financial capacity and so
on should be looked at realistically and
not made into a fetish.

There is one other question I would
briefly touch on. It does not come
strictly within the purview of the Bill.
It is the question of administration of
the Act and the scheme. The Minister
wil] probably tell me that the adminis-
tration is improving and so many pro-
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secutions have been launched against
defaulting employers and so on. That
will not get us very far. Is it not time
for Government to go a bit ahead and
take some further steps by  which
these small savings—after all that is
among the two-fold purposes of the
Act, small savingg and old-age secu-
rity—are safeguarded more effectively
against possible misuse by certain peo-
ple and so on. I have in mind a sug-
gestion which I believe was made very
recently at the last session of the
standing Committee of the Indian La-
bour Conference, that some sort of
compulsory insurance of provident
fund deposit should be introduced. The
scheme has to be worked out in all its
details. It has to be considered how
far it is practicable. But on principle
I commend it and request Government
to give some consideration to it and see
whether it cannot be done. I know
from personal experience that in a
large number of concerns, workers’
provident fund money has been tam-
pered or trifled with in the sense that
employers have not deposited the
money thev are required to do; they
have also misused it for purposes other
than those intended. If some system
of insurance is introduced, it will go
a long way in solving this problem.

The last point concerng a very im-
portant question—including within the
definition of ‘wages’ for the purpose of
the Provident Fund Act....

Shri Hathi: Bonus.

Shri Indrajit Gupta:..not ali bonus-
es, but production bonus. The Minister
knows -aly tco well that the Govern-
ment itself was in favour of this and
had even issued a notification to that
effect, that it had been advised on the
highest legal authority that the term
‘wages’ as defined in the Act should
include incentive bonus or production
bonus earned by workers. I have with
me copics of those notifications too
where Government hag made it clear
that this question ‘having been re-
examined in the light of the opinion of
the Solicitor-General, the Government
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of India has been advised that pro-
duction bonus payable as part of a
contract of employment satisfies the
definition of ‘basic wages’ under sec-
tion 2(b) of the Employees Provident
Fund Acts. This was the decision of
-Government. Then of course, as usual,
the employers could not reconcile
themselves to it. They took the matter
to litigation. It went to the Supreme
‘Court and that court in its wisdom held
only recently, lesg than two months
ago, that the lega] phraseology of the
Act is such that in the opinion of the
court production bonus or incentive
bonus is excluded from the definition.
Though in the proceedings before the
Supreme Court, not only the work-
men concerned in that particular dis-
pute but the Union Government itself
represented #nd argued the viewpoint
of Government, the court did not ac-
cept it.

With all respect to the Supreme
Court, I think they came to this deci-
sion on the basis of the actual wording
of the Act as it exists at present. They
.did not discuss the merits of the ques-
tion in that way. They said the word-
ing of the Act as it stands cannot in-
clude production bonus and incentive
bonus. But if on the merits of the
question, Government is convinced that
production bonus and incentive bonus
are part of wages earned by the work-
er on the actual output which he gives,
I submit that it is very important in
the present time, when the need for
maximising production is urgent and
all-important, that all possible incen-
tives be given for greater production.
It the Government is convinced—I
hope it does not yield to the pressure of
the employers—then it is for the Gov-
ernment to come forward with fur-
ther amending legislation to see that
the definition of wages is so amended
that it can include production and in-
centive bonus, and that I think will
be only doing very long deiayed jus-
‘tice to the workers

With these words, I support the Bill.

Shri K. N. Pande (Hata): I rise to
support thig Bill but before I say
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something on the amendment that is
before the House, T want to say some-
thing about the background as to why
this amendment has 'been brought for-
ward.

The Act came into existence in 1952,
and gradually it has covered 69 indus-
tries. In the beginning Government
also thought that if this Act was ap-
plied to more industries, some indus-
tries might be in difficulties, but gra-
duclly the Government also came to
the conclusion that the burden was not
such that the industrieg could not bear
it. Therefore, they decided to extend
the bhenefit of this Act to a larger area.

For the information of the hon. Min-
ister I want to say that although this
Act came into existense, so far as the
sugar industry in concerned, in 1956,
yet there are instances of some sugar
factoricg where the rate of contribu-
tion was two annas in the rupee, that
is much more than 8 per cent. Anyhow,
at that time the scheme had not been
extended to cover the sugar industry.
However, after some time they came
to this conclusion to cover this indus-
try in 1956.

Sometimes when a Government de-
cides to do a thing, it is welcomed, but
when it consults the people concerned,
registance comeg from the side of the
employers. An expert committee de-
cided that in some industries the rate
of contribution may be extended, but
when the consultation started, resist-
ance started coming from those indug-
tries, and it hag been delayed for some
years before thig could come before
Parliament.

My proposal is that this amend:.ent
should not cover only four industries,
but should cover more industries if
tne Government $5 satisfied that the in-
dustries are in a position to bear the
burden. I think this burden is not so
vauch that an industry cannot bear it,
unless it is economically very weak,
because they are al cady paying 6 1[4
per cent. What difference does it
make?
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My suggestion is that ag the Govern-
ment are now taking this weapon in
their hands, they should come to this
conclusion gradually, that as they have
been able to extend the scheme to
cover a larger area of the workers,
they should also gradually raise the
rate of contribution in order to enable
other workers also to take the benefit,
because in the present conditions that
is the only saving that the labourer
can get when he retires, and with this
sum he has to pass his remaining days.
So, everybody should be sympathetic
towards the workers who have al-
ready passed their youth. So, the Gov-
ernment should be liberal enough to
extend the rate of contribution in order
to cover other industrieg also.

I support Shri Gupta regarding pro-
duction bonus, although in principle I
do not agree that this is production
bonus, because on the increased pro-
duction I get a part of the production
and that is a production wage and not
production bonus. My proposal is that
if the Act requires some amendment in
the term “wages”, it 'should be amend-
ed so as to cover thig so-called pro-
duction bonus which is actually pro-
duction wage. I hope the Ministry
wil] take steps to bring some amend-
ing legislation so that the term
“wages” can be amended to cover all
these things. The workers are requir-
ed to put in hard work at the moment,
and there will be many incentives
offered to them, and they should not
be deprived of the benefit of the extra
production. My suggestion is that this
production bonus should be termed as
wage in order to enable the workers to
pay their contribution on the produc-
tion bonug also.

Mr. Deimty-Speaker: Shri S. M.
Banerjee. Five minutes.

Shri S. M, Banerjee:
tinuing upto 5 p.m.

Shri Indrajit Gupta: That is what
the Chairman said, because no time
has been allotted.

2266 (Ai) LS—5.

We are con-
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Mr. Deputy-Speaker: We have to
close by 5 p.M,

Shri Indrajit Gupta: In any case he
said we will carry on up to 5 p.M.

Mr. Deputy-Speaker: This is a sim-
ple Bill. He can say anything in five
minutes.

Shri S. M. Banerjee:
simple as it appears.

It is not so

Mr, Deputy-Speaker:
clause Bill.

Just a one-

it Ho Hio Sl : ST WETET,
# 5@ fagas 1 qawdw F@ F foF
QT AT § | MIf4S Gve & & &1 a1
g THE § TGT FI A1 We IHe fowar
T §, ag T wear A9 g oA d
JHATT § F TUHT gL ATE &AW F30 |

afer Tod oF @aTe qar gar @ |
160 fa g ) g ¥ gw ann A
TF gATE @1 a1 fF g@E gay A
# ot @ AT S | gEEy i aw
AT A T ]\ F qwaar g fF -
TI-HH AT Ta{F 3 37 97 F T8
g T WR &R e H,
T WSEY H, & TN F qur "R
TEET A wgr 9X fF qAre & e
TR & W S ITHT ATH  ag A
TaF A o & o 3 9 47 Y w=r
FT @bl &, A0 FTC faar o v #f
gt 1 ara ALY ENl, T AW FY AT
& e

QuTeqE W, Tg WY gE A
g fF Aol & T FT 4 oFATH
T &7 & | fHerTer T gaHY ag
fear ST @Y AW K A FH AT HAH-
&t geft, SEa AN Ao & fadare
TN F g O & Y g I g, 9y
& oY g® saTaT wTAT ® fAw awar €
3@ T3 g fa® W e w a3
M &, oF fade oediv &, 0 9N
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=EY §, TF WAW T &9 $eEN
AR uF AR e & 1 F wwear §
fF 38 TAET & G99 § WX gH AR
Y TaHT EFEeTE, AT, e FAT TH
& gl SR ) a€t HrEE ¥ qny
FI GRS & | A IT A TG AW TG
R W9 #W q FAH, JafF qifewE
T & {5 ey 1 oW § @
g 3 AT F fork AeIgY SATRT T AW,
WA F1 I FL aa1 @A gfeeat
& fa WY w1 %, 91 3w & fgql # ag
AT § fF 961 @1 FT A aEH e FW
fear ST A AT S & fag ot gw A
dUR T Afgg AR &Wr &%
fear s wfed | @ A9Ed F I3
FT St g TFATT GG &, IqY AT &
FEATT TG gAIT afesds 37 T AT Fedmo
g | & A weAT St @ fAaa e
fo fom et &1 &% am  faa
g, 98 guam & fag 9@l 9 agTen
T8 wren € W guad § F guw fad
HR F= q8aTd F wEIFAT 2, Tg
@A A AEmEAr § & gAmwn #v
g1 R A1 A g @, A1 W R
& qua % fqu qt 9 ¥ F9 TH1 997
FI HTS THE FLF |

JUTEAT AE AT, T | for@r gom & —

“Provided that in its application
to any establishment or class of
esTablishments which, the Central
Government, after making such en-
quiry ag it deemg fit, may by noti-
fication in  the Official Gazette
specify, this sub-section shall be
subject to the modification that
for the words ‘six agnd a quarter
per cent’, the words ‘eight per cent’
shal] be substituted.”

# 7g SR ATEA £ A 7w S
& (% 77 S7%1 ea § f aan arhd &
o g8 fae &1 EERT gEl wegRl
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F1 Y e o ag g9 @ ) A
A I8 FgAT Fafad g (& A v«
G FT A AT X IH ¢ (F qg T
g & ag avF 1 g qIH FHEA FI
I WX TEIT 98 a7 AT SATET FTH
F, FH GAT A, WA TZA AT | §F
q@ ¥ e O g I & | G g
# & gaAar § 6 e S grarie
st ufEm N aE
AT =i | 39 AW FAfSE gRGR
AN & i I o B A W A FF
TAS TG G o

T W=l & a & T fadaw &
AT FIAT § AT AT § 6 59 0T
S & @y H OAwg #1 & 9%de J0
I S FT SHHT FIAST g, A6 qTA
et &1 Wiaw Isaaa gl M IqTF
S F1 FgTa fad" £ aId g |

\

Dr. Melkote (Hyderabad): Mr. De-
puty-Speaker, the Bill which has been
brought forward today is rather a
belated one. We have been expecting
its introduction for a long time. Even
then it is most welcome. Two salient
points have been brought forward by
the hon. Members who preceded me;
it should have greater coverage and
secondly, production bonus, etc. which
the workers get should be included in
calculation.

1 support both these points and I
welcome this Bill.

=t wo Ao faaw  (Dfaare-
q7) @ IueAw wgred, # W faw &
FEAT F & {0 @31 gATE | Far iy
o AAFE 7 Fgl 5@ faor Fr aga
37 gz WAy fed 9v | F 091 Aggw
Fvar g fr frgor O aut & {99 e
¥ =9 T A § AT § 98 WK IY
1T 72 & 1 F =ven g f ag TR AW
& STE | F Gar W g3 § F ag
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T gw  fawEifEr aew @, o)
& a1 wEgE w3 ¢ ana faa-
et #t gL AT A 9TA§ ) T TE
g SE § g 0F Rege F foa
S fF gw F AT aF quw Aegsl
9T T FI T A1fed 9T | F 5967 TR
FL@TE |

Wt g T TE TEHE T 5
FIHRA TRAHE F I ATHA F
foar & 1 & wmw Far § R oFnRS
TR FT S gEAfas wETaE §
IAF FIT A AT F TH TIAT T
T a3 ¥ § 5w a<ar ar 5o
SATYY & SATRT AT F1 FIATGE AN A1
Fifer 7 A | A TF TEH T
I TREY F a9 T § I8 FH
TFEERY A1 @RI FT A WY A
TEHIFIT & 7RT g TgT AT I A
S | g AT A § o fr gfmd
TET FT & | 39 for fody erwal) ST
TR F AE TGS L |

AT BHAT © Q13 TEARE &Y ;I
T Y, afFT Iq%T 7T & T7Ee fear
™ ] ) 3 @ FG A9 TR O
T A A 3 THE & Afaw
qSAT 8 | 39H A% ] 9¥qve Free T |
forat a7 FTET TR TTEET AT & S9N
R I TIYE ag T § J7 § AHHAAr
g f gow! ge o TRl AT W
X T él

qerr qaTa A ag § 6 ga d v
g FALFIA & ITA qIF TG TF
G AT gEdferrmrdan St § wAwr gH
qif g FAT 22T 39 9 g7 UF GiaaT
ag AT (% ST T9AT §H THEAT T 8 a8
et afav § T 7T & WK W 3
aF fadas § « 999 & veforares #1
arTfeer 2 @ QY gATE T Tga SATRT FIAT
T | I9 9T &N A1 TG T W@ ©
IqY A e ¢ fF a3dET oo
FAT To MA@ § | 39 fa= & Avdig
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T & AT &'/, AT FOAFT A/ AN
A 37 § FIE Qo0 TS T B 99 |
9 3% g9 F1 79T I T g WK q8
AT AT & AGAA FHH WG | T
ga¥ 9T FeT 3AH & Tfad § awaar
g f5 z@d Ssur ¥ sqrar wegdd A
afAe AT At |

AT AT WY A FEAT AT §
a8 7z & B T F F oo
FNTT IEH g9 F1 SATET feggeAw aTaAr
aifed | agT ¥ wrAEE oReds
TAT FTE FT F A § AR AT FT
feear witw wan feem @A w9 a9
TEAT | T A FTH AT AR
T T8 T & | F Aean g £ g an
HATR FET T Tifed WX Taie
F 9T & TRHIA T qraed § gy
T1feh | T8 gAd Yo ASFA I dAT
Y oY, fRT Qo #Y | TSI UF 34T
7z Y ¥ o @ fF oorer R ofY
wefeaiz § av g # wwgdd ;W
gem agr fF wEeaT e v fe-
Hz FY feomz AT FIA T g ) AT
T T A1) § a9y Fwar g fw oA
fafeaa A & wfaw woge W T
Y 9g FATHEY AT T HAAT BT HY AH
ol A e S R A B
i o A QA A @ wE
Tz & P ag 1 BRI & | I A
FT TT FT AT § AT IH B} FE
ot wifade woe #v Wifasw gNT 8
TAY FAA FY WA F Y ) FA A
arr § ST ST @A 9IEd WK
Tq AT FY W B 3 A § AT FAT
aifen et f S AOGE IAN HIART
I3 § IAHT A A ¥ THA AN
Y Fifam # g1 i

o arg A g Feer avaey EEE]
¥ 2 i gEar fwfrae ot ager
i | St I BT A § 7 Y IEH
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[’Ffl' Ho ATo fW.(‘{W]
faaet =ifed 1 afew oo IS99 §
IuF qT IR e g rfed |1
Al his emoluments should included
in the definition of wages. d q& JGH!
9 ¥ fged & | 9 a9 B e
A AR § B a9 av fatqw I 4
faordt & 1 oy ST famw wfeard 3
wt 0 35 Ga wow g wrfeR
fored i ot 3 9 & Trie & 3
9 IO a9 § wihw g I W) §
T 36 HA Y AR A G |

ARl F A™ F o faw &
TR F@TE AR " Fear § oS
T &Y 9T AR el YAt wEr § Iy
ITE AT gt qERT e & AR
g6 & a § S wfai § 98 99 A QO
FEI |

= ®TAW (IT9) : IUTEA Al
T gg W fawr wmn § # 9w wnw
LT § WifF TN Wfase wow #
¢ . Y Sfaea & ag1 FX FLNT &5 qfo-
aF FE AE ] 1 3T g ¥ § Q) =1}
qmal FT ATE AWAE AT S FT A
feamm smgm

= faw & g 9w FreEmt )
TERY AT FIA Y AT FE A § ITT
@M = AR g F1 oaw w1 qf
T ¥ 1 AR AT Y 1A g
I 0¥ agd ¥ @M § A A
¢ fo ox @ 9w e wnfem 1 5w
ford =g g FTL@H &t a1 a8 FR@N
&, I @9 X TH A FA A Fr
feaframee & &t wifed 1 @&
Wt aga & saw § S fF far g
grew & fom & fw fi g 5w
F g AfFa i aga § s § faw
9T 7g 97 7 § | 39 = fagy e
fear smar =nfed |
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T gred § 7 OF A AR wE
aeaT § f5 ww fegem & AwigT
q§ SR ¥ 919 3] 9T A A w10d
8 ST gFE X & g da
T EET 9T g¥ qud wegd A g
@A AT qgT WEADGHAT § | AfFA =
famr & ag st sfomew et w2 fr gw
FAA 1 fora oz sfaq awsa awy F39
g BF TG | 9T N T A F A
faae fam s Y Gwg 9 9% §Eg
#t T fag Tk foan s o

T [ H AN F v
H S gy § SAa g v & A
AR wgT FY T A FEY AT
ok fow s@m ¥ o9 afE a W
FQ & I F@ET 9T TH FEA F
AR FTAT AMfed | 38 graw § WA
AIgX 89 #1 uF gfafafa qoew gam
W9 7T Y SToEeTe St grdt § faer
q1, AT ¥ F1E 19 7 I 7L T2HA |
IFA ag A fear a1 fF 3 W
qX F: WEW a1E fa=re &G0 | § gHerEn
g fr ag ot ard § 1 fir aga oredY am
g ifgd | @ W AR # faaw
&9 A FY AT & fF ®A AT
¥ F@m 0¥ § faw o g FE an
& forar mam ) 7 waa @ wem
SR F T agg ¥ swaEH ¢ i wag
FAA A0 A & FAF 9 FHA aw
< & 5 o T fow dY W oA
FII § I9 9T qg AW &N | FF AT
T¥ aga & FTE@M ANE & f7 § R00,
Qoo E IE Yoo, Yoo AL FH F
& Afew 97 q¢ 7g FTET AT AR G
wfad § a@R ¥ 7€ qar & fadaw
F § 5 sEw T F7 g
Tifgd #R fo@ FRE™ RAgaT A
g SEF AR 9T qE FTEATE FT
wifea af ag e F A od |
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it WA /T W@ (AR 8
IqTEAT WEIRA, T A IT gl A
fom®r aogd & arweg §, afer %
weedl 4, O fF 57 ¥ geafag T §
@ fadas &1 cama | frar &1 T
qIgU & gTET weg F1 fgear @@r
faar mar & 1 77 fas s A A AT R,
afFT ] wEw gER WET Al
FEEAT F ATAT AT F0FT AT Fadi
¥ § @U@ AR § FIfF AT qA9GE
TN gAY T DN FT qHAT TETFC
FWH @ gu & WR T T wiafem
dar fag =iz afafea s@ =@ AN
qare & | 7 gaw ¥ g9 fadas w1 qrAr
faqe =7 § @@ 8

AfFT 37 @A F G § 1 uE
TG F AT G FT EATA AT
AF | W AT A ST gEE
FAA & IAWI T & AT FIAT AT& & |
oS A O TN F faw awg wege
FH F31 § 36T 59, gErrafa A We-
T F gA SAMI H AT Ao FH FW
g1 @1 ¥ gAE a8 € R mwr wem
FAR & @ el F Sl ey fa
MY

g@q a1 & Ag F2A0 AR § fF
a7 {5 worge Jar o faares v 5
FeT—fF g7 T 1 gy o @
JAfFT qag JEY ATHHT W FI A AT
g f& st sy Fmifag w1 a € F
TOET AW GG AR § HT AT G
TFT @1 T § R 9 gy ¥ oaear
FHA gt & o fFar o @fe 3w
T gUFIE o W § (% 979 "ol
F AT ALY fHer v | A7 fF i ow

AR o T gaemr agg § FRa-

TR THT F7d & fF oo Sanr #1 @
gT F7 W & a9 uF @ § 0
HITHT 7 G HIX 39 9T Tg FA AW
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TE & | AV FH AR N e @
afed |

zw faa A Aegl & grfase s
TIHES FQTAT AT & | UG HeH A |
zaat afaF § wfa® e o< am
TIfgd AT gWIY ARG F1 A T@AT
aTfgu & FTCET arer T gIFE T M
ma fF A9 @ AW ¥ dfad |
STg | AEY S AT gATT § |

T TSl & A1 | 34 faer &1 @na
FWTF |

ot fram A (deRrs) ¢ oITT-
A HZIE, STl BH UF qTH FATAATEN
A &1 HaEdr & 1T HT § HIT
TEt @R feamt & a § a9 a9
qT qISA BHT % ;a7 7w & q<de
W FioA A fAAA FEAw g IAM F
TamEr AR fRT gEar €3 Iawn A
FITT | U AT qE ATS IEE APEAT AT
T § 991 WA AT ST Fad 91K
IR 9T AWM FET F{T & | G
A F1 g9 ?@ At SAe fod s
TERE ®F WX FEEIE gHEee
®UE HT N § fSrH ITHT T H OF
TTT F < F1E JAT qF FTET AT qFHKaT
21 AT QY TTHE T FEA AT AW |
e St ASgT FTC@MT § FH FT QT
2, TTHT SIS agr @l 8, WS o
g @t w1 8, Fuer mfs o a
T@T &, IHF (AT AW HIAT T FAA
=TT IR aF §F HIHT FqT 418
TAY TR FI7 ATSAA WA AT |

zq Fifam 37 & 5 e afaw
g, |nr d § SamEr ' qEr a8
(5 T % 9T TAT ATF W 99y
FYTATHT FT FTH AT AT AT | T=HY
waear § o oua § T wan fF e
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TISST wF A W T A T
JARN q% &Y AT T Sar g oA
AR AR faT Uq F19 FIF IRA
QI @ & | ITH! I@ THH FT SATET §
SATET TH I FY FIAR FAT ATCGH
AR TH W F SART ¥ &I IARN
H @ W7 =nfed

@ A # g FA e g F
St weg F1 N W e faear
I 9 AT AR 9 & fgma & s
EIEE 608 § &H F1e FT TAT &
ST =fed, Fifad ae of ) a9
#T § | 97 IEiE § 5 S grese
T F AGAT GF FRE@AI A AT
F( AT | THY AGL FATET HgAd & FTH
FO AR AT g3 F1EN F oy o
ITF 9T TG T g S |

g9 TSl & 99 | Tq fae &7 99-

I F@T F |

Shri C. K. Bhattacharyya (Raiganj):
Mr, Deputy-Speaker, Sir, I stand to
support this amendment, but I feel that
there should have been a schedule
attached to it in which at least some of
the industries to which this amend-
ment would be immediately applicable
should have been stated. The Bill, when
it was brought before the Rajya Sabha,
had four such industries mentioned in
it, but as it emerged from Rajya Sabha
and it has come to us there is no such
statement of the industries to which it
may be applicable. The power has been
left in the hands of the Government
to make enquiries and notify in the
Gazette and then make it applicable to
them.

In making this amendment applica-
ble to certain industries, the question
of capacity to pay will perhaps come. I
should request the hon. Minister to
take particular care beforehand, that
those industries whose womkers may
be expecting help from this amend-
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ment may not find themselves in diffi-
culty being put into the Supreme Court
as happened in the case of the working
journalists, when the Wage Board’s
decision under the Working Journal-
ists’ Act was set aside by the Supreme
Court on the ground that the capacity
to pay had not been previously exa-
mined. The Minister should kindly take
all possible care to test the capacity to
pay so that somebody taking the case
to the Supreme Court may not have
the decision set aside, that the provi-
dent fund contribution of the workers
as well as the employers (e raised
from 6} per cent to 8 per cent.

The hon. Minister in the course of
his speech hag assured the House that
he would bring in further amendments
to the other provisions of the Bill. For
the benefit of the workers I would par-
ticularly request him to take note of
one fact, to which reference has al-
ready been made by some of the pre-
vioug speakers, that there are indus-
trial undertakings, very big industrial
undertakings in which the contribu-
tion made to the provident fund has
been misused, has been-easten up by
the employers themselves for their own
purpose and the workers, when they
have insisted on getting accounts, were
not given the accounts. This is within
the knowledge of Government. They
have dealt with guch cases, But what I
find is, in such cases, in dealing with
the defaulting employers, the Govern-
ment deals with them with a very soft
hand. In fact, in cases in which an
individual so implicated ig charged
with defalcation, the position that the
Government has taken ig this, that
they have requested the employer to
pay back the money in instalments and
let him go. I would request the Gov-
ernment not to make any compromise
of thig sort. In case of defalcations by
an employer of the provident fund
money, to make compromises with the
defalcating employer so that the de-
falcations may be made up by instal-
ments, takes away or injures public
morality and shakes the confidence of
the workerg in"the administration of
the fund itself.
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I would suggest to the hon. Minister
that in any future amendment that he
may bring in after this he should
kindly see that the administration of
the funds is put on such 3 basis that
these things may be made impossible
and if anybody tries to do them he may
be dealt with under the ordinary pro-
visions of the law and not allowed to
go unscathed by making defalcationg
and then paying it back in instalments.

Shri Hathi: Mr. Deputy-Speaker, I
“am grateful to the hon. Members who
have given their general support to
the measure. I am also thankful to
them for drawing the attention of
the Government to various other pro-
visions which are not included in this
Bill. But, as I submitted at the be-
ginning, 1 did mention that the Gov-
ernment were considering various
other provisions which need amend-
ment.

One thing which has been mention-
ed by most of the members is the
question of production bonus. Hon.
Members will appreciate that the
attitude of the Government and the
approach of the Government, so far
as production bonus was concerned,
has always been that it should be
included, and by suitable instructions
Government did mention it categori-
cally. However, the matter went to
the Supreme Court, and that highest
tribunal in the land in its wisdom held
that it was not legal. That matter is
being considered by the Government.
As I mentioned earlier, we do not want
to delay this matter pending conside-
ration of that.

Similarly, there is another point
which hon. Members did not mention,
and that is the question of the contri-
bution for the contractor’s labour.
These are the various points which
are under consideration of Govern-
ment. Those points which have been
mentioned are being considered. It
is not as if they are being neglected
or not being considered, Suitable steps
will be taken and, as I mentioned,
Government is contemplating the in-
corporation of the various amendments
in the Act itself. -
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Some points were made about the
defaults made by the employers. Shri
Bhattacharyya stateq that Govern-
ment compromised with the employers
and if they pay back the money they
are let free. I might inform hon.
Members that-it is not as if they are
allowed to go free. In fact, the House
may be interested to know that up to
now 4,772 prosecutions have been
launched against the defaulting em-
ployers out of which 1,916 have ended
in conviction. Only 145 have been
acquitted. The remaining cases are
pending.

Shri Indrajit Gupia: That is in ten
years.

Shri Hathi: As the hon. Members
know, in the beginning it was applied
only to six industries. Then thirteen
more were added and then another
four. It was only in 1959 that there
were 39 covered industries. In the
last three years alone we have covered
30 more industries. So, the prosecu-
tions for the first six or seven years
may be few.

Shri A. N. Vidyalankar: But lighter
fines are imposed.

Shri Hathi: It is provided in the
Act itself as to what the penalty should
be. Anyhow, cvery defaulting em-
ployer should be prosecuted and there
can be no question of leniency about
that. It is the workers’ money which
they have given in trust to the em-
ployers, If defaults are made, natu-
rally, it would be unfair to the work-
ers if the cmployers are not strictly
dealt with.

Another point that was made was
why it is restricted to four industrics
only. As this Amendment B:ll shows,
after the Bill was introduced in the
Rajya Sabha and as it has now been
amended, it is not restricted only to
the four industries. The Government
can apply it to many more industries.
I may say that when I accepted the
amendment in the Rajya Sabha it was
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only because of this emergency and be-
cause of the need to mobilise the sav-
ings. We thought that we should im-
mediate]y take powers and apply this
to as many industries as possible.

1 may assure you that the enquiry
which is mentioned here will not take
that much time which we had to take
earlier in 1960. I can assure that this
enquiry will not be that much lengthy
enquiry which we had to do earlier.
It will be a quick and summary en-
quiry, May be that in some cases it
may be a casual enquiry. But we do
realise and we do appreciate the need
for mobilising the resources at present.

I would also like at this time to join
with hon, Members who have paid a
tribute to the workers at this period
of the emergency. These workers
have come forward and have sincere-
ly come forward with an offer to work
extra hours, on Sundays and in three
shifts wherever it is necessary, I
have received a number of offers and
letters from the various unions giving
their day’s salary or wages. In some
cases they have mentioned particular-
ly Rs. 11 or Rs. 12 for savings and
Re. 1 for donation. In different ways
they have stood up to the occasion and
I sincercly join all the hon. Members
in paying my tribute to the workers
who have shown this spirit at this
hour of the country’s need.

It is, therefore, that the benefits
that will atcrue to the workers are
uppermost in the mind of the Ministry
of Labour. The mobilising of resources
is an important feature, but so far as
the workers are concerned, we are
more keen to see that the retirement
benefits do accrue and that they should
accrue not only in these four industries
but to workers in many more indus-
tries, It will now be merely a ques-
tion of notification and we need not
have to come now before the House

for extending it to other industries. I
can assure the House that many indus-

tries, many more than the four, will
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be covered in due time, of course, after
such enquiry as may be necessary. But
in no case that enquiry will be a lon-
ger or a technical one as has been the
case,

The other point that was mentioned
was about bonus and defaulting em-
ployers. I do not think I have any
other point left to reply. I would,
therefore, submit that this measure be
adopted by the House.

Mr., Deputy-Speaker: The ques-
tion is:
“That the Bill further to amend
the Employees’ Provident Funds
Act, 1952, as passed by Rajya

Sabha, be taken into considera-
tion.”

The motion was adopted.
Mr. Deputy-Speaker: We  shall
now take up clause-by-clause consi-

deration of the Bill. There are no
amendments,

The question is:

“That clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shi Hathi: Sir, I move:
“That the Bill be passed.”

Mr. Deputy-Speaker: The ques-
tion is:
“That the Bill be passed.”
The mgtion was adopted.
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16.50 hrs.

‘"WAREHOUSING  CORPORATIONS
BILL

Mr, Deputy-Speaker: Shri A. M.
Thomas.

Shri 8. M. Banerjee (Kanpur): Can
we not have it tomorrow?

‘Mr, Deputy-Speaker: There are
“ten minutes,

‘Shri S. M. Banerjee: We have to
‘attend . . |

Mr. Deputy-Speaker: There is still
time.

The Deputy Minister in the Ministry
of Food (Shri A. M. Thomas): I beg
to move*:

“That the Bill to provide for the
incorporation and regulation of
corporations for the purpose of
warehousing of agricultura] pro-
duce and certain other commodi-
ties and for matters connected
therewith, be taken into considera-
tion.”

This is a very important Bill, but
at the same, according to me, a non-
controversial Bil] also. We have at
present on the statute-book a legisla-
tion which has the same object and
most of the provisions of the Bill.
That enactment is the Agricultural
Produce (Development and Ware-
housing) Corporations Act, 1956. This
legislation of 1956 came to be enacted
at the instance of the Ministry of
Food and Agriculture. The Central
Warehousing Corporation, the various
State Warehousing Corporations and
the National Co-operative Development
and Warehousing Board were estab-
lished under the provisionsg of the Ag-
ricultural Produce (Development and
Warehousing) Corporations Act, 1956.
When these institutions were brought
into existence, the Ministry concern.
ed and responsible for the administra-
tion of the subjects as well as the ad-
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ministration of these various institu-
tions was the Ministry of Food and Ag-
riculture, In December 1958, the subject
of Co-operation which was being hand-
led by the Ministry of Food and Agri-
culture, was transferred to the Ministry
of Community Deve'opment, When
that transfer was effected, the admin-
istration of the National Co-operative
Development -and Warehousing Board
was also transferred to that Ministry.
However, the subject of Warchousing
remained with the Ministry of Food
and Agriculture, What we intend to
do now is to have a consequential
measure which is being necessitated
by the decision which has been taken
by the Government to bifurcate the
administration of the National Co-
operative Development anq Warehous-
ing Board from that of Warehousing.
It was felt that there were two Min-
istries which looked after the different
activitiecs and there was no need to
tie them together by having a single
Board to supervise the co-operative
development as wel] as warchousing.
So, one legislation was brought in the
last session of the House by the Min-
ister of Community Development, Co-
operation and Panchayati Raj and this
House passed that Bill and that has
a'so now become law. That was the
National Co-operative Development
Corporation Bill, 1962. It was intro-
duced last April and it has subsequent-
ly been passed into law by this hon.
House.

I realise that although this decision
was taken by the Government, the
Estimates Committee of this hon.
House was of the opinion that with
regard to the administration of ware-
housing corporation also, the National
Co-operative Development Corpora-
tion should have the control and the
two bodies should not be separated.
But, I regret to say that it was not
possible for the Government to accept
the view of the Estimates Committee
for several reasons. In the first place,
the Central Warehousing Corporation
and the State Warchousing Corpora-
tions are not co-operative organisa-
tions. In the case of the Central
Warchousing Corporation, a large

*Moved with the recommendation of the President.
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majority of the share capital is held
by the Government of India, the State
Bank of India and a number of joint-
stock companies, Co-operative banks
and co-operative organisations hold
only a very small portion of the share
capital. It has also to be borne in
mind that ihe Co-operative Develop-
ment and Warehousing Board is main-
ly concerned with the organisation of
service and credit societies, marketing
societies, processing societies and
higher credit societies like apex banks,
mortgage banks, cte. The activities
of this boarq cover a large variety of
subjects and warehousing is only one,
and even that is indirectly dealt with
through the Centra] Warehousing Cor-
poration and the State Warehousing
Corporations. So, the wisdom of hav-
ing dual contro! or a bifurcation of
the functions cannot, according to
me, be questioned. The Central and
State Warehousing Carporations are
at present not being used on any sub-
stantial scale by co-operative organi-
sations, and it is unlikely that they
will do so for some time to come.

The initial stage of planning and
development of warehousing is more
or less over now. The general pattern
of warehousing has been established,
and the main task is to expand ware-
houses on a large’ scale. This
can be done by the warehous-
ing corporation wunder the guid-
ance of the Ministry of Food and Agri-
culture as well as by the State Ware-
housing Corporations under the vari-
ous State Governments, and it is not
necessary for the warehousing corpo-
rations to continue any longer under
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the tutelage of the Co-operative Deve-
lopment Board. All the same, I am
prepared to concede that there is real
necessity of co-ordination of the work-
ing of the National Co-operative De-
velopment Board and the working of
the Central and State warehousing
corporations,

With that object in view, we have
in both the legislations introduced
certain provisions which give repre-
sentation to the Centra] Warehousing
Corporation in the National Co-opera-
tive Development Board as well as re-
presentation for the National Co-
operative Development Board in the
Central Warehousing Corporation. The
two Ministries also, with regard, to the
development of their respective fields
of activity work in close co-operation
and co-ordination, so much sp there
could be no conflict.

It is now, according to me, a question
of academic interest after the House
has already approved the bifurcation
of functions and then passed the Na-
tional Co-operative Development Cor-
poration Act in 1962, Before I pro-
ceed further . .

Dr. M. S. Anecy: Why should be
proceed further? It is now 5 p.m.

Mr. Deputy-Speaker: The hon.
Minister can continue his speech to-
morrow,

17 hrs.

The Lok Sabha then adjourned till
Twelve of the Clock on Thursday,
November 29, 1962/Agrahayana 8,
1884 (Saka).
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COLUMNS CoLumMns
ORAL ANSWERS TO ARREST OF MEMBER . 3753-54
QUESTIONS 3665—70 . ”
. . The Deputy Speaker informed
Short Notice Question No. 3. Lok dSabha that he had re-
ceived intimation from the
PAPERSE LAID Oal THE Superintendent  of Police,
TABL. . . . 3671-72 Sl:uuh Dlistrict, New Delhi,
. s that on the 28th November
Tl::nf(t)ll-::w'll':glga?-c—rs were laid ;962, }?}“i ]h< Anarda Nam:
. iar. C: , Lok Sabha,
(1) A copy_cach of the follow- h;d bee;mar::srcdo frorr‘\bh?s
;régt !:’Igti(ﬁé:)atg}ns urr]dcr suh-r resi lence in fNew Dglhi inf
1 section 3 0 excceution o an order o
the Essential Commodities detention  jssued by the
Act, 1955 :— Mairas Goverrment and
(® The Rice (Mhadya Pradesh) tha' he would be sert to
grige control(Ameidment) - Ma'as. . . . 3673—3753
rder, 1962, published
in Notification No.G.S.R. BILLS PASSED . + 3754—3808
1548 dated the 20th (i) Further  clause-by-clause
. November, 1962, consideration of the Defence
: . ) . of India Bill concluded and
() 'Iél:ntillc% g(el;t:sgibg I:]ngc the %ﬂl, as amended, was
R mend- passed.
) Onder s b ), The Deputy Minter i
G.SR. 1510 dated he the Ministry of Finance
2otk Noverber 1962 (Shri B.R. Bhagat) moved
-Th 2 ths\tk tl(xleM .Staﬁe Associated
iit) G.S.R. No. 15 dated Banks (Miscellancous Pro-
@ the 24th Novc}nahcr, raqu visions) Bill be taken into
rescirding the Rice (Im- consideration. The motion
port from Punjab) Order, was adopted. After clause-
To61., hy-clause cons(lidcration the
Bill was passed.
(2) A copyof the Displacad (i) The Minister of Supply in
Persons  (Compersation the Ministry of Ecoromic
and Rehabilirarjon)Seventh and Defence Co-ordination
A:I;el;g:fnxrn ]::},glqﬁ {?gz, (Shri Hath'i) moved that the
g] shed i ification Employees’ Provident Funds
the 176h X verpber. 1965 U Raa. Sabha. be "taven
under sub-scction (3) of inS;o ag:sid:rm?orc m’ﬁ;
section 40 of the Di¢placed motion was gdo, ted After
Persons  (Compensation clouse-b —clgusepcot{sidem-
§224Rehahi litation)  Act, tion the ]_giu was passed.
E -
MESSAGE FROM RAJYA BILFATIBED .R C9NSIPER 3709—12
SABHA . . . . 3672 The Dcputy Minister in the
Srom "Rarsa. Sath thar Mitse TShet A M. Thomsas
ulture (Shri A.M. Thoma
its sitting held on the 26th moved for consideration gf
Nowember, 106, s fhe Warchogsing Corpore.
;ny amendméﬁt%o 111welt1"c‘3r'-1lE was l;hll. P:jc d discusion
dicherry  (Administration) Was PO e
Bill. 1962, passed by Lok AGENDA FOR THURSPAY,
Sabha on the 22nd Novem— NOVEMBER 29, 1962/ AG=
ber, 1962. RAHAYANA 8, 1884 (S4 KA)
REPORT OF COMMITTEE Further consideration of the
ON PRIVATE MEMBERS’ Warehousing Corporations
BILLS AND RESOLU Bill and passing thereof, and
TIONS PRESENTED., 3672 consideration and passing of

Eleventh Report was presented.

the Workmen’s Compensa-
tion (Amendment) Bill.
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